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DATED 22.07.2021 IN 0.A, NO. 171/2021

BACKGROUND

of “M/s Apek.s}ul
Nagar ndustrial Arca on 2]/’06{2021
sed. An FIR No. 467/21
him Vihar West u/s
isc is owned DY
¢. Pitampura.

A major fire broke out in the industnal  premises

International” bearing address J-5, Udyog
wherein 06 precious lives werc lost and other six Were rescl
dated 21/06/2021 was registered by Delhi Police an PS Past
304/34 IPC. The section was later modified 1o 304/34 IPC. The prem
one Sh. Pankaj Garg S/o Sh. Vinod Garg R/o H.No. 88, Rajdhani Enclav

Delhi and Ms. Surbhi Garg, W /o Sh, Panka) Garg

dated 25/06/2021 addressed 10 the
nformed that the above mentioned
floors and was used for
ue pUTrPOSES. Requisite fire and life
|ding was not fulfilling the
C/NOC was also
d building

vide its letter
al Corporation i
us two upper

Delhi Fire Services
Commissioner, North Delhi Municip
building was comprised of pasement, ground pl
industrial/footwear manufacturing/ packing/stora
safety arrangements werc not installed there and the bui
norrr;s of Building Bye Laws. As per Delhi Fire Services record, FS !
not issued to the said building and it was requested to provide the sanctione
plan of the said building for ascertain the fire and salety provisions requirement.
search of the premises by different agencies
78.06.2021. The owner of the
and sent 10

SDM (Punjabi Bagh) ordered joint

like NDRF, FSL, Police and field visit was made on
and Ms. Surbhi Garg were arrested on

premises namely Sh. Pankaj Garg
d bail by the Honble Court but Sh.

judicial custody. Later, Ms. Surbhi Garg was grante
Pankaj Garg is still in Judicial Custody.

the News item published in The Indian
in factory fire: Owner held, raids on to
1/2021 was filed in the Honble NGT.
cted for a joint Committee of
Safety and Health

Hon'ble NGT took the cognizance of
Express dated 12.07.2021 titled “Six killed
nab the second accused” and an OA No. 17
The Honble NGT vide its order dated 22/07/2021 dire
CPCB. DPCC, District Magistrate, West Delhi, Director. Industral
and DCP, Outer Delhi to ascertain-

1. The cause of incident

2. The status of compliance of provisions ol Water
Environment (Protection) Act, 1980 or any other relevant laws on the subject

Act, Air and the

3. Remedial measures for compensating the victims
4. Steps to prevent such incident in future

. The (,ommnltr.r: was particularly directed 1o ascertain whether any hazardous
inflammable material was stored in the premises and CPCB and DPCC were directed
1o be the nodal agency for coordination and compliance.

o Hon'ble NGT also ordered that the committce may tuke assistance of ;

¥ﬂd1\'|du‘f] or illi‘illlmliml for collecting all relevant .JlUI‘li‘.lllit'l‘.. It :;1 ‘1\"'11:; 0 an:i e
information on ulll‘vrnct but verily the same, [nformation may llw ‘b..um..d:’j er‘ s
fconcerlncd authorities to whom the unit may have applied tor | 1 . s -tn h‘"om
including the trademark authorities, from the owner as w e et e s
R 1 owner as well as the workers who were



In complian T
W (‘Em ce of “}c !l(_m ble NGT order, commutice was constituted by the Delhi Pollution
gl mittee vide its order No.DPCC/CMC-IV/OA No. 171:2021/2369-2373 dated
29.07.2021 (copy annexed). The details of the committee members are as below:

l. District Magistrate (West District) - Chairperson

2 Dl;pul}‘ Commissioner of Police (Outer Delhi) © Member

3. Director of Industrial Safety and Health NMember

4. Mr. Y.N. Mishra, Scientist *C", CPCB VMember

5. Mr. Shyam Sunder. EE DPCC Member Convenor

the site was made on

In compliance of the directions of Hon'ble NGT, inspection of
as under:

28.07.2021 and the committee held various meetings, the details of which are

Meetings

/07/2021, 04/08/2021, 10/08/2021 and
CC. Delhi Fire Services., Delhi Police, Labour
North Delim Municipal

Four meetings were held on 30
16.08.2021 with the Officers of CPCB, DP

Department, DSIIDC, South Delhi Municipal Corporation,
cience Laboratory, BSES, Directorate of Industrial Safety .and
nt which ook away 06 precious
\cies /organizations as

Corporation, Forensic S
Health to discuss the issues related with the fire incide

lives and to find out the roles and responsibilitics of various agel
well as to suggest steps to prevent such incident in future.

1st Meeting on 30.07.2021

During the meecting, SDM (Punjabi Bagh) was directed to process the file

regarding release of initial amount of Rs. 1,00.000/- (Rs. One Lakh only) until
verification process is completed in comphance ol the Revenue Department order No.
F.1(87)/Relief/Building Collapse 2010/2663 dated 05/03/2020 which stipulates ex-
gratia relief in case of death due to Fire and other accidents (Caused by individual or
natural calamities) amounting to Rs. 10 Lakh (Rs. | Lakh ex-gratia immediate and Rs.
9 Lakh after documentation process is completed and approvals obtained).
Accordingly, sanction order in respect of next to kin of 06 deccased persons for Rs.
1,00,000/- (Rs. One Lakh only) as ex-gratia has been issued by SDM (Punjabi Bagh)
vide sanction order No. F.1/SDM/PB/ 13/2021/5387-5392 dated 20.08.2021 and the
amount has also been released. Delhi Fire Services was directed to provide the final
report of the fire incident so that the cause of incident could be ascertained. North
DMC was directed to share the records of illegal construction activities at Udyog Nagar
Industrial area since 2017 to till date specifically w.r.L. J-5, Udyog Nagar. During the
discussion, Deputy Director (Industrial safety and Health) informed that no
compensation shall be provided by Industrial salcty and Health Department as M/s
Apeksha International is not covered under Factones Act but the compensation under
Minimum Wages Act, 1948 can be claimed if the workers were not getting the
minimum wages. It was pointed out that there were four firms registered with GST
Deptt. at this premises but owner had neither taken any Fire NOC from Fire Deptt.
nor Completion Certificate from North MCD although Building plan was sanctioned in
the year 1986. The premises did not have any Trade/General License from MCD.

2ndMeeting on 04.08.2021

During the meeting, Delhi Fire Services informed that the department cannot
f:ommfrnl.on the cause of fire as it does not come under their mandate. It is an
investigation matter and Forensic Science Laboratory investigation is under progress
BSES was directed to submit the report that how much cnpu‘cit) /kilowatt of eicctricit);
meter was installed at the premises of J-5, Udyog Nagar. North Delhi Municipal
Corporation was directed to submit the report rcgarding‘imns recovered before :r,:d
after demolition of the building as well as whether any notices have been issued to the
said premises for any encroachment since the time building plan was sanctioned.
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\‘ They were also directed to clarify regarding how lour firms were running from J-5,
Udy(‘g_ Nagar, how many challans and notices were issucd 10 these firms and the
guidelines/ norms for issuing license by them.
report (I)f the compliance of the pruvimunr.a of Water Act,
Protection Act, 1986 or any other laws applicable 1o the sand unit
informed that the notice has been issued to the owner of the said premises for
compensation of the victims but no reply has been ree cived till date. It was informed
that the owner has not been granted bail and therefore they should send the notice
through the Superintendent, Tihar Jail. They were also directed 10 look whether the

n Wages Act, 1986 as per the information
per their 0O.M. of 2017, no

DPCC was directed to submit the
Air Act and the Environment
Labour Department

victims were covered under the Minimu
available with SDM (Punjabi Bagh). DPCC informed that as
NOC was issued to the owner of the premises for installing DG set.

3rdMeeting on 10.08.2021
rlier

BSES informed that €@
mises was 250 KVA and later it was reduced to 125
s in the name of M/s Expo Auto indus.try
it records pertaining to the inspection
i load was sanc tioned and when the

North Delhi Municipal Corporation

As per the discussions held in the second meeting,

the sanctioned load for the said pre
KVA in 2014. The electricity connection wi
till date. They were asked to submit the releve
report for both the occasions i.c. when the initi

load was reduced. The committee obse :
has not provided the list of items recovered during demolition. They were again

directed to provide the same. It was informed by North Delhi Municipal Corporationl
that they did not have the DG set installed at the premises, 10 which the Delhi Police
was asked to investigate 1nto the matter as to where the same has been kept after the
building demolition.  North Delhi Municipal Corporation also informed that the
premises J-5, Udyog Nagar is situated in confirmed “Industrial Area” and was not
under the jurisdiction of General Branch for any trade License. The licenses in
are issued by factory Licensing Branch. They were directed to inform
details as sought earlier in the 2nd meeting.
ion matter could not be processed till
d and survivors of the firm at J-35,
and the Labour department

rved that

“Industrial Area”
the concerned branch to submit the
Labour Department informed that the compensat
date as they did not have the details of the deccase
Udyog Nagar. Delhi Police provided the required details
was asked to proceed in the matter on priority basis.

4tsMeeting on 16.08.2021

North Delhi Municipal Corporation did not submit the list of items recovered
asked to submit the

from the building during the building demolition. They were
wory informed that a preliminary report is

details by next day. Forensic Science Labor:
available and the 1.0. of the Delhi Police may cither himself or through his authorized

official can collect the same from their office. It was dirccted that the copy of the report
so collected shall be shared with the committee. The officials of the fau--lury Licensing
Branch of North Delhi Municipal Corporation informed that two factory licenses were
issued at J-5, Udyognagar in the name of M/s Expo Auto Industry \\'In;sv \leli(li;\' was

upto 31.03.2019. It was informed that this was « renewal case u:;d when enc Llil:"d
e [hf:sc license were renewed as there was no such lirm in existence lhvlr- . Ias
rnumf_'nl,.ll was informed that these are automaticadly renewed online after d -L m t N
the required documents and fees. [t was also mlormed that r.'unwm‘u le ‘p_“”ltmg
was'mandatory and it was available at the time of renewal 'l'kll'\' W IHT U‘I~DPCC
Pm\f'l.d.c the copics of the documents submitted during I’L‘Il;:\\"lll f L“ (lrt{jlcd N
conditions of renewal of factory license and how many 1.i1m,u,- th u “.Lm-ry Hesane,
renewed. The report was to be submitted by the lncxt ll- '“b it o
informed that the notice has again been sent Im sh }J-‘ ] ,L-d)‘. HARCUT: Dpme
p.rcmises. It was informed that he has still not I;c(-.n :u-] - (uu‘g. e LYEE of e
discussed in 27 meeting, they should serve the 1101'-,”1“_1“@ bail and therefore as
THitar Gall'mndl gend the somianpe b the cext d ice )1‘11‘uug11 l{lt.‘ Superintendent,
J xtday. DPCC was directed to submit a



report along with relevant documents rcg
next day. Since, the electricity
Auto Industry whereas the premise \v;fns being
a report regarding

vihar by

they were asked 1o submit
regulations in this regard.

All the concerned Departments have st
related to various rules and regulations
the documents received from various De

Delhi Police

pelrtmvntb.

given at J-5, Udyog
conneetion was still in the name of M/s Expo
M/s Apeksha International,

used by
penalty provisions and rules and

arding conscent order

int documents

Ve
s of

. On the basi
g under:

\bimitted their report/rel
specilic to this casc

and also
(he facts that emerge arc a

details of the

As per the interim report of SHO, ps Paschim Vihar (West), the

persons who lost their lives arc as under:-
"S.No. | Name of deceased| “age | PhomeNo. | o o Adarte
[ | Shamshed 19 yrs | 874399 [711 | C-144. i_ﬂ””_l_-\‘“t-‘” g
e IO o0o734776 [ B-19. Nihat st —
3 | Vikram =1 '2'1_w-_s;___uysazu;s-u;}_t B-19, NihalVihar
e — T Abhishek | 8174910813 NihalVihar

5 r\‘a\-'_s-.li'l_]{lu 52 yrs j)EE‘JU_L’fU”"Q _]_7-_430_,_ I.\_Lll_'i}_ll_lpur;!_ : -
LM 9540731732 K-337, Prem Nagar-2, KIf80

of the imimediate relative of the
orensic Science Laboratory to
rtis awaited. It
before the

at blood in gauze
nsenttoF
1, DNA profiling and repo
the premises was done

also stated th
ected and have bee
d persons througl
videography of

Delhi Police has
deceased persons were coll
establish identity of decease
was also informed that a 3-D

demolition.

Directorate of Industrial Safety & Health (DISH of Labour Department

e report dated 06/08/2021 of Directorate of Industrial Safety & Health
during the inspeetions of the premises on 21/06/2021
that around 70-80 workers werc employed in the entire
online trading of shoes and premises
namely M/s Vivaan
and M/s Super Mattress Co. were functioning in
apart [rom M/s Apelisha International. Workers
he work related with online trading
was carried out in the

As per th
(DISH) of Labour Department,
and 22/06/2021, it was found
premises who were engaged in the business of

vas used as a warehouse of shoes. Three more [irms

V
International, M/s V.K. International

the same premises at separate floors
used to come in different shifts for carrying out (
and as per the local enquiry, no manufacturing activity
prcn"fn;c:s and no machine was installed/working there ;;nd thercfore no action is
possible under the Factories Act, 1948. The cstablishment attracts )rox:i.s'

Employees Compensation Act, 1923 and Minimuwm Wages Act, 1948 as Il . 10“3_ =
was being used as a warchouse and not a lactory. ‘ SRR AR

Assistant Engineer (Bldg.)-11, Rohini Zone, North DMC

As per the report dated 06/08/2021 of Assist "
Zone, North ) S oo Assistant Engmeer(Bldg.)-11, o
complaint wziN:‘t’t:‘c:il:;ilh}clird:]).lemluﬁlull activity noticed by the held :I];Ifl' niflll;“
conesty: “Thb beUg plan :)I;m:;.ullllurlzul construction in respect of the above %L';t -‘ii’
by Building Department(HQ) M(}blmml}’,mr‘d property was sanctioned on 19/ 1-);; 1(9;
Rl A& pas Total indiiiry ;u'ul e rITt?'z-.sunnlp_ 80U Sq. Mtr, and abutting on 4;’ RO\;
is very old. Those conslrucum:_h‘u‘,l ._1115.‘,})&_‘{1.0!1. it was also revealed lhi: the buildi
TSETHE L Bivacial) Provisions & S existngprior to 07/02/2007 are protec -
8 Aet,; 2011; protected under

WA ®\ @V\/ 1}4 'y],nr/



Asstt. Engineer, Rohini Zone, North DMC

As per » 4 .
o ,f ].th report dated 06/08/2021 of Asstt. Engineer, Rohini Zone, North
. garding grant of license by General Branch, Rohini Zone, it has been

submitted that Gener: y .
that General Branch deals with the issue of granting General Trade/
warchouse) 1 conlirming

;‘ nwage "\. et R T ¥
Storage License for specified trade (neither industry nos
items

zlirn'as or the areas covered under Master Plan, 2021 for sale & storage ol general
\I‘Il commercial shops/godowns in residential areas. The above stated property was
-:muntcd in “Industrial Area” and was not under the jurisdiction of General Branch for
issue of any “Trade Licensc” and the license in Industrial Arci is issucd by Factory
License Department of North Delhi Municipal Corporation. Therefore, no general
trade/storage license was issued for this property by General Branch of Rohini Zone.

Executive Engineer (M-I}, Rohini Zone, North DMC

09/08/202 | of

14 dated
out atJ-5,

major fire broke
column of the

As per the report No. EE {JU}—II;’I(Z;’ZOZ]-BA} 1Y
¢, North DMC, alter a

Executive Engineer (M-1I). Rohini Zon
alls, beams and

Udyog Nagar, various cracks had developed in w
building hence the building was declared dangerous and notice was issued to the
owner either to demolish the building or repair the same. Subsequently, on .behalf of
owner, Association of the industrial area has demolished the building In phases
as per the instructions of Forensic Team.Further, vide another report No. EE (M)-
11/RZ/2021-22/212 dated 17/08/2021, Execulive Engineer (M-1), Rohini Zone, North
DMC has informed that MCD has not demolished the building.It has been further
the malba/ obstruction fallen on the road was cleared by the

‘as seized by them before

informed that
t, Rohini Zone but no article/ itemmn w

Maintenance Departmen
and after the demolition.

Udvog Nagar Factory Owner’'s Association

President of the Udyog Nagar Factory Owner’s Association vide his letter
formed that the demolition work

No.UNFOA/2021-22/080 dated 05/08/2021 has in
was carried out by MCD and the Association had only help to provide small
equipments and food etc. 10 the various government officers and agencies.

Labour Department

ent vide their letter No. JLC /WD/2021/4547 dated 02.08.2021

Labour Departm
10A(]) of Employees Compensation

has informed that Notice dated 16.07.2021 u/s
Act, 1923 has been issuedtothe management of M/s Apeksha International and to Sh.
Pankaj Garg (Director/Proprictor/Partner) at his residence to appear on 02/08/2021
sr?eking their commentsonthe liability of injury/death compensation, SHO, Paschim
Vihar (West) was also requested to produce the dependants of the injured/deceased
a‘nd the owner in compliance to Hon’ble High Court order m the FAON0.386/2013
titled “New India Assurance V/s Puran Lal and others” but none appeared from the
workmen or management side and the report of PS, Paschin \"ih;.lr was also not
obtained regarding status of scrvice of summons o the parties. As vital infurl‘n'ltion
pertaining to the name/age/address of the injured/deccased are not aviulable till td'il >
Com.pqualiun could not be awarded. Another summon/notice has bw:; iwu'; o
parties for appearance on 19/08/2021 directly and also through SHO L'Unccrn‘c‘ci e

Delhi State Industrial & Infrastructure Development Corporation

‘ HDS.IIDC is responsible for maintenance and up gradation of devel
a;swtlgz :In respe.cl of 24 industrial areas out of total 33 m_duslrial areas e(‘;tu‘t’zf;‘;‘:;
:m:: DS”Sguizn]'::)lk:;a;ﬁiEtlln)duf;llnul Arcas ir‘ulu(ling the Udyog Nagar Industrial
A 1(; fr}mmcnum'u ol Roads and storm Water drain only.
i Arg h{‘(,‘ tl ter' by the Municipal Corporations. Besides, the

_ ea, there are 25 unplanned industrial clusters notified for

S N



rede\'ClOmeI?l under the Master Plan of DDA, The redevelopment scheme of these
unplanned industrial clusters notificd for redevelopment will be  prepared by
“Umcm‘{d local body/land owning agency in consultation with concerned society.
DSHDC.‘.S not the land owning agencey in any of these 25 unplanned industrial areas
and maintenance of these industrial arcas is not under the jurisdiction of DSIDC.

DSIIDC took over the responsibility for maintenance of roads and drains of
Udyog Nagar Industrial Area w.e.f. 11/04/2012 but lease administration rights still
rest with DDA and all building activity and license are being dealt by North D({lhi
Municipal Corporation. DSIIDC is only looking after maintenance of roads and drains
of Udyog Nagar Industrial area,

. o B s : i\ streets/roads
Primary responsibility for Removal of Encroachment from public streets/roz

and public land, action on unauthorized construction, Building ‘-“’I‘Slr‘-‘di”n‘and
grant of Factory/Trade License 1s taken up by concerned DMC in terms of DMC AC;
1957. There arvc enabling provisions under DMC Act 10 deal with altcr/un!urgu/extc‘n
any factory, workshop or trade premiscs, restricted use of the premises, construction
of building, penalties etc.

In the meeting dated 22/08/2014 chaired by the Hon'ble LG, Delhi, 1t was

decided that the removal of encroachments from commor ‘alrcns is ;?rxmaq:z
responsibility of the respective Delhi Municipal Corporation in joint operation Wi

DSIIDC and Delhi Police and therefore the removal of any cncruuchrmjm and/or an){
unauthorized construction in Udyog Nagar Industrial Area lies with NorthDelhi

Municipal Corporation.

Provisions-Municipal factory License is granted under Section 416 and 417 of

DMC Act, 1957-
floors for the

1. That Municipal Corporation license shall be granted on all
fety certificate

area marked working hall/workshop subject to structural sa
issued by Registered Structural Engineer or Architect
9 That there is no restriction of change of trade within permissible trade
specified in MPD-2021 subject to consent from Delhi Pollution Control
Committee, if applicable
3. That NOC from Delhi Fire Service shall be required in case the area of the
factory is more than 25 sq. mtr. subject to para 15.5 of MPD-2021 as
follows:-
“Any trade or activity involving any kind of obnoxious, hazardous,
inflammable, non compatible and polluting substunce or process shall not be
permitted”
That the working hours are restricted between 8 AM to 6 PM. Running trade
at night can be run with prior written permission from factory
LicensingDepartment of DMC.
4. The Employees/labours working in any establishment are being regulated
through minimum Wages Act or other applicable laws by Labour
Department. ’
!)PCC .Consent%- Culn.‘sunl to operate/Establish any industry in confirming
mdu.sl.na.] area ?s being granted and regulated by DPCC as per the relevant
provisions of {\1r and Water Act.  Any other aspects related to pollution
matters are bcm[-f; dealt by DPCC as per Environment (Protection) Act 1986
or any other applicable laws,

w

Delhi Pollution Control Committee

As per the report of DPCC, it has been informed that as per their OM dated
08/02/2017 regarding ease of doing business; consent of DPCC js not required for
warehouse under Water (Prevention and Control of Pollution) Act 197;1 and Air
(Prevention and Control of PollutionjAct, 1981 as no PFUCL‘SSng,/mmlul'acturing

S N S R



d. For DG scts installed at warehouses, no consent
(v comply with the

1986.

/hazardous operations are involve
s require A
1'11 | ]ll;r( d from DPCC, however, these are requiicd
standards/norms prescribe o

/norms prescribed under Environment(Protection) Rules,

Factory Licensing Department, North Delhi Municipal Corporation

. AS‘ per the policy of Factory Licensing, Department, North Delhi Municipal
Corporation,Fire Fighting equipment receipt or fire. NOC from DFS 18 required,
wherever applicable. In this case, vide letter No. D/()7/f\(),’FL/IJIJI\AL';‘JUZU-QI dated
16.08.2021, it has been informed that 1wo faclory license were issued at J-5, Udyog

Nagar as per the details given below:

_]ECI“”}_‘}E_‘_-_T?Eg‘iii_l’__l.i;m _ B _ I’r_(]priulur |. ;\;"]I].ljilll;‘.(’ﬁlé License_ |
518103545 | M/s Expo Auto Industry | 5mt Kuldeep Kaur 63,2019
0518103547 fﬁf;_k lii}it__r'_f\_@-_lo Industry | Mr. Dev RSJ Anand_| 31.03.2019
As per the copies of the license provided by Factory Licensing Department,
North Delhi Municipal Corporation, Kaur is the partner and Mr. Dev
RSJ Anand is the proprietor in M/s Au [n both the licenses, the
address is J-5, Ground Floor, Udyog Nagar Ind a and the arcd is 138 sq.
mts. each. Factory Licensing Department, North Corporation has also
documents such as (Certificate No. G-
,r manufacturing of

Sl. No.

Smt. Kuldeep
to Expo Indusiry.
ustrial Are
Delhi Municipal
Consent Order

submitted the copies of the
0204 14) dated 95.06.2013 issued by DPCC to Sh. Dev Raj Anand [t
affluent. This certificate is valid up to 13.03.2022 and
2010 issued by ppPCC

Auto parts without any trade
another Consent Order (Certificate No. G-013051) dated 23.07.

to M/s Expo Industries (Regd.) for manufacturing of Auto Gr;ar_ Box
(without hardening) which was valid up o 16.05.2020. Copies ©
application form and receipt and other related docume lso provided.

Components
{ the online

nts were 4

BSES Rajdhani Power Limited
As per the letter dated 13/07/2021 of BSES addressed to SHO, police Station,
ination of the building, it has been informed

him Vihar regarding physical exam
ection was inste

on exists in the

dled at the said premises with sanctioned
name of M/s Expo Industries (Regd)
f fire incident on dated

Pasc

that only one meter/conn

load of 125KVA. The connecti

bearing CA No. 100001556. The m d at the tume o

21.06.2021 at 8.00 AM to 9.00 AM was 6 KVA. It has also been reported that

although the premises had sanctioned load of 125 KVA but the maximum demand
orically states

never exceeded 24 KVA in past one year. The inspection report cates
that since the BSES HT Cable Network & HT equipments were installed in front

the building and no physical damages were found in them even at the ume
y such possibility of any short circuit at their

cquipped with

aximum los

portion of
of fire and afterwards hence there is nc

Moreover BSES HT Panel (RMU) was
m having very fast response for tripping the electne supply in case of
BSES maintains only HT 11 KV supply of J-5 HT
Iranstormer, LT Panel, DG
ight be any glitch at

part. M microprocessor based
protection syste
any abnormal clectrical conditions.
consumer and LT network is on the part ol consumer 1L.e.
set ele are installed and maintained by consumer hence there
the end of consumer. The joint inspection team ol BSES has concluded that at the

said premises, fire incident dated
lapse/fault of BSES equipment.

P ; i :
21/06/2021 was not attributed because of any

Forensic Science Laboratory.

rFu{rcnsi{.r SCj“““"‘ Laboratory has submitted the Crine Scene Report dated
06‘08.(2()21 wdc. their letter No. SFSLDLI/S819/CSMD/278/21/10694  dated
18.08.2021 wherein the status of the crime scene has been iux;lk-‘ iHed

\,;@W‘*”'/
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Cause of Incident;

NOw in view

ol the various
. i 1] Tl e t
submitted by the v meetings hield in this regard and the documents

artous dennr
ous (ll]!‘tllmvnls:, the following s concluded:

I. The caus ;
' 180 0 T1de R -
of fire incident was lack of fire safely norms coupled with flouting

rvIsion by local municipal body i.c. Building and Licensing Department

of l\nllnm Zone, North DMC. It was observed that the owner of the premises

had installed iron grill closing the open space which  hampered the

employees to save their lives and also the fire department in accessing the
building for carly dousing of the fire.

2. The provisions of Water Act, Air and the Environment (Protection) Act,

or any other relevant laws have not been complied with making it a prone

1986

place for such a major fire incident taking away U6 precious lives.

3. As per the crime scene report submitted by FSL there was extensive burning
due to which seat and cause of fire cannot be ascertained. However, the 10
has been advised to forward the debris from ground floor, 1%t Floor and 2
Floor for further examination and detection of inflammable material, if any
and also to send the body remains for postmortern examination

4. As per the BSES report, there is no possibility of any short circuit on the
part of BSES based upon the equipments installed by them and found
undamaged at the time of fire. However, there might be any glitch at the end

of the consumer.

Steps to prevent such incident in future: -

History is full of massive fire incidents in Delhi which has taken heavy toll of
human lives. Who can forget one of the massive fire incidents which took place in
June 1992 in PVC Market, Jwala Puri. Thousands of Plastic shops were gutted in that
fire incident and many people lost their lives. Similarly 17 people lost their lives due
to fire in a cracker factory in Bawana on 20/01/2018. Industrial areas are hot bed
spots for fire incidents due to congested locations, lgnorance, non following of
prescribed norms, poor administration ete. Fire incidents are not only limited to
Industrial Areas but some CommercialVenues with prefabricated  structure  (not
permanent) have also witnessed such incidents as it happened on 16.04.2019 when a
massive fire broke out at a wedding venue in North West Delhi's Netaji Subhash Place
in the early hours. Three persons, including a police officer and a fire officer, sustained
injuries. 22 fire tenders were pressed into scrvice 1o gauge the fire where around 400
people were at the wedding venue, Such structures do not have the NOC from Fire
Department.

Based upon the facts and averments of dilerent Departments and related

reports, the following is concluded:

1. The role of North MCD has been found lackadasical as it has completely
failed to enforce the building bye lows due to which the norms have been
openly flouted thereby taking away precious lives

2. Delhiis fuced with multiple challenpes in terms of preventing fire instances.
Due to densely populated arcas both i terms of residential as well as
commercial /industnal, there is hardly any safe or vpen passage 10 bring out
proper evacuation plan. The situation becomes vriunmer due o the fact that
people usually don't pay any heed o the preseribed norms which ultimatel
rcS‘j’llS 'in loss of hfe and property.  The multiplicity of agencies 1s a ':jn Z
major issue as chairs keep on exchanging wlu'-n the issue of gf(ixin
responsibility is taken up. . ¢

\ o 7 AP
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3. Enabli i
- ing provisions _ .
Minimur IW sions under the Employees Compensation Act, 1923 and
ages Ac p i
that kith ar IITL i .'\‘Ll, 1948 need (0 put in force by Labour Department so
and ki of the deceased can be reasonably compensated.

* ctt):(li“;: f:::l:::1?1]:-.317:1 111“1-'”1(']:(' arce 33 r\;.)pruww‘[ Planned Industrial Arcas
i wdustrial Clusters notified for redevelopment under the
provisions of the Master Plan document of DDA, Besides this there are
many Unauthorized Industrial Areas who do not seck any license cither from

DPCC, DFS or from the local urban bodies. I is supgested that task force
Chairmanship of District Magistrate
s, bpcce, Delhi Police,
/ Trade License

the following

Jeommittee may be formed under the
(Zone wise) wherein the representatives ol DIFS, BSE
DISH, Industries Department, Zonal Officials ol General
Branch and of Factory Licensing Branch  with
recommendations:

(a) The Committee shall meet at least once in a quarter to revicw ongomng

enforcement activities in the arca.
s complaints received from any

(b) The said Task Force shall look into the variou
for violation of the

source and shall take action as required under the law
norms that are mandatory in the notified industrial area as well as the

d industrial cluster. The task force shall also conduct joint field

unplanne . .
and take appropriate action against

enforcement drives time to time
unauthorized units.

(c) The task force shall submit quarterly reports 10 DM/ State Disaster

Management Authority.

5. There is multiplicity of licenses being issued by different departments and
due to ambiguous provisions in different Actls; the owners tend to bypass
them by taking advantage of the gaps in such Acts. A committee of the
experts may be formed to re-examine the provisions of different Acts of
multiple departments so that such gaps are filled and the owners of the
industries may not be able to bypass them.

6. The owners should ensure fire protection equipment (i.c. fire extinguishers,

control panels, etc.) are easily accessible.

7. Hazardous waste from oils to chemicals, [Tammable, combustible materials

should be properly disposed off in order.
8. Regular maintenance services of fire protection cquipment.

9. Chemicals, flammable materials or other hazardous substances in building
must be stored in a safle place.

lO.Bu:[dl'ng should be kept neat and tidy as lot of clutter especially flammable
materials such as paper, boxes, cte. leads to lire spreading faster. It also

blocks exits and make it harder to escape if there is a fire

ll.chulaf‘ Fire safety demonstrations should be tiken such as how to use a
fire extinguisher alongwith the other fire protection devices

12. Smoking area should be designated that’s a safe distance awziy from the

building.
i f\(: ‘
i N/’/
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13.Emergency and ev

L‘Cua‘io s a @ 5 N . " .
the staff to e n plans should be displayed and explained to all

further damages if there’s a fire.

14.Due dil :

. il : : : oy

prieies gence in implementing the fire safety norms, building bye laws by
€s concerned and periodical review thereol.

15.DPC
C should revoke the consent where manufacturing units have been
closed or their owner changed.

16.North Delhi Municipal Corporation should take adequate action ensuring

DG set(s) should be installed within premiscs by following prescribed
guidelines.

It is humbly prayed that this Hon’ble National Green Tribunal may be pleased
to take this report on record and pass such further order as this Hon'’ble
Tribunal may deem fit and proper in the facts in circumstance of the case.

-
\J’—/-_‘ %
S\r-—f‘\/“’” 291\ 3\
Mr. Shyam Sundar, EE Mr. Y.N. Mishra, Scientist *C’
DPCC Ccrcp

= b Rawa \ }_/7
Dy Nageddry ((SH
Director of Industrial Safety Deputy  Commissioner of Police

and Health (Outer Delhi)

< é
U»‘”/
Districty Magistrate
(West District)
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S50% of the loss'up to a maximum of Re. 6,00,000/-

of looting /theft/loss of

This catégory shall also include cascs
ty. However, in all such

i;;i:rsmifm .an uninsured Commerclal proper
 furnishing of copy of FIR shall be mandatory.

riota/fire/ctc.) ghall be
dated 24,02.2016 and-
2010/3589-97 dated

Relief in case of damage:to Jhuggles (in case of

provided as per oa*p[e}: Declsion No, 2295
Order No. F.l-[a'z\j%ﬁ&ﬂbﬁ/-lauilding Collapse/
20.10.2016. G

nal Commissioner, Delhi and

¢ under their regpective

on account of Natural |

ts of gratultous relief, ,-
fire, bomb blast,

The Pr. Sacretgry'(Roveﬁue)'& Divislo
District offices each have peen allotted budge

heads of Accounts-" Major Head 2245 Relief”
ure on paymen

Calamities to meet the expendit
alamitids like

tentage, food etc. In cases of natural- €

earthquake, riot etc.

The ptéﬁg;ér_s to, sanction of relief to ;i;h'_é.?iiictims have already been
delegated foall the Deputy Comﬂsaioners;‘}ﬁjiiﬂg Head of Department in
all cases i'f._i;‘;?"g;_t_;‘c';ordance with the scale apprﬁped in the order to ensure <
timely disbursal of Rellef Jlde’ order.fimos F.1(87)/Rellef/Building ‘
Collapse/2010/09 dated 04.01:2012% - B :  of

A '- .;\’5\'7’o 2
Gy, - i} v B (MITHLESH GUPTA}) %

| ; : : SUB DIVISIONAL MAGISTRATE-II (HQ)
No. F.1.1(87)/Relief/Bullding Collapse2010/2.663 Dated 5/3 A

r,in_to,_:mation and necessary actlon to :-
‘Becretary to H.E. Lt, Governor, Delhi, Raj Niwas, Delhi.
Delhi Sectt., Delhi.

Delhi Sectt.Delhi,
1hi Sectt., Delhi. !

\ Copy fo
1. The Pr,
2. The Addl. Sscretary to Hon'ble Chief Minister,

. 3. The 8ecretary to Hon'ble Deputy Chief Minister,
3. The Becretary to Hon'ble Minlster of Revenue, De



| bmc/livclihaod) . Re.5 000/ each
%, Saimnell Cowg bulfaloes, Sh

it Rbe ) ccps

(i) Cart “,\hl;mal Horges, Oxen Camel ’
(b) Normal Rickshaly - =
€ B -kashaw/E Scoo ty

Re.25,000/- each
Rs, 50,000/-each

a0 Jhuggiey);

L. -Each floor shall’ be ‘considered as a different residential unit anci
the relief amount pe disbursed as follows:

(&) Total Damages :  Rs.5,00,000/- (Rs. 4
lakh for damage tossttiisture'stiall be divided among the owner(s) of
the floor and Rs. 1.lakhTor loss of household items shall be divided

-among occupant(s)/tenant(s) of that floor.

(b) Substantial Daitiags i R8.2,50,000/- (Rs. 2
lakh for damage to-structure shall be. divided amorig-the owner(s) of
_ the floor and Rs.’ 50 ,000/- for loss: of household items shall be

_ divided among occupant(s)/ tenant(s) of that floor.
(©) Minor Damage ' : " Rs.25,000/-

76 .'-’{ g- R

il be released for each floor for
.—.loss of houschold 1tcms Thxs .amo u.nt shall be divided among
occupant[s)/tena.nt(a) and' shall bekad_}usted from the final ex-gratia
o' pensa.tlon amount a,rrwedﬂ t after due diligence by the
u. on;c_d_pfﬁcer and approva.l.of; %competcnt authority.

)

Lo | ¥i
&»casc of riots, for tenant(a) hnuse owner(s) who have lost

) ouschold goods not through!: { el but through looting/ theft
- on of Rs.) lakh LAl ’
c%np_ensa on of Rs.] pem res1dent1al unit for complete
i oonng/thcft and Rs. 50, 000/-51‘0}:3@&:&&1 looting/theft shall be
“_ pro ovided. Howcvcr, in all such casea }fumishmg of copy of FIR shall

ﬂﬁéﬁ’:

‘-'Z;*v‘l N
g st l"i ':"E-pih'l‘
v . Damn e to Bchiools during tlota;. \ﬂﬁlﬁ

I g) r-ﬂ; ools with enrolment upto looog?dents Rs.5,00,000/
#bliSchools  with  enrolment  mapg SRR :
R3!10,00,000/- Y. tham 1000  students;




ATy 4y,

VEHENT | GNCT OF DEYHI
St , AMINATH MARG, DELHI-110
- =t R Aot
T WG (RELIEE BRANCH) WY :
|=1(87)IRe“effBulldlnaI‘-'oﬂh\ﬂ&hb\\b‘/ 2663 éﬁ - Dated 05.03.2020
. RDE

)

In partial modification of all eatlier orders/ olroulnrs, the Govt. Of NCT of
Delhi vide Cabinet Decision No{:2808 dated February 28, 2020 and Cabinet
Decision No. 2810 dated Mmtdh 5, 2020 has declded to enhance/revise the

scale for grant of ex-gratia'relfef'in varlous eventualities, a8 Per the details
given below, :

(ij Fire and other Acocidents caused by individual or natural
calamities):

(a) Death (Major) ' . . Rs:10,00,000/- in each case (1 Lakh
ex-gratia shall be given to the -family immediately and 9 lakh aftcr
documentation process is completed and approvals obtained.)

(b) Death (Mmor] _.:‘ I Rs.5, 00 000/ in each case ‘
(c) Permanent: Incapamtauon i « Rs.5,00 000 /- in each case
(d) Scnousiﬁmjury | 7 Rs.2,00, 000 / in each case
(¢) Minor Injury “e 1 -Rsi20, 000 /i in each case

(0 Omhcdgahllqrcn : Rs.3; 00 000/ in each case

o e}

";'_.‘ :,. ."! 9 v . ﬁ
i;{{ i "E\i; T : M.-t

mb'Blasts; Communal Riots Other‘Rlots‘ Terrorist Attas

(a) Deathmmor) Rs.10, 00 000 /- in each case (1 Lakh
ex-grana}nahall be given to the f&rmly unmedxately and 9 lakh after
’ docume tﬁtxon process is completed and approvals obtained.)

(i) Bo

[b) Death %gqor] ' : Rs.5,00,000/- {n each case
(c) Perma c‘n Incapacitatlon : Rs.5,00,000/ --1_n each gase
(d) Senous pjury : Rs,2,00,000/- in each case
(e) Mmorwln_;ury ; Rs.20,000/= in each case

(f) Orpha.ncd Chlldrcn : 35.3,00,000 /- in each case

o 1
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. Y
i ervices ~-
\\-’; OTHER FOOTWEAR w1y

J 64021990

EHIER SOLES AND UPPERS OF ‘
roéfT}fR OR PLASTICS SPORTS
NEAR OTHER : OTHER

FOOTWEAR WITH QUTER
SOLES OF RUBBER, pLASTICS
LEATHER OR COMPOSITION '
LEATHER AND UPPERS OF
TEXTILE MATERIALS |
64041190 TOOTWEAR WITH OUTER
SOLES OF RUBBER OR '
PLASTICS : SPORTS ‘|
FOOTWEAR; TENNIS SHOES,
BASKETBALL SHOES, GYM

SHOES, TRAINING SHOES AND
THE LIKE: OTHER

64055000 OTHER FOOTWEAR OTHER

FOOTWEAR WITH OUTER
SOLES OF RUBBER, PLASTICS,
64039990 LEATHER OR COMPOSITION
LEATHER AND UPPERS OF
LEATHER OTHER FOOTWEAR:
OTHER: OTHER

HSN: Harmonized System of Nomenclature of Goods and Services

—
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About GST

GST Council Structure

GST History

Website Policies

Website Policy

Hyperlink Policy
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Gooda & Sarvices
' ]URISDICTION - STATE) vicos Tna

(GS1) | Bervines
k\ L;[ﬂlc * De‘hl
one - Zone 6

\\-‘de = \'Vard ()3

other Office

(JURISDICTION - CENTER)

Commissionerate - DELH| NORTH
Division - KAMLA NAGAR
Range - RANGE - 19

Principal Place of Business

3‘1-15608ASEMENT' UDYOG NAGAR, ROHTAK ROAD DELHI, West Delhi, Deini,
41

Whether Aadhaar Authenticated?
No

Whether e-KYC Verified?
No

Nature Of Core Business Activity

Trader - Retailer

Nature of Business Activities

1. Retail Business2. Office / Sale Office3. Wholesale Business
4. Warehouse / Depot

Dealing In Goods and Services

Goods Serviceg

HSN Description HSN

Description
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Goods and Seryicec Tax

y Search Taxpayer s e

on Taw ¢ VETY ] Yy

Skip to Main Caontent @ A* n

 Login
o Areh by GSTINg Iy
Search Taxpayer
® ndicates mandatory fields
GSTIN/UIN of the Taxpayer ¢
Lnted \;S.T[N;U\N of the T

AxXpayey

SEARCH |

]
Search Result based on GSTIN/UIN - 07ATWPG1173B1ZS
Legal Name of Business

SURBHI GARG

Trade Name

VIVAAN INTERNATIONAL

Effective Date of registration

01/07/2017

Constitution of Business

Proprietorship

GSTIN / UIN Status

Active

Taxpayer Type O

Regular

Administrative Office



Gony ;
In 4 S0mviens Tar

(G3T) | Borvicas C/
Goods

Services

¢ FOOTWEAR Wity OUTER
SOLES OF Ryppep PLASTIC
LEATHER OR comnosmorjds'
LEATHER AND Uppepg o
TEXTILE MATER|ALS
54041190 TOOTWEAR Wiyt ouyen
SOLES OF RuBBER op
PLASTICS : spoRrs
FOOTWEAR; TENNIS SHOES
BASKETBALL SHOES, Gym

SHOES, TRAINING SHOES AND
THE LIKE: OTHER

64059000 OTHER FOOTWEAR OTHER

HSN: Harmonized System of Nomenclature of Goods and Services

'|
| SHOW FILING TABLE

About GST

GST Council Structure

GST History

Website Policies

Website Policy

Terms and Conditions

Hyperlink Policy

Disclaimer

Related Sites

Central Board of Indirect Taxes and Customs @

State Tax Websites

National Portal

...... Heannees Q8! .gov.intservlcesfsearchlp



Goods b Sorvices Taw (Loatgy s

- n
S lp Lo Main Content o |
‘% Gondn & Soryicas Tnx (f VIE) | nrviens
I RISDICTION - STATE)
.';-mltl‘ - Delhi
T'oﬁl.‘ - Zone 6
ward - Ward 63

other Office

(JURISDICTION - CENTER)

Commissionerale - DELHI NORTH
Dwision - KAMLA NAGAR
Range - RANGE - 19

Principal Place of Business

-5, FIRST FLOOR, UDYOG NAGAR, ROHTAK ROAD, West Delhi, Deih, 110041

Whether Aadhaar Authenticated?
NO

Whether e-KYC Verified?

No

Nature Of Core Business Activity

Trader - Retailer

Nature of Business Activities

1. Retail Business2. Office / Sale Office3. Wholesale Business

Dealing In Goods and Services

Goods

Services
HSN Description

HSN Description

OTHER FOOTWEAR WITH
ca021090 CUTER SOLES AND UPPERS OF

RUBBER OR PLASTICS SPORTS
FOOTWEAR : OTHER : OTHER

hitps lfsurvices gst 99Y Injservicas/searchip




LYY
7‘ GOG-‘JS & Snl’..’lr;nr, Tax (GST) | Servic
| ) Seryices
[ 3
/ d Skip to Main Content Q@ A* A MI
Goods an i
d Serviceg Tax o
|
oy Search Tax ‘
LomE Payer> Searct ;
' by GsTIN
UIN
Search Taxpayer
® indicates mandatory fields ~w |

GSTIN/UIN of the Taxpayer

Enter GSTIN/UIN of the Taxpayer

‘1 SEARCH ,

Search Result based on GSTIN/UIN : 07AGSPG5240J1Z6

Legal Name of Business

KRISHNA GARG

Trade Name

V.K. INTERNATIONAL

Effective Date of registration

01/07/2017

Constitution of Business

proprietorship

-

GSTIN / UIN Status

Active {

Taxpayer Type O

Regular

Administrative Office




Goods & Servicos Tax (GST) | Sorv
? Goods
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~———i

Scrvices
OTHER FOOTWEAR WITH

61021990 OUTER SOLES AND UPPERS oF

RUBBER OR PLASTICS SPORTS
FOOTWEAR : OTHER : OTHER

FOOTWEAR WITH OUTER
SOLES OF RUBBER, PLASTICS,
LEATHER OR COMPOSITION
LEATHER AND UPPERS OF
TEXTILE MATERIALS

64041190 FOOTWEAR WITH OUTER
SOLES OF RUBBER OR
PLASTICS : SPORTS
FOOTWEAR; TENNIS SHOES,
BASKETBALL SHOES, GYM

SHOES, TRAINING SHOES AND
THE LIKE: OTHER

64059000 OTHER FOOTWEAR OTHER

HSN: Harmonized System of Nomenclature of Goods and Services

Search Result based on GSTIN/UIN : 07AAIPGO737C1Z47

Filing details for GSTR3B

Financial Year Tax pPeriod Date of filing Status

2021-2022 April 18/06/2021  Filed
2020-2021 March 20/04/2021  Filed
2020-2021 February ~ 20/03/2021  Filed
2020-2021 January 20/02/2021  Filed
2020-2021 December  21/01/2021  Filed
2020-2021 November 28/12/2020 Filed
2020-2021 October 02/12/2020  Filed
2020-2021 Septembér 27/10/2020  Filed
2020-2021 August 19/09/2020  Filed
2020-2021 July 20/08/2020  Filed

hilps liservices gst.goviniservices/searchip
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owher Office

(OURISDICTION - CENTER)
(,n_mmmwm‘um-\lt‘ - DELHT NORTH
Dvision - KAMUA NAGAR

Range - RANGE - 19

principal Place of Business
¢ pelhi,

DYOG NAGAR, ROHTAK ROAD, North Wes

}-5, SECOND FLOOR, U
Delhi, 110041

whether Aadhaar Authenticated?

NoO

whether e-KYC verified?

NO

nature Of Core Business Activity

Trader - Retailer

Nature of Business Activities

1. Retail Business2. Wholesale Business3. Office / Sale Office

Dealing In Goods and Services

Goods
Services

HSN Description HSN
Descripti
ion
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e e e N e e e



A
Ggoods and Services Tax

) gearch Taxpayer ) Scarch by GSTIN/UIN

gearch Taxpayer

GSTIN/UIN of the Taxpayer®

Enter GSTIN/UIN of the Taxpayer

TL_ _SFEARCH K

Search Result based on GSTIN/UI

Legal Name of Business

VINOD KUMAR GUPTA

Trade Name
SUPER MATTERESS CcO.

Effective Date of registration

01/07/2017

Constitution of Business

proprietorship

GSTIN / UIN Status

Active

Taxpayer Type ¢

Regular

Administrative Office

Goods A Services Tar (GSTHSD

nicns

Syip to Main Content o A A

+ Login

® indicates mandatory fields

N : 07AA\PGOTB7C1ZY
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Goods

Services

(())S:En FOOTWEAR WITH

64021990 R SOLES AND UPPERS OF
RUBBER QR PLASTICS SPORTS

FOOTWEAR OTHER : OTHER

FOOTWEAR WITH OUTER
SOLES OF RUBBER, PLASTICS,
LEATHER OR COMPOSITION
LEATHER AND UPPERS OF
TEXTILE MATERIALS
64041160 FOOTWEAR WITH OUTER
SOLES OF RUBBER OR
PLASTICS : SPORTS
FOOTWEAR; TENNIS SHOES,
BASKETBALL SHOES, GYM

SHOES, TRAINING SHOES AND
THE LIKE: OTHER

64053000 OTHER FOOTWEAR OTHER

FOOTWEAR WITH OUTER
SOLES OF RUBBER, PLASTICS,
LEATHER OR COMPOSITION
Ba935RR0 LEATHER AND UPPERS OF
LEATHER OTHER FOOTWEAR:
OTHER: OTHER

HSN: Harmonized System of Nomenclature of Goods and Services

SHOW FILING TABLE

About GST

GST Council Structure
GST History

Website Policies
Website Policy

Terms and Conditions

Hyperlink Policy

Mo IIservices gst gov.In/services/searchip
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Goods & &
" B0vicas Tax (35T | Gervicns

f.l__lgbnusm(:ﬂow - STATE)
fsiate - Delhi
zone - Zone G

ward - Ward 63

Other Office

QURISDICTION - CENTER
Commissionoralc = DELHY
Division ~ KAMLA NAGAR
Range - RANGE - 19

)
NORTH

Principal Place of Business

)-5, GROUND FLOOR, UDYOG NAGAR, ROHTAK ROAD DELHI, West Delhi,
Delhi, 110041

Whether Aadhaar Authenticated?

No

Whether e-KYC Verified?

No

Nature Of Core Business Activity

NA

Nature of Business Aclivities

1. Retail Business2, Office / Sale Office3, Wholesale Business

4. Warehouse / Depot

Dealing In Goods and Services
Goods Services

HSN Description ' HSN DESCfiption

"DS Iisarvices gst gov.in/services/searchip
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s & Sarvicon Tax (G 1) | Barvicos

Skip to Main Content o A A
\
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;953 Goods and Services Tax e

]

N‘

/
e y Search Taxpayor » Se

(

arch by GSTIN/UIN

Search TﬁxpayGI‘

® ndicates mandatory fields

GSTIN/UIN of the Taxpayer®

Enter GSTIN/UIN of the Taxpayer )

SEARCH ]

Search Result based on GSTIN/UIN : 07AKYPG9978R1ZI

Legal Name of Business

PANKAJ GARG

Trade Name .

APEKSHA INTERNATIONAL

Effective Date of registration

01/07/2017

Constitution of Business

Proprictorship

GSTIN / UIN Status

Active

Taxpayer Type O

Regular

Administrative Office



' lllRI"("I'()R;\'I'IC OFINDUSTRIAL SAFETY AND HEALTT

\/' -()\'l“l{Nl\llil\"l'()I":\';\ll()f\.r\l, CAPITAL FERRITORY OF DELIN /
e J Gl (LABOUR DEPARTMENT)
0-BLOCK, 2" FLOOR, 5, SHAMNATII MARG, DELII-1 10054
FD/URIIF/ Wiast /2021/(‘0,2_3 Dated:-GC" '0?,4{[
| NO. S
d RICRALIE Lo L
TO L} | .._T.IT AN
The District Magistrate (West) {FJ : .
istrict Magistrate |
Office of the District Magistra 0 5
Plot No 3 Shivaji Place Raja garden NN:} b{/f}s) \‘L )
New Delhi-110027 ‘}\Bm e

Sub: Submissions of DIST with respect to fire accident that occurred on 21.06.2021 at J-
\ 3, Udvog Nagar Industrial Area, Delhi-41

Respected Madam,

In compliance of order of Hon’ble NGT dated 22.07.2021 (original Application No.
17172021) regarding the News item published in Indian Express dated 12/07/2021 titled “six
killed in l‘aci:"-r} firc; owner held. raids on to nab second accused™. further meeting chaired
by District Magistrate (West) was held on 04.08.2021.

In view of this. I am directed to submit the following submissions:-
Y i.  That a fire occurred at M/s Apeksha International, J-5, Udyog Nagar Industrial Area.
A

Delhion 21.06 2021 at about 8 AM causing unfortunate death of 06 workers.
i That it was revealed during inspections of the premises dated 21.06.2021 and 22.06.2021

V),)uﬂ that a total of 70-80 workers were employed in the entire premises who were engaged in
g’)'f"/ the business of online trading of shoes and the premises was used as a warchouse of
M)

rr shoes.
.}’H V.K. International, M/s Super Mattress Co. were

' > also functioning in the same premises at
Wﬂ separate floors.

Le E It was further revealed through statement of different workers of the premises that the

premises was being used as a warehouse and workers used to come in different shifts for

carrying out the work related 10 online trading. It w

Ihat it was also observed that three more firms namely M/s Vivaan International. Nl's

as also established (rom the

\&/(m.manls of workers and upon enquiry from neighbours that no manutacturing activity
was being carried out in the premises and no machine w as installed/ working there.

V.

Since. the premises was a warchouse of shoes and business activity was online r

i shoes, 1t does not attract the provisions of the lactories \-.1 1948

9‘9“"» i and rules made
f\f\\\\'f:' -
/;0 223y

ading of

Dairy No...
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ff
nd avitehboards ol the building were completely burnt exceptlew of room near e i

ancl on pround floor.
burnt body rematin was presention 3
burmt body remaing were: found present unde

he back side of the buildine.
nt near the bodies on 2™ floor.

\Wrnne
L~|¢gu‘|c|l_\ P
One hn_:h'l}

Ay michhy
washroom area al 1
mobile phones were found to be prese

Wl " . .
“Noor in a corner opposite to the stairs.
r the debris on the 277 loor. near

(0 Lhree

¢ indicative of the extensive burning due to which seat and causc of fire can

Above obsenvations are th
owing exhibits were collected and handed over to [0.

pot be ascertained. The foll

. Debris trom wround Hoaor.
Debris trom 17 Hoor,
Debris trom 27 Noor.

eward the abose mentionedexhibits w0 S| Rohinitor turther

e concerned 10 was advised wlo
al, it any and to send the body remains lor postmortem

svamination and detection ol inNammable materi

Sadmination
it

M o>
Aéﬁ# b y

\nhur Bh;lﬁmgur I)eepika Piplani
Crime Scene MW(D“CW‘E bns?gs?m) Senior Scientiic Officer (Crime Scene)
Forensic Saience Laboratory Crime Scene Management Division (CSMO)
1. ol NC.T. of Dethi Forensic Science Laboratory
3. of NC.T. of Delhi
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Forensic Scicnce Laboratory

Q ‘ GoveL of NCT of Delhi
| . - Sector 14_‘ Rohini, Delhi-1 10085,
e’ 4 Fel: 011-2755581 1 Iax: 011-27555890

WORT ESLNO. SESLEDLE/SRIY/CNSNMDATIN 2 LT 0 T o .

Please quote the Report (Opinion) No. & Date in future correspondence& Summons.

CRIME SCENE REPORT

Case detanls: I'SL. Team:

FIR 167 21 dated: 2106 2021 Ms. Deepika Piplani X SSO(CSNID)

1N A8 30434 IPC Mr.Ankur Bhatnagar SSO(CSMI)

"N PaschinVihar W est Mr. kalpit Kumar Gupta SSA(CS/Photo)
Mr Madhav Goyal SA(CS)

22/06/2021.
25/06/202 1 -
01/07:2021

8 Dis

Date of Inspection

Duration of Examination

Wath relerence to letter Noo 1045 SHO/P. Vikar West Dated?2.06.202 1the undersigned visited the
wene ol crimeie 1-5. Udhyog Nagar, Dethi on 2206 2021 T he seene ol erime was still under fire and
heass smoke was coming out ol the building. The seene ol crime could not be examined. howeser
photography and videography was done (rom the oulside und scene of erime was rescheduled after the
Cearanee from the |ire Department,

| unher with relerence to letter Noo 1071°SHOPY West, Delhi Dated 24.06.2021the undersigned
donewith the above mentioned team members examined the scene ol crime ie. J-5. Udhyoy

vagar Delhy from 2206 2021w 0l 07 2021
I he seene ol crime was thoroughly examined for the presence of lorensic clue materials before the

concerned police officers/officials and following observations were made:

I was o three storey buildingwith basement The building was declared dangerous o enter
could collapse anytime
Y ean s smoke deposition was ohsersed onthe walls and rool ol all the Noors ot the building.
s, Crachs were also observed on the walls and rools ol the building, h
4 Al the oors of building were dump and disturbed: Burat and semi-burnt debris were present
on all the Noors ol the building.
S, Heavy smoke and water wis present in the busement,
6 Roolor I oand 27 Noor was Tound tobe bent and distorted.

e

A] \m&\& 3\

”&Ts\if .



) # Forensic Science Laboratory
_‘!EEE’ GOVE ol NCT of Delhi
; , Sector 14, Rohing, Delhi-1 10085

fo muigll 1 pmail.com

FORWARDING LETTER
: |
. 1
SFSLDLH' S Q9 ICSMD/22¢ 21 069 DA fEDJE)_Oﬂ"
To. _
P Erselin Viban 1Weot
)‘\[[1\1. = '_-"__'1 - 53

Subject:- Examination of case property in case FIR No. _ 447 /204’/ dated _o2(/6f2=2/

U'S 'zns/ ?o‘f/z’v = ¥ i3 P.S. /’mhw Vebah bkt

T
Please find enclosed herewith Report FSL No. fF_ﬂ’,DL// /59/ 74 /C'Jf'/"f"’-J /2 ?Z? 21

Dated / /-?f in respect of case property received with your Memo No. oS S/ ‘/P Vihah

/
Dalcd__a’;:’ ¢ f},f?(//:/}\)a?f /0-_7;/!}.’{0/,9\/;&05'

All the concerned case property/ exhibits are enclosed as per details mentioned in the report.

Lncl:

\_J1Sealed Repon.

| T Sealed parcels, r}o_-]/
37 Sample seal impression. \
e Directo

Seal:

13/¢
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Annexure-C

'..\.L "\f r'l 1f = } - \
Lis! -_@._?’;J_:_'J.PL'UEdJD_QJ_SF-_@?__Cfusters notified for redevelopment under

the nrovisions of Mater Pla N Document of DDA.

| S Name of industria| | Date of Notification in Agency Responsible for Cleaning/
No. J Area MPD (Master Plan of Sweeping/ SWM, Maintenance of
J | Delhi) Roads/ Drains & other Activities
1 I '
1 |Anand Parbat 'I 01.08.1990 North MCD
2 (Shahdra 01.08.1990 EDMC
3 |SamaiPurBadi 01.08.1990 North MCD
| 4 |Jawahar Nagar 30.05.2016 North MCD
. < |SultanpurMazra 02.12.2005 North MCD
| € |Hasisal Pocketo A 02.12.2005 SBME
| 7 [Naresr Fark Excension 02.12.2005 SDMC
e Libaspur f 02.12.2005 North MCD
| © [Peeragarni Vilnge | 02.12.2005 SDmMC
10 [Khvaa j 02.12.2005 SbmC
17 [FestsalPocket B | 02.12.2005 SDMC
| 12 |Shzlima- Vilage 02.12.2005 North MCD
| 13 \New Mandoli 02.12.2005 EDMC
74 [Nawaca 02.12.2005 SDMC
15 { thela ' 02.12.2005 North MCD
' 15 |Swarn Fark Mundka 02.12.2005 North MCD
17 |HaicerPur 02.12.2005 North MCD
| 18 \Karawal Nagar 02.12.2005 EDMC
(1% |Debr 02.12.2005 SDMC
' 20 |BasaiDarapur- 23.04.2006 SDMC
I 27 \Mur dkaFhirni Road 17.09.2007 SDMC
;7’2 :‘Muno‘ka Udyog Nagar 17.09.2007 SDMC
| |(South)
; 23 |Prahlacpur Banger ‘ 11.09.2007 SDMC
24 (Ranhcla
| 25 ;NanGIESakrawaﬁ Ai7-08-2019____________ “BME
Al Ll gRst 220 | SDMC —
—
e |
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Annexure-B

<« igt -r .
: List Of 24industrial Areas and Their Lease Administration (Including Sheds/Ffcs)

INDUSTRIAL AREA

LEASE
ADMINISTRATION.

|

L_____; | NARELA INDL. AREA DSIIDC
2 BAWANA INDL. AREA DSIIDC
| | D\IDC SHEDS, NANGLOI DSIIDC J
4 | FFC, JHILMIL INDL. AREA DSIIDC '
' |
5 | FIEE, A-BLOCK, OKHLA INDL. AREA DSIIDC ?
6! F'EE, S-BLOCK, OKHLA INDL. AREA pDSIIDC l
} = |
| 7 PATPARGANJ INDL. AREA DSIIDC 4
8| BADLI INDL. AREA DsIIbC .
| 9 OKHLA INDL. ESTATE, PH-IIl DSIIDC '
! 10 _EATHER GOODS FFC, WAZIRPUR INDL. AREA DSIIDC ﬂ
|
| |
L 11 | FFC, RANI JHANSI ROAD DSIIDC l!
l 12 | FFC, OKHLA INDL. AREA DSIIDC \
] |
13 | RAJASTHANI UDYOG NAGAR INDL. AREA DDA _1|
14 | G.T. KARNAL ROAD INDL. AREA DDA 1
. |
15 [AWREANCE ROAD INDL. AREA DDA |
i 16 WAZIRPUR INDL. AREA DDA 1
‘ 17 | UDYOG NAGAR INDL. AREA DDA
| |
— 18A NARAINA INDL. AREA, PH-I DDA
|
8B | NARAINA INDL. AREA, PH-Il DDA J
|
if—"’fqg DLF INDL. AREA, MOTI NAGAR DDA J
| 30 | NAJAFGARH ROAD INDL. AREA (only Rama Road) DDA \
21| JHILMIL INDL. AREA DDA |
1 22 KIRTI NAGAR INDL. AREA DDA l
g0 MANGOL PURI INDL. AREA PH-I DDA \
B MANGOL PURI INDL. AREA PH-II DDA \
24A MAYAPURI INDL. AREA PH-| DDA \
B MAYAPURI INDL. AREA PH-I| DDA j

4 FFC: Flatted Factory Complex ## FIEE: Functional Industrial Estate for Electronics



## FIEE: Functional Industrial Estate for Electronics

9u|c



~5.No. | INDUSTRIAL AREA LEASE |
:' ' ADMINISTRATION.
|
| |
| |
|
DG NARELA INDL. AREA DSIIDC
Pz BAWANA INDL. AREA DSIIDC
1 3 'l DVIDC SHEDS, NANGLOI
!"'_____“ |
- 4 | FFC, JHILMIL INDL. AREA
| |
| |
! 5] FIEE, A-BLOCK, OKHLA INDL. AREA DsIIDC
1
6 | FIEE, S-BLOCK, OKHLA INDL. AREA DSIIDC
|
7| PATPARGANJ INDL. AREA pslibc
|
‘] 8| BADLI INDL. AREA
= 9 | OKHLA INDL. ESTATE, PH-llI
| |
l 19| LEATHER GOODS FFC, WAZIRPUR INDL. AREA DSIIDC
3 M | FFC. RANI JHANSI ROAD
! 2 FFC, OKHLA INDL. AREA DSIIDC
l-_ | ' AGAR INDL. AREA DDA
-1 13 [ RAJASTHANI UDYOG N : . |
r 14 \ G 7. KARNAL ROAD INDL. AREA DD <!
f 15 | [ AWREANCE ROAD INDL. AREA DDA
16 1 WAZIRPUR INDL. AREA DDA 1
i 17 \ UDYOG NAGAR INDL. AREA DDA 4\
|
A } NARAINA INDL. AREA, PH-| DDA \
| |
Nz \ NARAINA INDL. AREA, PH-I! DDA \
19 ‘ DLF INDL. AREA, MOTI NAGAR DDA J
[ 20 ‘ NAJAFGARH ROAD INDL. AREA (only Rama Road) DDA
L 1
| 21 | JHILMIL INDL. AREA DDA 1
i_ 22 | KIRTI NAGAR INDL. AREA DDA \
T 23A ‘ MANGOL PURI INDL. AREA PH-| DDA \
| B MANGOL PURI INDL. AREA PH-II DDA \
|
[ 24A MAYAPURI INDL. AREA PH-| DDA j
| B MAYAPURI INDL. AREA PH-II
# FFC: Flatted Factory Complex DDA ]




5 | S.M.A Industrial Area

2
’:-2//6_1{;81 Industrial Area

L_E"__TMohan Cooperative Industrial Area

‘ 28 l\ Shahzada Bagh Industrial area

29  Rani Jhansi Road

l: 30 \ (2) Okhla Industr!al Area, Ph-I|

| ' (b) Okhla Industrial Area, Ph-l|
31 ' Tilak Nagar Indusriai Area

. 32 ;! Sriends Colony Industrial area, Shahdara
33 | Shahdarza Industrial Area

I




Annexure-A

st of 33 aporoved 'aﬂﬂgmw(ilcluding Sheds/FFCs)
S.No. |
:__[jo | Name of Industrial Area l
1 | Narela Industrial Area .
2 | Bawana Industrial Area \
"3 | DSIDC Sheds, Nangio |
— - ——
K \atled Factory Complex at Jhilmil Industrial Area 4’

| 1 Functional Industrial Estate for Electronics, A-Block, Okhla Industrial Ar

=

| | Funciional industrial Estate for Electronics, S-Block, Okhla Industrial Area 1

| Patpargan] Industrial Area

3 Sad'i Industrial Area

Okhla Industrial Area, Ph-111

Jl
|
|
|

.40 i riatted Factories for Leather goods, Wazirpur Industrial Area

11 | Flatted Fzctories Complex at Rani Jhansi Road l
12 | Fiatted Factories Complex, Ckhla Industrial Area J
' |
| 13

‘ Rajasthani Udyog Nagar Industrial Area

14 \ G.T.K Road Industrial Area

15 l Lawrence Rcad Industrial Area

16 ' Wazirpur Industrial Area

| 7 ;Udyog Nacar Industrial Area

|
|
|
]I

.18 | (A)Neraina Industrial Area, Ph-|
| | (B)Naraina Industrial Area, Ph-I|

1© | DLF Moti Nagar Industrial Area

|
21 | Jhilmil Industrial Area

|
| |
\ 20 | Najafgarh Road Industrial Area
|

|

22 | Kirti Nagar Industrial Area

J
|
;\l

rza | "(A) Mangolpuri Industrial Area. Ph]
() Mangolpuri Industrial Area, Ph-I|

|
l (A) Mayapuri Industrial Area, Ph-|
| .

)

— |

(B) Mayapuri Industrial Area, Ph-||

2% |C



4

1) That municipal corporation license sh

2)

3)

4)

5)

all be granted on all floors for the area
all/workshop subject to structural safety certificate issued
by Registered Structural Engineer or Architect,

That there is no restriction of change of trade within permissible trade
specified in the MPD-2021 subject to consent from the Delhi Pollution
Control Committee, if applicable.

That NOC from Delhi Fire service shall be required in case the area of the

factory is more than 250 sq mt. subject to para 15.5 of MPD-2021 as follows:

marked working h

"Any trade or activity involving any kind of obnoxious, hazardous, inflammable,
non-compatible and polluting substance or process shall not be permitted;

That the working hours are restricted between 8 AM to 6 PM. Running tra-de
at night can be run with prior written permission from factory Licensing
Department of DMC.

The employees/labour working in any establishment are being regulated
through Minimum Wages Act or other applicable Jaws by Labour
Department.

DPCC Consent: - .

Consent to Operate/Establish any Industry in Confirming Industrial Area
is being granted and regulated by Delhi Pollution Control Committee (DPCC)
as per the relevant provisions of Air and Water Act. Any other aspects rele.xted
to pollution matters are being dealt by DPCC as per Environment (Protection)
Act 1986 or any other applicable laws.

94¢



| (z)) Any of thc; purposes specified in Part I of the Eleventh Schedule
any of t ‘poses speci ' ;
;( ) ’ ]y f 1e l."” PO-"F-S specified in part I of the eleventh dangerous to life,
realth or property or likely to create a nuisance:
)keepin Y :
E(rci;q )srtgt- horses, Ca.ttle or other quadruped animals or birds for
ph S.tij . ation, sale or hire or for sale of the produce thereof; or
rin ticles ' ' ’
g 'any of the articles specified in Part II of the Eleventh Schedule except
for domestic use of any those articles.
Prov‘fded that the Corporation may declare that premises in which the
aggregate quantity of articles stored for sale does not exceed such quantity as

may be prescribed by bye-laws in respect of any such articles shall be
exempted from the operation of clause (d).”

) Under DMC Act, 1957, section -341,342, 343,345 a, 346, 347 & 349, the MCD
has powers to regulate the building construction as per approved layout plan.

Under Section 349 the MCD has power to get the buildings vacated under the
following circumstances:

“349(1) The Commissioner may by order in writing direct that any building
which in his opinion is in a dangerous condition or is not provided with
sufficient means of egress in case of fire or is occupied in contravention of
Section 346 be vacated forthwith or within such period as may be specified in
the order.”

d) Contravention to the provisions of Section 416 of DMC Act, 1957 would
attract penalties as prescribed in the Twelfth Schedule (under section 416)
and at present the same are:

“Establishment of Factory etc, without permission of the Commissioner, is
punishable with a minimum fine of Rs 5000/- (Rupees Five thousand only) and
additional fine of Rs 500 per day for running the unit without permission.”

e) Contravention of the provisions of Section 417 of DMC Act, 1957 would

attract penalties as prescribed in the Twelfth Schedule (under section 417)
and at present the same are:

“Carrying on a trade without license will attract a penalty of Rs 1000/- (Rupees

one thousand only) and additional fine of Rs 100 per day for continuation of the
offence.”

4) Licensing Policy, 2017: -

Municipal factory License is :
granted under sections-416
Municipal Corporation Act, 1957. Th : and 417 of Delhi
) ' e l i - . -
following: - policy guidelines inter-alia includes the



Vi.

with the concer i
, ned society (formed by the land owners in respective

cluster). DSIIDC is not
a land-owning 2 i
SR Further . g agency in any of these 25 unplanned

areasdae ance of these 25 unplanned Industrial

S notcome under the jurisdiction of DSIIDC.

DSIID o : i
C took over the responsibility for Maintenance of roads and drains

fU ; ;
;Joasedwc;g l'fla.gal h.ldustnal Area w.e.f. 11.04.2012 (Annexure- D) but the
- tadlmmstratmn rights are still with DDA and all taxes are being
iected by North Delhi Municipal Corporation and DDA. All aspects related

to building activity and license are being dealt by North Delhi Municipal
Corporation.

Hence, DSIIDC is looking after only maintenance of roads and drains of
Udyog Nagar Industrial Area.

2) Encroachment: -

i)

o
ii)

For removal of encroachment on the public streets/roads and public land,
action needs to be taken by the concerned DMC in terms of the provisions of
the DMC Act 1957.

In this regard, a meeting was held under Chairmanship of the Hon'ble LG on
22/08/2014, regarding transfer of lease administration from Industrial areas
of DDA to DSIIDC. A letter dated 29/08/2014 had already been issued
regarding Minutes of the Meeting held on 22/08/2014, wherein it has been
decided that the removal of encroachments from common areas in primarily
the responsibility of the respective Delhi Municipal Corporation in joint
operation with DSIIDC and Delhi Police (Annexure-E). Therefore, the
primary responsibility for removal of encroachment and/or any
unauthorized construction within the concerned Udyog Nagar Industrial area
falls on the North Delhi Municipal Corporation.

3) Provisions related to building construction and grant of Factory/Trade
License under the DMC Act, 1957: -

b)

Under the section 416 of DMC Act, 1957, “no person shall, without the previous
permission in writing of the Commissioner, establish in any premises, or
materially alter, enlarge or extend, any factory, workshop or trade premises in
which it is intended to employ steam, electricity, water or other mechanical
power”.

Section 417 of DMC Act, 1957 defines premises not be used for certain

purposes without license. The relevant provision is reproduced as below:

“No person shall use or permit to be used ay premises for any of the followi
purposes without or otherwise than in conformity with the terms of a lic o
ence

granted by the Commissioner in this behalf, namely: -
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pELH] STATE INDUSTRIAL & INFRASTURCTURE DEVELOPMENT CORPN. LTD

DSIIDC Comments

: G A . Rl
v qubject: In the matter of OA No. 171/2021 PB of NGT regarding Fire Incidence

occurred at Factor
ctory No. ].5, Udyog Nagar Industrial Area on 21.06.2021-

puring the meeting .11eld in the office of D.M.(West) on 30.07.2021 and subsequently
on 04-04-2021. along with officers of CPCB, DPCC, departments of Industrial Safety and
Health, MCD.' l_t_was desired by Worthy DM(West) to offer comments regarding roles
and responsibilities of DSIIDC in Udyog Nagar Industrial Area. The same are mentioned

as under: -

1) Role of DSIIDC: -

iil.

iv.

DSIIDC is a Govt. Company registered under Registrar of companies Act.

After the enactment of the Delhi Industrial Development Operation and
Maintenance Act, 2010 (hereinafter DIDOM Act)) DSIIDC has been assigned
the function to establish, operate, maintain and manage Industrial Estates in
Delhi. Presently, there are 33 approved planned Industrial areas (including
sheds/ Flatted Factory Complex) in Delhi as per List placed at Annexure-A.

Out of these 33 Industrial Areas, only 24 industrial areas/estates have been
handed over to DSIIDC for which DSIIDC is responsible for maintenance &
up-gradation of development activities. Out of 24 Industrial areas, lease
administration of only 12 areas is with DSIIDC and for the rest of the 12
Industrial areas, the authority lies with DDA and in these 12 industrial areas,
authority to collect revenue and levy various types of penalties/charges

vested either with DDA or concerned DMC.

Of the aforesaid 24 areas with DSIIDC, Narela&Bawana Industrial Areas are
being managed by DSIIDC under PPP mode through two concessionaires for
providing all types of services such as Water Supply, Management of Solid
waste, Roads & drains, Street lighting and Horticulture activities. While in
the other 22 Industrial areas, DSIIDC is looking after the maintenance of
Roads and Storm Water drain only. Other Services including Solid Waste
Management, lifting c&D wastes etc. are being looked after by respective
Municipal Corporations. Details of 24 Industrial areas and their Lease
administration are annexed at Annexure-B.

Besides above 33 approved planned Industrial areas, there are 25
unplanned Industrial Clusters Notified for Redevelopment under the
provisions of the Master Plan Document of DDA. The list of the same is
annexed at Annexure-C. The redevelopment scheme of these ab
mentioned unplanned Industrial clusters notified for redevelopment _OVe
prepared by the concerned local body/land owning agency i,?coélsu\{t}:i.be
dallon
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» o Kriti Garg
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wd: DSTIDC Comments in the matter of OA No. 171/2021 of NGT

—

From : nitinn dsiidc <nitinn.dsiidc@gmail.com>
Subject : Fwd: DSIIDC Comments in the matter of OA No.
171/2021 of NGT
To : Kriti Garg <dcwest@nic.in>,
ddmawestd@gmail.com

Cc : ceiadsiidc@gmail.com, secivildsiidc@gmail.com,
encdsiidc2021 @gmail.com

Mon, Aug 09, 2021 03:08 PM
46 attachments

Respected Ma'am

Kindly find attached DSIIDC Comments as directed during the meeting dated. 30.07.2021
in the matter cited above for perusal please.

Thanking You

Yours sincerely

Nitin Nandwani

Executive Engineer (Civil)

DSIIDC

= Annexure C.docx
"~ 16 KB

- Annexure B.docx
15 KB

== Annexure A.rtf

" 211 KB

== DSIIDC Submission.docx
" 20KB

== Annexure E.pdf
- 775 KB

= Annexure D.pdf
2 MB



4. It is further clarified that warehouses

Water Act 1974 and Air Act 198] are not required Lo obtain consent under
as no processing/ manulacturing/hazardous

operations are involv

et I St :C(:ma;mitsi lhc‘ I?G Scts compliances for the establishments

ceparate consent is fund | 11.1 are ml::gralcd with the consent processing and no

ety .lhc ; (.)l1 ‘th.' l)(s'sc.l(s). Stand alone DG set(s) or the DG

ot ettt G sidential buildings, shops, offices, warchouses elc. are
ain consent from DPCC. However, these DG sct(s) are

required to comply with the
. standards/ norms prescribed “nvi
A e oy p ed under Environment

(SXIT Al
Member Secretary

Commissioner, South Delhi Municipal Corporation. 9th Floor. E-Wing. Dr. S.P.M.
Civic Centre. Minto Road, New Delhi-110002
All Sr. Env. Engineers, DPCC.
All Env. Engineers, DPCC.
Incharge (Air / Water Lab), DPCC.
UDC, Enquiry Counter.
PA to Chairman, DPCC for kind information of Chairman. DPCC. ’D\ %
M/s Srijan Webmatics.
[T Cell, for uploading on DPCC website.
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e OOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006 |

mﬁi ; Visit us at hﬂn:H(Incc.delhinovl.nic.in i
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F.NoDPCC/IT Cell/EoDB20IG/ @I - g p—————— |

l
Cell/EoDB/2016/811-818 g

Dated: 0*3_- 02+ ol
OFFICE MEMORANDUM

Reissued i suppression of Office

Memorandum No. DPCCAT
ated 07.02.2017 |

Subject: Initiatives to cnhance “Ease of Doing Business” in

Construction Sector.

I Regular meetings are being taken by Addl. Secretary, Ministry of Urban

Development. Govt. of India to discuss the various initiatives n:q.mrcc.i to
enhance “Ease of Doing Business™ in India in view of concerns raiacfl in World
Bank’s Doing'Business Report 2017 in issuing construction permits in ..\Ium.b'di
& NCT of Delhi and to take necessary steps for improving India’s rank in l)mr}g
Business Report 2018. In this regard it has been desired to integrate the DPCC

. B iaiaal
under Common Application Form (CAF) of ULBs i.e. Delhi Municipa
Corporations.

2. The relevant legal position w.r.t Air and Water Acts is as follows:-

(I) As per section 25 of Water (Prevention and Control of Polluli.o‘:l) .»\ctkl‘);-:
no person shall, without the previous consent of the State Board.(a) cslabll?j o:; 1:1_ e‘: :
steps to establish any industry. operation or process. or any treatment and disposal syste
or an extension or addition thereto, which is likely to discharge sewage ur'lr;uh‘: ct}'lu-_:nl
into a stream or well or sewer or on land (such discharge being hereafter in this s?clmn
referred to as discharge of sewage); or (b) bring into use any new oraltered outlets for the
discharge of sewage; or (¢) begin to make any new discharge of sewage;

(1) As per section 21 of Air (Prevention and Control of P
person shall, without the previous consent of the State Bo
industrial plant in an air pollution control areq.

ollution) Act 1981 no
ard. establish or operate any

3. In view of above provisions of the Acts and decisions taken by Consent
Management Commitice of DPCC from time W time, Consent to Extablish is
required for activities particularly in respect of industrial activitie
activities including Jollowing activitiey. -

I Industrial Sheds/Plants,

II. Hotels,

1. I'ieslzmmnlsfl?aling Houses,
IV. Banquet I alls,

V. Automobile Service
VL. Petrol Pump cum Se
VIL Commercial / Off;
VIIL. Hospitals,

Stations,
rvice Stations.
ce Complexes.

i

N commercial
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ubmission of Delhi.Pollution Control Committee in the Hon’ble NGT matter in
A No. 171/ 2021, 3n the _matter of “ News item publish in the Indian Express
M_gl_:__l_l-_ﬁlmll titled six killed in factory fire: Owner held raids on to nab

§econd accused”.

As .desired c_iuring.the meeting held on 04.08.2021, in the conference hall by the
chairperson 1.¢., District Magistrate (West) in NGT case OA no. 171/2021 regarding
{he action taken on warehouses by Delhi Pollution Control Committee. In warehouse
cases, contest with the recent fire broke out at J-3, Udyog Nagar Industrial Area, Delhi-
110041 on 21-06-2021.

In this regard, it is to submit that as per policy of DPCC in warehouses €ases consent
under Water Act, 1974 and Air Act, 1981 is not required:

«warehouses are not required to obtain consent under Water Act 1974 and Air Act 1981
as no processing/ manufacturing/ hazardous operations are involved and the DG sets
compliances for the establishments covered in Consent mechanism are integrated with
the consent processing and no separate consent issued for the DG set(s). Stand alone
DG set(s) or the DG set(s) installed within the residential buildings, shops, offices,
warehouses etc. are not required to obtain consent from DPCC. However, these DG
set(s) are required to comply with the standards/ norms prescribed under Environment
(Protection) Rules, 1986”.

C ANV
N
(Shyam Sunder)

Member Convenor, DPCC
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DPCC/CM

.

. N?ELH\ POLLUTION COWTROL COMIITTEE
A ENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
LOOR., I_SBT BUILDING, KASHMERE GATE, DELHI-6
visit us at : hilp://dpcc.delhigovt.nic.in '

C-IV/OA No.-171/2021/ 2.2 69 -2373 Dated: 27.07.2021

ORDER

In Pursuance of National Green Tribunal order dated 22.07.2021 in OA No. 171/2021 in the

matter of “Newsltem publish in the Indian Express dated 12.07.2021 titled Six killed in the

factory fire:l Owner held, raid is on to nab the second accused.” A following Committee is
hereby constituted:

1. District Magistrate (West District): Chairperson

2. Dy Commissioner of Police (outer Delhi): Member

3. Director of Industrial Safety and Health: Member

4. Mr. Y.N. Mishra, Scientist-C, CPCB: Member

5. Mr. Shyam Sunder, EE DPCC: Member Convenor

The Committee shall ascertain the cause of the fire incident occurred at J-5, Udyog Nagar
Industrial Complex, New Delhi-110041, the status of compliance of the provisions of Water
Act, Air Act and the Environment (Protection) Act, 1986 or any other relevant laws on the
subject and remedial measures for compensating the victims and steps to prevent such
incident in future.

The committee shall ascertain whether any hazardous inflammable material is stored in the
premises.

The committee meeting must be held within one week. The Committee shall visit the site and
interact with the stakeholders, including the owner of the unit. Except for site visits, the
Committee may conduct proceedings online.

Committee may take assistance from any other individual or institution for collecting all
relevant information and also consider the information on the internet but verify the same.
Information may also be taken from concerned authorities to whom the unit may have applied
for any license/registration, including trademark authorities, from the owner as well as the
workers who were rescued.

The Committee shall submit the report to DPCC within one month to enable DPCC to file
response before Hon'ble NGT on time.

“’\U‘J\ . W}f‘(’“’ $o "
' SE\//I ) 7 3 '\J\ i‘\,"!U ’“n i f'!\.’\ﬁl.‘:- 0!2]

Pa S, Sl
g 9/? B \\A\(\\ glothe SOM (1T, o “1(‘;" u‘u')""”"‘“ oel \QJL\

nalry 10 302' e A QL\" |
%( Sk 1081207 . M;\ 1+ (O K-S/E%\Chandran)
\ S ity g S Member Secretary, DPCC

, Delhi-110018.

Deputy Co issioner of Police (Outer Delhi i i
mm P 1), Police Line, Pitampura i
» INear

Bhagwan Mahavir Hospital.

Director of Industrial Safety and Health
, Govt.
Sham Nath Marg, Delhi-110054 vt. of NCT of Delh

Mr. Y.N. Mishra, Scientist-C, CPCB at Parivesh Bhawan, Eg

l, D-Block, Second Floor, 5
Sh. Shyam Sunder, EE, P and T Colony, P&T Calony, Civi|

Ls.t Arjun Nagar, Delhi-110032
Ines, New Delhi, Delhj 1'1001‘;4
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OFFICE OF THE DE .
m";}‘:}‘i}gﬂé’g;\r LABOUR COMMISSIONER, WEST DISTRICT
LABOUR WELFARE Chrr NHENT, GOVT. OF NCT OF DELH,
ENTRE, F-BLOCK, KARAMPURA, NEW DELHI - 110015
No.JLC/WD/2021/ \\eS\“

% Dated: @-\0’5] 9/

The District Magistrate (West)
Revenue Department

Rajouri Garden, New Delhi-110027

Subject: Comments_of Labour Department _on_the subject of death/injury
comp ti employees : e nternatio ¢
under Employees Compensation Act, 1923,

Madam,

This is in reference to the meeting notice issued by your good office seeking
comments of the participants alongwith action taken report in the fire incident case
took place on 21.06.2021 at |-5, Udyog Nagar, Peeragarhi, New Delhi-110063.

It is informed that on 16.07.2021, notice under section 10A(1) o

f the Employees
Compensation Act, 1923 was issued by

the Commissioner Employee’s Compensation/
District In-charge to the management of M/s Apeksha International and to Sh. Pankaj

Garg [Director/Proprietor/Partner} at his residence for appearance on 02.08.2021
seeking his comments on the liability of injury/death compensation. The SHO, Pashim

Vihar (West) was also requested to produce the dependants of the injured/deceased

and the owner on the said date and to file an EAR in compliane to Hon’ble Delhi High

Court order in the FAO No. 385/2013 titled as New India Assurance v/s Puran Lal and
others . However, none appeared from the workmen or management side and the
report of PS, Paschim Vihar was also not obtained regarding status of service of
summon to the parties. Since the vital information pertaining to the name/ age/address
of the injured/deceased are not available till date, compensation could not be awarded.

In view of above, another summon/notice has been issued to the parties for
appearance on 19.08.2021 directly and also through the concerned SHO.

The above report is submitted for kind perusal of the District Magistrate (West).

Thanking you.

Yours faithfully

e S AKBirul
J Shiv,ji ioce, R A G Dy. Lab [ issi Y]
fi ; y. Labour Commissioner

West District

Loy v

Df‘-;r: ]
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" We have no orders for any thing only we provide the Help.

Withﬁegards
“Ur~

\ Asho¥ Gupta

\}
(g (President)

bqfc



Che 1 Patrony
VINAY RAWAT |

(Ml Coumeiiorn)

RAJ KUMAR GUPTA .
AVTAR SINGH SETHI

" !

S.C. KUMAR '

|
Vice Preselant s
SUNIL MONGA l,
SURESH GUPTA

GIAN CHAND DHAMUA |
SHASHI MAHAJAN \

\
Jowil Becreiary . . |
TARUH WADHWA l
SANJAY GOEL

[ xevutve Mormber

VIRENDER NAGPAL
"SUBODH GUPTA
DHARAM PAL ANEJA
HARI OM GULATI
HARISH KUMAR ANEJA
ISHAN MEHRA
INDERJEET SINGH
NAVEEN GUPTA
SATISH KUMAR GUPTA
SUBHASH GUPTA
SUNIL NANGIA
VIRENDER KUMAR
RAJIV MALHOTRA
ASHWANI KAPUR

PLANT MORE TREES-IM PROVE ENV

Email

-S‘o/d,

SHIVANI : 9999663725

Ph. i 011-41130333

UDYOG NAGAR FACTORY OWNER'S ASSOCIATION (Regd.)

2101, (OPP. H.
(OPP. H-10), UDYOG NAGAR, ROMTAK ROAD, DELMI-110041 (INDIA)
E-mall : untoa_office@yahoo.in

Prasivo 3
rasidon Gan, Secreatnry

ASHOK GUPTA KAMAL KIRAN SETH
Ref - UNFOA/2021-22/080 '

1 roasurer,
Tarun Wadhwa

05" August 2021

Sh.Y.N, Mishra

Central Pollution Control Board '
Parivesh Bhawan,

Fast Arjun Nagar,
Dethi-110032

Sub.: Regarding Demolition of J-5, Udyop Nagar, Rohtak
Road, Delhi-110041.

Resspected Sir,

This is in discussion on phone regarding Fire at J-5, Udyog Nagar,

Rohtak Road, Delhi-110041.

As per the enquiry we are enclosing the SDM Orders for that the
Association has provided during the Fire:-

JCB to open the doors of 2™ floor and the trapped area and MCD
was carried out the demolition work.

After the order the Demiolotion works was carried out by Govt

Bodies/ MCD. The Association provides :
: the Hoddies, T
helps to the Govt. officer of all ag EIs and

encies like DDM
~ NDRF/DSHDC/ MCD & Forensic team and s

| also provides all '
helps like Torches and other petty requirements including th:;he

“The bills of food are also enclosed herewith

The Meeting notice is enclosed,

The Minutes of Meeting is

also .
been fixed by Honour enclosed in whi

able SO ch all duties have

SME'S LARGEST EMPLOYER IN. IR‘.DIA

IRONMENT

-
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Wjfter the order the Demolition works was carried out by Govt. Bodies/ MCD.
The Assqcnah_on provides the Hoddies, Tents and helps to the Govt. officer of
all agencies like DDMA/ FIRE/ NDRF/DSIIDC/ MCD & Forensic team and also
provides all the helps like Torches and other petty requirements including

Food.

The bills of food are also enclosed herewith.

The Meeting notice is enclosed.

The Minutes of Meeting is also enclosed in which all duties have been fixed
by Honorable SDM.

We have no orders for any thing only we provide the Help.

With Regards

Ashok Gupta
(President)
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. I Email

trom : unfoa office <unfoa_office@yahoo.in> Tue, Aug 10, 2021 02:27 PM

ject : Fw: Regarding Demolition of J-5,
Rohtak Road, Delhi-110041. Udyog Nagar, 10 attachments

To .pun;;abnbag\_ws;lml@gmaml.com, punjabisdm@nic.in,
punsdm@nic.in, gunjabibaghsdm@gmail.com, Kriti
Garg <dcwest@nic.in>, westadm <westadm@nic.in>

{ .---- Forwarded message -----
From: Shivani <unfoa_office@yahoo.in>
To: ynm.cpecb@nic.in <ynm.cpcb@nic.in>; myalindra41@gmail.com <myatindrad 1@gmail.com>
Sent: Thursday, 5 August, 2021, 5:10:42 pm IST
Subject: Regarding Demolition of J-5, Udyog Nagar, Rohtak Road, Delhi-110041.

Ref : UNFOA/2021-22/080 05th August 2021

Sh. Y.N. Mishra

Central Pollution Control Board
Parivesh Bhawan,

East Arjun Nagar,

Delhi-110032

v sub.: Regarding Demolition of J-5, Udyog Nagar, Rohtak Rohtak
Road, Delhi-110041.

W

Respected Sir,

This is in discussion on phone regarding Fire at J-5, Udyog Nagar, Rohtak

Road, .
110041, Delhi-

As per the enquiry we are enclosing the SDM :
has provided during the Fire:- : Orders for that the Association

JCB to open the doors of 2" floor a
carried out the demolition work. nd the trapped area and_MCD WaS

https.HemmI.gov.m.-‘h!pnntmessage’flg-c :23914581Z= AslafKo1kata&x|m—1

’ | | — S]c

ale



Ss/c

1. Sumit S/o Anil Sharma 9643883901

2. Vishal S/o Hardayal 7011092050

3. Sanjay S/o Babu Lal 8860709124

4. Rahul S/o Girish Kumar 7011668848
S. Saurabh S/o Thakur Dass 9582725365
6. Mohan S/o Rajit Gupta.

On this a case vide FIR No. 467/21 u/s 308/34 IPC PS Paschim Vihar
West, Delhi was registered and investigation was taken up and also on
the instance of one fire officer the human reminants were present in the
Premises and the section has been modified to 304/34 IPC And by the
orders of SDM PB 3 joint search was conducted by different agencies like

NDRF,FSL, POLICE etc.

Letters to different civic agencies viz. MCD, BSES, Fire Departmet, FSL
Rohini, ESIC Department has already been sent for their respective

reports which are pending.

Blood in gauze of the immediate relative of the deceased persons have
been collected and sent to FSL Rohini to establish the identity of deceased
persons through DNA profiling. Sample exhibits of all six dead bodies have
been collected and seized .Priority letters in this regard has been sent to

FSL and the same is still awaited.

The owner of factory/warehouse situated at 15 Udhyog Nagar, accused
Pankaj Garg and Surbhi Garg were arrested in the case and sent to judicial

custody.
Regards



g_@,sefFIR No. 467/21 d 21 304/34 IPC P
paschim Vihar West, Delhj
nterim R

‘ MOSF hlfmbly it is hereby submitted that on 21.06.21, a PCR call
regarding Fire incident vide DD No 33A was received at Police Station

Paschim Vihar West and the same was entrusted to SI Amit Maan. After
that SI Amit Maan along with police staff reached at J-5, Udhyog Nagar,
Near Peera Garhi, Delhi where heavy fire was found in factory namely
Apeksha International. It was a godown/warehouse of shoes. This
factory is owned by Pankaj Garg S/o Vinod Garg R/o H No 88, Rajdhani
Enclave, Pitam Pura, Delhi. Further during enquiry it was revealed that
06 workers were trapped in this factory/godown.

On enquiry it was revealed that total 12 workers came to APEKSHA
INTERNATIONAL for work at around 8 Am on 21.06.21. In this suspected

victims who were trapped inside are as under with the mobile nos of their
relatives:

1. Shamshed S/o Sirajuddin R/o C-144, Bhim Nagar, Delhi
Age 19 years 8743991711

s¢/c

2. Sonu S/o Ramesh Chand R/o B-19, Nihal Vihar Delhi Age
22 Years 8009734776

3. Vikram S/o Ramesh Chand R/o B-19 Nihal Vihar Delhi
Age 21 Years 9953203423

4. Abhishek S/o Brij Kishore R/o Nihal Vihar Delhi
8174910813

5. Ajay Shukla S/o Lt Sh. Santosh Sukhla R/o F-230, Karam
Pura Delhi Age-22 Years 9999040969
6. Neeraj S/o Subhash Chand R/o K-

337, Prem Na
Kirari, Nangloi, Delhi Age- ' A

21 Years 9540731732

six other employees who were rescu

INTERNATIONAL are as below with mobile nos : |

ed /came out from APEKSHA



S¥/c

Letters to different Civic agencies viz, MCD, BSES, Fire Departmet, FSL

Rohini, ESIC Department has already been sent for their respective
reports which are pending.

Blood in gauze of the immediate relative of the deceased persons have
been collected and sent to FSL Rohini to establish the identity of deceased
persons through DNA profiling. Sample exhibits of all six dead bodies have

been collected and seized Priority letters in this regard has been sent to
FSL and the same s still awaited.

The owner of factory/warehoyse situated

Pankaj Garg and Surbhi Garg were arrested
Custody.

at J5 Udhyog Nagar, accused
In the case and sent to judicial

Regards



St/

Case FIR No. 467/21 dated 21.06.2021 u/s 304/34 1IPC PS
Paschim Vihar West, Delhj

-

Interim Report

Most humbly it is hereby submitted that on 21.06.21, a PCR <;all
regarding Fire incident vide DD No 33A was received at Police Station
Paschim Vihar West and the same was entrusted to SI Amit Maan. After
that SI Amit Maan along with police staff reached at J-5, Udhyog Nagar,
Near Peera Garhi, Delhi where heavy fire was found in factory name[y
Apeksha International. It was a godown/warehouse of shoes.‘ ThIS:
factory is owned by Pankaj Garg S/o Vinod Garg R/o H No 88, Rajdhani
Enclave, Pitam Pura, Delhi. Further during enquiry it was revealed that
06 workers were trapped in this factory/godown.

On enquiry it was revealed that total 12 workers came _to APEKSHA
INTERNATIONAL for work at around 8 Am on 21.06.21. In this suspected

victims who were trapped inside are as under with the mobile nos of their
relatives:

1. Shamshed S/o Sirajuddin R/o C-144, Bhim Négar, Delhi
Age 19 years 8743991711 '

2. Sonu S/o Ramesh Chand R/o B-
22 Years 8009734776 :

3. Vikram S/o Ramesh Chand R
Age 21 Years 9953203423

4. Abhishek S/o Brij Kishore R/o Nihal Vihar Delhi
8174910813

5. Ajay Shukla S/o Lt Sh. Santosh Sukhla R/o F-230, Karam
Pura Delhi Age-22 Years 9999040969
6. Neeraj S/o Subhash Chand

Kirari, Nangloi, Delhj Age-

19, Nihal Vihar Delhij Age

/o B-19 Nihal Vihar Delhj

R/0 K-337, Prem Nagar 2,
21 Years 9540731732



' Email s 9 / C
vf‘“ o Kriti Garg

.
““¢wd: from Police Station Paschim Vihar West

=

From : Kriti Garg <dcwest@nic.in>
Subject : Fwd: from Police Station Paschim Vihar West

To : PUNJABI BAGH SDM <punjabibaghsdm@gmail.com>,
Pravir Jain <pravir.jain@gov.in>

_ ., Sat, Aug 07, 2021 11:30 AM
21 attachment

From: "SHO Mianwali Nagar DELHI" <sho.miawalingr@delhipolice.gov.in>
To: "Kriti Garg" <dcwest@nic.in>

Sent: Friday, August 6, 2021 6:36:31 PM

Subject: from Police Station Paschim Vihar West

Station House Officer
Police STATION P.V.WEST
West District, Delhi.
Phone No. 25268394.

- Scan 2021-08-06 11.07.04.pdf
" 1MB

From : SHO Mianwali Nagar DELHI Fri, Aug 06, 2021 06:37 PM
<sho.miawalingr@delhipolice.gov.in>

) »1 attachmen
Subject : from Police Station Paschim Vihar West & ment
To : Kriti Garg <dcwest@nic.in>

Station House Officer
Police STATION P.V.WEST
West District, Delhi.

Phone No. 25268394,

I__ \‘—ﬂ—q
""" Scan 2021-08-06 11.07.04.pdf

https:/femall.gov.In/h/ printmessage?id=C:238395 &tz=Asla/Kolkata8xim=1
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L BSES

g8 LLC ustomer
. 1100001556

[EE’I‘NIEO +100366070190

pill Date :27-05-2021

Namé

pilling

Address

:M/s. EXPO INDUSTRIES (REGD )
:J-5 UDYOG NAGAR, ROHTAK ROAD NEW DELHI 110041

Date of Print Qut: 16.08.2021
Meter Details Annexure

Current Demand
LPSC

:157749.82
:3345.60

Arrear

BSES Rajdhani Power Ltd.

:189334.93
Non Energy Amount  :907.00

Net Meter Consumption Details ( Date of Reading : 24-05-2021)

otal Solar Generation| - For The Billing Period  |Cumulative Generation in FY| Solar Installation Details Date of Installation Capacity kWp
Inils 0 0 0.00
Export Reading Import Reading Net Difference Moderated Units C:(‘E_ ;H‘:;i)E
IFan; -
) Normal | Peak | Offpeak | Normal [ Peak [ Offpeak | Normal [ Peak [ Offpeak | Normal | Peak [ Offpeak
0 0 0 0 0 0 0 0 0 0 0 0 0 0
( Consumption in the above lable are in KWh/kVAh, as applicable )
Meter No Units Billed Consumption (Current) Billed Consumption (Previous) Multi tjtcaticn Currcnt Consumpli.cm
Date of Meter Reading Date of Meter Reading sl Days Units
Reading Reading
29902287  kWh 28-04-2021 390.69
29902287 kW
29902287 kVAh 28-04-2021 412.13
29902287  kVA
29902287 28-04-2021 115.13
29902287 28-04-2021 68.57
Regd.Ofice: BSES Rajdhani Power Limited (A ioi i
CINNO.:U40109DL200IPLC] 11537 ot }( Jamt venture of Reliance Infrastructure Lig & G ;
+ Telephone No: 011-3999 9207, Fax No: 01)-3999 9890, E.;Z.".f?rﬁf O Delhi) BSES Bhyygp, Nehruy p

customercare@reliancey, kit \\'I':lﬂe"
s Websiy

{4

NEW DEL
| A10g1y
: \w“.hsndcttu Com
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Date of Print Out: 16.08.2021

Bill of Supply for Electricity

¢l /c

BSES Rajdhani Power Ltd.

¢ -‘Duc Date

GSTIN: 0 iCS
gr.‘“’”m IN: 0TAAGCS3 18711223 11-06-2021
EXPO ]NDUSTRI[‘.S (REGD)
5. b4 e . e "
e l\.I «: 15 UDYOG NAGAR, ROHTAK ROAD  Sanctioned Load :125.00 (kvA)  CA No. :100001556
g A" “nergisali £08.10.2005
giliné 0 1110041 Contract Demand ~ :100,00 (kVA) ~ Cnerisation Date - :08
W 1)1'.U Meter Type :3PSK
\ MDI 112.00 (kW) Supply Type HT(11KV)
Power Faclor 970 Bill No. ;100366070190
 Addrss -5 UDYOG NAGAR, ROHTAK ROAD -5 pole No, :NA g ‘:;‘;‘;}jﬁ;j;mm
SupP? OHTAK RNEW D NEW DELHI 110041 adi e yLdIND: :
llDYOG NAGAR, R Meter Reading Status :NR CCTV Tagged No
1o/Tel. No. 19312168291 Cycle No. KA Street Light Tagged ::o
e/ Tet : . R -
'“"b_l]m :pankaj93 1216@gmail.com WI-FI Tagged L
fmat B b 2 o .
piswrict / Division ‘Nangloi Tariff Category  :Large Industrial Power
walking Scquence JUN2KADD21ADAA
il Month ‘MAY-21 o T S Tsar T2y ey - ATl
pill Date 127-05-2021 Customer Care Centre No, 19123 (24x7 Toll Free)
Meter Details in Annexure
= Billing Details Current Period Charges ( 29-04-2021 to 24-05-2021 ) =
= Fixed C?mges Slab-wise Energy Charges Slab-wise FPA/PPA TOD Eé‘:_h@S% on _F;icéf}‘gé{ (Ii%i‘éfﬂ%%&
= [A Cons. Measrd| Bilcd Units | Unit | Amouni(B) PPACY| Amouni(C) [TODY| SUgRebt I ipaniR) | (H) | F+GHHHD)
= During Rate bn B on B |Amount (D) .
r_—E 21021.51 204 8.50 1734.00] 16.69 289.40 3429.66 1362.19 57749.82
= | 084Mi(s) 1427 8.50 12129.50 16.69 2024 .41
= 1019 8.50 8661.50| 16.69 1445.60 Pension Surcharge @5%
= A ®
= [ PPACon FiX
= ChelG) 2143.54
= 350849 | TCS Amount (I)
= Base Amt. |Surcharge
= [ CCTV Units 000 | 000
= 0.00 CCTV_Bill Amount
= [Ptreet Light Units ‘0.00 .
— |TOTAL > 2650 22525.00 3759.43 Street Light Points (W)
== [ WI-FI Units 10W [ 20W [ 40w
=
= Past Dues / Refunds / Subsidy e e
= Arrears / Refund Late Payment ther Charges, otal Charges Net Amount
= _s . Surcharge)(LPSC) if any * Payable Payable
— Amount Period to which ;
— it_relates
— 18933493 Since MAR-21 3345.60 907.00 251337.35 (788.34)0.00 | 250548.81
—_ i y i 3 BG Security Deposi Rs. 0. *
L Amnuntnmiilnmed:alely payable, if any = E:::::;Jtcposn :}:} l;{:)t:muu Blll Anlﬂllllt Pa\'ﬂble
LY A 1 rex L - -
F,unricc line cum development charges paid ‘I{s. 0.00 Cash Security Deposit Rs. 115. 250550.00
Tnterest accrued for FY 2020-21 glready adjusted in bill No. 100455836666 s, (1209000
\:né?n?m?fgrrl:; the period 1-04-2021 1028-04-2021). ( ) Due Date of Payment
\ Interest for FY will be adjusted in your first bill to be generated in FY 11-06-7071 v
‘ If payment is made atter the due date,
Last payment Rs. 80010.00 received on 05-03-2021 - Payment Accounted Upto, 24-05-2021 :I‘ILE:E:;){):R\. delay, shall be charged in
I:];fru 'ggfﬁg;:nsalllﬁlubfcnl:ll"lﬁe{ﬁ!::jnll?:;:r:t SEH;UH non payment of all dues(including urrears of previous bill(s)) by due date, after notice
#1n ab { valid industrial license, the bill is ruised us per non-d lic cater — :
on energy & fixed charge w.e 15.02.2021, CCTV Il amount inchude. Encray KA PG breh Lo AQUSUIEN Charge PACY @ T6.69% s been Tovied
variation in SLD charﬁes noted, consumer miay visit divisional office for requisiic cortection. Pensio, S setricity Tax on CCTV consumption.##in case
charpe w.e.f. 01.09.2020. #The amount of Security Deposit agains| your connection is 1 1$ion Surcharge @ 3.00% has been levied on enere X f_ilﬂ
DISEOM-_-_ Please check this amount and report any discrepancy by fumishing document mentioned herewith under the heading “Seeurity D BY o fixed
of respective division office. # A1y proofin that regard uvailable with you, it the customer. gz?rsétct\:?tlh
! ! re
(This bill is computer generated, hence does not_require sipnature. )
BSES :

Payment Slip
£ Make your cheque/DD payable to BRPL CA No. 100001556

* Cheque should not be post dated.
i I!in‘c chtT

VT

COUOO 505 5000202 106 | 10000

Regd Office: BSES Rajdhani P, imi
CIN NO.:U40109DL2 " Clirsr Tt

|

iance Inf,
~3999 9707, Fax N

ed (A joi
Q0IPLCI11527, Telephant o Ot oe

: Cheque should be account
Do not Sl:J[!Ie.On.I;.r clip th

Bill amount
Cheque/DD

No.

ruct
e I_;;E;.glsgtuﬁmt.?r NCT of Delhi) BSES Bhaway
, Email; brpl.cusiume:cam@rcllantm:i

payee and payable gt papp;
€ cheque to Payment sli:)ihl

payable: Rs.250550.00

Bil| :
D:!.ter:numh‘mr\‘('-?. 1

Nehry ppy,,
R kt.'._ NIEW DE
oM, Websie: ww,lllmi‘::b“.l"l::mlg
b i
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=
L. EES Date of Print Out: 16.08.2021 BSES Rajdhani Power Ltd.

GSTIN : 07AAGCS3187H223
nal Bill of Supply for Electricity..

,'an » 3
e T
s 3 t’:{’l . OAD NEW CRN. No. 12630207253
© DE Cycle No. :KA

NEW DELHI 110041 S

R.S.No. :UN2KAOD21AOAA
Bill No.  :10004667606

Your bill amount payable

pistrict: Nangloi DucBy : 24-07-2021
Circle: WEST-1 Datcof : 09-07-2021
Amendment
Initial Amount | Amendment | Amended Amt.
= 25635.16 0.00 25645.16
Z— TEncrgy +FPA Charges
= aEp 0 OEC 92473.30 0.00 92473.30
£=  Electricity Tax 4863.80 0.00 4863.80
__g_ Other Charges 19132.90 0.00 19132.90
= Rebate (2815.51) 0.00 (2815.51)
=  *GONCTD subsidy 0.00 0.00 0.00
E “Discom adjustment ( up (o 29.02.2008 )
= _Specitl Subsidy 0.00 0.00 0.00
E LPSC 684.90 0.00 684.90
—  Roundup sum payable of previous bill 0.00 0.00 0.00
== Current month charges (A) 13998455 0.00 139984.55
g Arrears payable for the month (B ) 22085033 (155163.53) 65686.80
g Total Bill Amount (A + B) 360834.88 (155163.53) 205671.35
=— [Round sum payable 205672.00
—E_ Arrcar Details (B )
= Encrgy Charge 126338.48 2448.20 128786.68
— Electricity Tax 6472.74 0.00 6472.73
== Other Charges T13484.99 (244820) | 111036.19
= TLPSC 334560 828,25 7173.85
% Arrears up to last month's bill 249641.81 3828.25 253470.06
T TRefunds (29698.48) 000 | (29698.48)
Tnterest on Security Deposit/Adjustments (Dr/Cr) 907.00 (158991.78) (158084.78)
Total Arrears 22085033 | (155163.53) 65686.80
Less : Deferred pending settlement 0.00 0.00 0.00
Less : Installment not yet due 0.00 0.00 0.00
Arrears payable for the month 220850.33 (155163.53) 65686.80
i SRR T el T e Connection Details : :
Sanctioned Load (KW) (125.00) (kVA) Security Deposit (Rs) Category : Large Industrial Power
Supply Type HT(11KV) Meter Type Assessed Units 0.00
Contract Demand 100.00 (kVA) Max. Demand (18.00) (kVA) Billed Demand 100.00 Power Factor 0.948
Meter No. Unit Billed consumption (current) Billed consumption (previous) Multiplication | CurrentConsumption
Date of Meter Reading Reading Date of meter Reading Reading factor Days Unit
29902287 kWh 24-06-2021 405.39 28-04-2021 390.69 600.00 57 §,820.00
29902287 kW 24-06-2021 0.04 0.00 600.00 39.00
29902287 kVAh 24-06-2021 427.63 28-04-2021 312,13 600.00 57 930000
29902287 kVA 24-06-2021 0.04 0.00 600.00 39.00
29902287 | KVAhP 24-06-2021 119.20 28-04-2021 15,13 600.00 57 2.442.00
20902287 | kVAhO 24-06-2021 71.24 28-04-2021 68.57 600.00 57 1.602.00
This bill is computer generated, hence does not require any signature,
: 57 Days(E
Receipt 1.03 Mnmll::g

Payment Slip
* Make your cheque/DD payable to BRPL CA No. 100001556

L)
* Cheque should not be post dated. Cheque should be account payee and payable at Delhi

* Always attach payment slip, Do not Staple.

A A , |
KAFOR 100001 7200202107240000296700 “" || m m Chcq&?gg f-.?jablc- el Bill month:JUN.2)

55600002056
2 Date:24-07-202]

Regd.OfMice: BSES Rajdhani Power Limited (A joint . i
CIN NO.-U40109DL2001PLC1 11527, Tclcph(o n.le[;:lz :‘E)ctnllglé ;gl‘g;tl'a_?nce Infrastructure Lid & Govt.of NCT of Delhi) BSES Bhawan, Nehry Plac NEW
; ¢, NEW DELHI-110019

, Fax No: 011- il: :
3599 9890, Email: brpI.cuslomercan:@rcllanc:ada.i:om, Website: www b del
; bsesdelhi.cony
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. Bl" “I. \‘ . 16.08,2021 BS[ES .
,.l.nllM il ) )I ! I e v I.S R{]l{”m"i Powe
Pph fon I‘IQCII'ICH}! ] ower Ltd.
QY NS W .
i NPOINDUNTRIES (REG ) Due Date:
\',|.-"' wiess - ESUDYOG NAGAR, RO AK ROA| 19-02-2014
Rl i ! { " . Sk
.\I Wl (oot Nunetioned 1Load 125,00 (kW) ;
Contret Demang 100 i(A N_"' 100001556
MDD 00 (kVA) aergisation Date 0% 10 200§
o8 1 A 100 (kv A) Melst Type 3PSK
aph whdiess S UDYOGNAGAR, Ry LAK ROAI I'ower Factor Lpin Supply Type HITEY)
eI T * A Al 1.8 il No
Wi NAGAR ROTEE AR RN ; Mole N 100061 382 186
LR d BENEN NG B Loy e ‘NA Bl Basis Actual
dfonle T Ny TR RN Meter Reuding Statas DL, 0D No
Wil X Cyele No e COTV Tagged N
parl 11 Pk 3N el com It Street Light Tageed  No
it Dy isten Nl WIEL Tagped No
. TN Y W ND L) Wl cCate
Walkn e LINIRAGRZEAOAA Ll Category Sarge Industrial Power
il Month IRRLER
[ull ke Ol-022004
Meter No Llits lled Cansumption (Covrent) T (?llslllllll:r Carce Centre No. 19123 (24x7 Toll Free)
Date of Meter TRTHETE L (I“"“""P“““ (I'revious) Multiplication Current Consumption
T, lw.|d|1n:11.‘.| :!111 lis) B i)ullui‘sltildl?[llﬁl_c; Reading Factor Days | Tits
et 010011 TS ading ‘
| :|..,1.| Wi kW 010014 3 H\.tlu V12220014 TS 4 06 00 I T 534 nu|
INVBOIO2G KRV AR V1000004 v i 00 240
] 81473 £
DVBROO26 RVA 3012011 K ;:_m”” $-12:201) 383,284 00 600 3 534 00|
yye . 240
Billing Details _— o - I 2.40]
el Chves \'l-n.h.\\.\--](- l'llllf1l\1 Period Charges (- 010120014 to 31-01-2014 )
\) e \‘l‘.\;; -“ h .Iul I.'I-tH-.\ :;h.“g“ Slab-wise FPA/PPA TOD Freh 8% on I:’Icc.tricsihy Towl f\mBu?l
- Meastd | Billed Units [ Unit] - Amount(3) - PPAC%| A Y [TOD%[ S = Tax (@ 5% [(A+B+C+DHES
During Vintec | Amount(C) [TODY| Surg/Rebt. 43 g+ p+R Hi F+CGrH+1)
I =t m:’ o mi on 1} Anmunt(D}A ) ( { i &
100 Nihisy . B e s 1281 4§ 19032 | 7496 67
2 Pension Surcharge
e l“h l:l(l_\l 1 LT;T?U‘?. {?TL‘
INLY
- 0 oo
Sl TCS Amount (1)
- — Base Amt. | Surcharge
CCIV Units 000 000
uon CCTV Bill Amount
treet Light Units 000
TOTAL -> hRE] 152440 0o Street Light Points (W)
WI-F1 Units | 10 200 40W
Past Dues / Refunds / Subsidy
I Arrears / Relunds Late Payment Other Charges, Tatal Charges ;,_!{_ehale[Rl{Subsidjt; Net Amount
Surcharee (LI'SC) il any * PPavable by smepery-o8 g 8 (e 7 Payable
mount Period to wlhieh Ay e R R
iorelates gy DI 2 e o e Tadond
l_ 0 ou 00 [ 1750273 000000 1750273
L Amount not immediately payable, if any. BG Secunty Deposit Rs.:0.00 Bill Amount Pavable
TN l G By Date D0-00-0000 RS 17_-‘00 00
Civiee hine cum development chinees |\.1u!ll|{~ oo Cash Seeurity Deposit Rs
T oreat acerued for BY 19- Tlreads adpusted m il No Rs Tyate S
( senerated ton the perid 1) Due Date of Payment

st bl 1w be eenerted m Y l‘)-l\‘l-!lll-l \

Toterest lor 1Y wrll b andpusted i s

period s (1529 s (meludes outages bevond BRPL'S Contoh)

Tl ot of b Duration T bl SO o the delas . shall be charged m

the nest bill

Ry 2777008 peeein clon 17002010 yment Aceoumied Upto Qo200

||il|,|_uncn: is made atter the dug date
1

| st pavient
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Bill of S : BSES Rajdhani 1"
el DU « I daat ot A PPower .1l
5,:I|"“‘“L l ply I"I lddlc(_llﬂclly
e (XPO INDUSTRIES (REGH ) Due Date: |
\ wdress © 3-8 UDYOG NAGAR, RO AK 20-01-2014
.;l..u””m 10041 AR ROAD Sanctioned Load 2S00 EL W L
NA Contract De . CA N0 “"""”55(’
act Demand 17700 (KVA) Pnergisation Date (08 10 200°
MDI 200 (KVA) .1!_-|-;: lype Ty
ny QIS Supply Type MY
w5 1S UDYOG N Povser Factor i o )
'ull‘i‘!." _\ll:ll;\.\ Y .| NAGAR, ROITTTAK ROAD 15 pole N JHK (il o L0061 139388
| ”\'{Nl\f\(l-'\u»R“”lt\l‘\ RNEW D NEW DELHT 110011 ¢ ND NA 15001 Basis Actual
_ o Meter Reading Status DI, 0 No
\1..1‘|]L’ Jel N0 121682910 (.)th‘ No ke |; 1V Tagged N
||!1-"|1“ pl”'I""i"”'l-]l‘r"‘l-'"I-llh.nl'.l > \:.rul Light Tagged No
(ptnct v asion Nanglon 111 Tagged "
W alkme Sequence UN2ZEAOO2EADAA Farll Catepory Large Industrial Power I
1l sqonth JAN-14 |
THiRAL 0]-01-2014 |
ST No | Units | Ihilled Consumption (C ~Customer Care Centre No. 19123 (24x7 Toll Free)
Dat I.M T plipn(Chment Billed Consumption (Previous) Multiplication Current Consumption
ate ol Mcler ol e e — 1
: - ‘ Reading(24:0011rs) Reading mlltt;:][lmm Teading Factor Days e
N h TT-12-2013 T35 300 00 T
| ) A S22 1112013 g T 00
pVBONN26 - kW 31-12-20113 030 ' T8 41200 : :1:: 1 -[ ;”
! a1 f
m,““””;h L\:\h 31-12-2013 TR 284 00 10-11-2013 183109 00 600 3 <1000
pyvionne  KVA 11-12-2013 0 .00 1 %0
E B‘””‘_ﬂ Details Current Period Charges ( 01-12-2013 to 31-12-2003 )
E k\);'d Clharges Slah-wise Energy Charpes Slah-wise FPA/PPA oD Frrehiad K %a 0N Elec lrlr:lby ffl\mlif!?'mll;mlﬂ
! " — | A + #[)r1t
— Cons. Measrd| Hilled Umits 1 Umit|  Amount(13) TPACY] Amount(C) TODY| Surg/iebt . AL 134D HIL) lmuilf)s“ pacivliel)
= During 1ale m 1 on 3 |Amount (D) i
= 2212500 i Tt 00 201 24 IR 27712.01
— | o Mihis) |
— e -
= o | s — T
= [ PrACon Fix | 0.
—_— Che(G) - ——t | T
— 0 Tes Amount (1)
= Hase AmL Surcharge
‘C i T
CCry Units [0
TR cory il Amount
000
Srect Light Unit =
. s10 1366 00 o Street Light Toints (W)
[t ! N W ] 20w | AW
WI-IT Units |
I I |

. __
= Net Amount

PPast Dues / Refunds / Subsidy T TovT Charges
ars . Late Payment ther € harges, i iarpe "
Arrears [ Relunds Gureharge (LPSC) irany * Payable Paysble
Aot PPeriod Lo which et ]
o (L 1ektss nl 76 226 2777606 TRAL 27770 1
100

TR

Amount not immediately payable, il any. BG Sceurity Deposit Rs 000 Bill Amo unt |’;;Y“h|c
15 Lapry Date 0-00-0000 RS 27770 00

o hne vum dey ¢l ey pand | 14 T Cann security Depostt s

fnterest aecrued hor 'Y iI‘i'- ;;lu.';ul\ adqusted m il Noev Rs Due Date ol l’:“’l“t'llf

{ venerated | ¢ e perod 10 - "

I“l[“-[:;LIl ,rl1I v owill he adjusted . your Tirst il o be wenerated i 1Y 20-01-2014

nlerest 1 1II r.nmunl 1y e after the due date
I

. ] Jude aees heyond TR s Control
Tor billing peniod 18 03 20 his (meludes outages beyond | wl) PSC Hor the delay, Jhall be charged in
the next bill

[TEALL

opment char

Lotal Power ol Duration

4 2570 00 Tecvived on 1?-”'2!”] ayment ’J\ULf'“"l“l Upte 20-12:2013
1|.'1M P‘I'\Im:"‘ 1 »,h-;lrf he Dable 1of disconneetion o non payment ol all duestmgluding arrears ol previons hill(s)) by due date alter notice
il 4 ek stis ¥ 5
:|-]ti‘:r“.:-:ccnnn sh( 1) ol the (RN Act 2003
————vahd | Tl eense, the Bill is raised a3 pcr“nnn-d::rncsnc catcgory. il The amount of security Deposit against your conneetion 15 mentioned
flin absence of vahd indu " Deposil with DISCOM™. Please cheek Uhis amount and report any diserepancy by furnishing documenta F,mf in that
. 1 '

gy . = heading Secunty 4 e o ; 4 .
herewith undet e i E e customer care centie of respective division office. il Anyone treating Electricity 11 as conclusive proof of Residence s

e Nowilable with you. i e b || # : ;

!."i ¥"'j‘ |l: "”\t:?illt) the particulars it Switch ol f lights and upplmnu:s‘lrmn mains when not in use. This will conserve encrizy and reduce your electricity bill ELCD
e :I:lel'u;-u'ud avainst Laulty internal mrlllF and prevents shock, fire and clectrical secidents. Install ELCT for all Toads Installation is mandatory lor load of 2
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ol Transmission Gears & Shafts for:
tu

o, Gypsy, Zen, Esleem

.l Q MO, SIERRA, SPACIO ) Indica, 407,600
E i3 p:, da (1-3500), M. Nissan, DCM Toyota, Canter

f CANCOR MATADOR, 3 WHIELCR
Jot eugeol {5 Speed)

o urn‘,d‘

v

(58.)
(39.)
(60.)
(61)
(62))
(63.)
(64.)
(65.)
(66))
67)
(68.)
(69.)
(70.)
(71)
(72)
(13)

-

Cxpo

NDUSTRIES (REGD.)

Ph.:011-25471352, 25479035
Fax:91.011-25182255

E-mall: jkgaars@redifimall. com
E-mall: expoind@sily.com
Websila : i'M'W]kﬂtldrS com

J-5, Udyog Nagar, P. 0. Nangloi,
New Delhl-110041

i 3

MACHINE NAME LOAD IN KW
Tool & Cutter Grinder 0.37 KW
P-251 Peauter 8.13 KW
Vertical Spline Hobbing 562 KW
Broaching Machine 560 KW
Rait Internal Grinder 1.97 KW
HMT CNC Lathe(Model Stalon-100) 737 KW
PMT ENC Lathe(Mode Super cut) 737 KW
HMT CNC Lathe(Model Stalon-100) 1317 KW
TOS GEAR SHAPPER(OHA -12-A) 6.350 KW
TOS GEAR SHAPPER(OHA -12-A) 6.30 KW
TOS GEAR SHAPPER(OHA -12-A) 630 KW
TOS GEAR SHAPPER(OHA -12-A) 630 KW
WMW Hydraulic Cylinderical Grinder 8.57 KW
Tempering Machine 2475 KW
Shot Machine 5.00 Kw
Building Light 16.00 KW

TOTAL KW. "= 25000 KW
fy FXI'0 |r'nui~%}ﬁﬂvnequ }
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Vaiia i 2ah
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I ,‘ . AN JAS-ANL
| A \ IS0 @
1 % ’_. 2001 2000 I . Ph.:011-25471352, 25479035
. CERTIFIED 5 Fax:91.011.-25182255
o sl g-mn; :jhgears@rediffmail com
- ‘ ( D -mail : expoind @sify.com
‘WISEIOH_GEMS & Shafts for : WCbSliETW\\-'.jk-go;rs com
o, Gypsy. Zen, Esteem e | | e
.. = 0. SIERRA, SPACIO VIndica, 407,600
/ 23 _‘]:_.:?\1_-:.}350-3}.3\1 Nissan, DCM Teyota, Canter INDUSTRIES (REGD')
[ 2ax M VDR, MATADOR, 3 \WHEELER J-5, Udyog Nagar, P. . Nangloi.
New Delhi- 110041

. 350eed). peugeot {5 Speed)

ks

~

Z :
S.No MACHINE NAME 1LOAD IN KW
(35) Milling Machine(Vertical) 230 KW
(36.) Milling Machine(Vertical) 150 KW
(37) Milling Machine(Horizontal) 075 KW
(38.) 2 A Maxicut Gear Shaper(1IMT)&Dru mond 1.60 KW
(39) 2 A Maxicut Gear S}mper(l-ﬂ\—l'l‘)&l')mmond 1.60 KW
(40.) 2A Maxicut Gear Shapcr(]-ﬂ\-ff)&f)mmond 1.60 KW
(41) 2 A Maxicut Gear Shaper(t IMT)&Drumond 1.60 KW
(42)) 2A Maxicut Gear Shaper(l MT)&Drumond 1.60 KW
(3. 2A Maxicut Gear Simpcr(HMT)&Dmmond 1.60 KW
(44.) 2 A Maxicut Gear Shapcr(HMT)&Drumoml 160 KW
(45) Loranze Gear Shaper 1.10 KW
(46.) TOS Gear Shaper(OHA -6-A) 1.20 KW
(47.) TOS Gear Shaper(OHA -6-A) 120 KW
(48.) Bhagwan Son’s Internal Grinder 197 KW
(49.) G-91 HMT Internal Grinder 1.57 KW
(50.) Lavingia Cylindrical Grinder 232 KW
(51) Lavingia Cylindrical Grinder 232 KW
(52.) TOS Cylindrical Grinder 232 KW
(53.) LTM -20 Lathe HMT 3.00 KW
(54.) EIFCO Drilling Machine(1/2") 037 KW
(55.) ShamfTering Machine(Hurth) 220 KW
(56.) Shamftering Machine(Hullar) 3.05 KW
(57) Gear Tooth Rounding Machinc(Hey-10)  0.75 KW
ey BETD IMDUSYIES {Regd.}
(?‘ y
=
i : faiider
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AN Jasaw s\ ¢

I1ISO | !
} 0001: 2000 1@ A Ph.:011.25471352, 25479035
CERTIFIED | : Fax.91-011.25182255
v el : E+mail: jkgears@radiftmal com
x 0 E mail; expoind@sily.com

Mansmission Gears & Shafts for: —_— #"’ﬂb"'“ e

[ | il -

11’1 -C"*’-“"‘"’T‘é;ggﬁf' Zpen. Esteem
07 (SUMO. ,SPACIO,) Indica, 407,609

" Swatdi '.\-';l{d" (T-3500), M. Nissan, DCM Toyota, Canter INDUSTRIES (REGD.)
[RAX_MINIDOR, MATADOR, 3 WHEELER oo
Joep (3 Speed), Peugeot (5 Speed) New Delhi-110041

LIST OF MACHINERY

_S.No MACHINE NAME LOAD IN KW
(1) Thread Rolling Machine 562 KW
(2) LTM-20 Lathe HMT 3.00 KW
3) LB-17 Lathe HIMT 375 KW
4.) LB-17 Lathe IMT 3.75 KW
(5) P.S.G Lathe 220 KW
(6.) P.S.G Lathe 220 KW
(7) Jeet Machine Tool Lathe 220 KW
(8.) Paramount Lathe 1.50 KW
©) Sabharwal Lathe 220 KW
(10.) Paramount Lathe 220 KW
(1) EIFCO Drilling Machine(1") 0.75 KW
(12) EIFCO Drilling Machinc(1/2”) 0.37 KW
(13) SEMT Lathe (Jaimal) 075 KW
(14.) SEMIT Lathe (Jaimal) 0.75 KW
(15.) SEMI Lathe (Jaimal) 075 KW
(16) SEMI Lathe (Jaimal) 075 KW
(17) SEMI Lathe(Jaimal) 0.75 KW
(18.) Tool Grinder 075 KW
19) Tool Grinder 0.75 KW
(20.) EIFCO Hobbing 3.04 KW
(21.) EIFCO Hobbing 3.04 KW
(22.) Iiebher Hlobbing 1087 KW
(23.) RA- 200 Peauter 8.52 KW
(24) = P-250 Peauter 3.05 KW
(25.) Spline Hobbing (DOWDING & poLL) 230 KW
(26.) Spline Hobbing (DOWDING & pOLL) 230 KW
(27.) DOWDING & DOLL Hobbing 1.60 KW
(28.) Shaving Machine(Churchill) 297 KW
(29.) Shaving Machine(Syks) 2.57 KW
(30) Shaving Machine(Red Rings) 2.57 KW
(31) Shaving Machine(Red Rings) 257 KW
(32) Shaving Machine(TOS) 257 KW
(33.) Milling Machine(Horizontal) 230 KW
(34.) Milling Machine(Horizontal)

i 2.30 [iw _
e CLPD INDUQTAITS (Regd.)
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~BSES

pSES Rajdhanl Power Limited

BSES phawan, Nehru Place,
New Delhi - 110 019, India.
Tel: 491 11 3009 9999
Fax: +91 11 2641 9833
www.bsesdelhi.com

Dated: 16.08.2021

Sub: Submission of documents in terms of Minutes of Meeting dated 10.08.2021.
Ref: File no. 111/DDMA (w) Matters regarding Building in Danger/201 9/167 dated 13.08.2021.

Dear Sir,

This is in reference to the captioned letter dated 13.08.2021, whereby vide claqse 2 c_)f the same '1[
has been directed to BRPL to submit the documents associated with the premises situated at J-3,
Udyog Nagar, Delhi.

In this regard BSES is submitting the following documents, submitted by consumer, for your
perusal and in compliance, as follows:

(a) Installation Test Report at the time of release of electricity connection for 250 KW issued
by SKS Electrical, a Government Approved Contractor.

(b) Copy of Bill dated 01.01.2014 with the sanctioned load of 250 KW.

(c) Installation Test Report at the time of reduction of load from 250 KW to 125 KW, issued
by M/s R.D. Engineers, a Government Licensed Contractor (Elec).

(d) Copy of Bill dated 01.02.2014 with the sanctioned load of 125 KW.

This is for your information and record.

For BSES Rajdhani Power Limited

Authorized Bignatory

-8

Registered Office:
BSES Rajdhanl Power Limited - BSES Bhawan, Nehru Place, New Delhi-110 019,
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P3- Paschim Vit Weyy
New Dt

SUB= lmapection Rupory
RLF Mol
©¥ bearing No, 1049/5110/pV WEST, DELHI Dated 22,06,202L,

S,

n lunk
erance of the caplloned nolice, o Jalnt Impection was carrled out an dt 21,06,2021.

Felowing obiervatony were lound.

1

§)

CPy

A MTC connection was eshiting st 15 Udyog Nagar In the Hama of M/s Expo (adustnes(REC ) CA fio.
omt were shuated In

100001556 Geling a HT Consumer, the 11KV Switch Gear[AMU] & HT Melering 10
Ihe [ront of the premises with separate access lrom [ront road for any operations by BSES. Mo BSES LT
network exlsty In the conlined consumer premise.

1L wat tevesled that on day of fire Incldent L.e 21,06,2021 at the $31d premlse a coniplaint s recelved In
B5L5 complaint centre regarding occurrence of fire at arpund 653 AM, Immediately 2lter e camplaint
the Unéman from BSES reachad 3t slie 31 09:05 AM and put off e supply. AY the HT cansumer Panel
reem and meler cubies) room It at lrant slde of premlse, they seams Intact, Our team disconnecled the

Jssues as the fire was

Incoming myai 11KY supply fram 11 KV Grid First switchlng Substation. Due to salely
spreading, Fire depariment direcled us to dismantle DSES HT panel & melerlng cutlcal from consumer

sile These BSES equipments were shilted Inside I/D UDYOG NAGAR §/5TH L (PEGOOI).

During Joinl Inspectlon on dt. 23.056.2021, 1t Iy feund that our ealsting 11 KV Ring.Maln uUnlt, Melering
Cublcal & incoming/outgalng HT 11 KV cables found physleally Intact, however alter fre Incident our HT
panel & melering cublcal were dismantled from consumer slie and kept In sefe custody lnside 1/D UDYOG

NAGAR §/STH-1 [PEGOOL] Le. BRPL (Sub-Staticn] In [ronl ol the consumer premises.

since the DSES HT cable Network & HT equlpments were Installed In the frant portlon af the bullding and
no physical damages were found in them even 3t the time of fire and alterwards, hence there Is no suth
possibility of any shorl circuil. torcover our HT pancl {RMU) was equipped with microprocessor based
grolection system having very last response far Irlpplng the electrle supply In ease of any abnormal

clecineal conditlony

GSES mainizin only HT 11KV supply of J-5 HT consumer and LT nelwork-is on the part of conswmer e,
Transformet, LT Panel, DG sevelc, are Installed and mafntained by censumer, Hence, there might be any

glich at the end of consumer

Thus, it 15 concluded by Ihe Joint ream that at the sald premises fire Incident dated 21.06.2021 was not
nributed because of any lapse/lault of BSES equlpments,

(o '
Mﬂ‘f;:» Snnde%m 5h. Sandeep Kumar

hryay

[Cirge Head, Salely Wes1 2] (SO0 Udyog Magat] [ 5t Manager, KCC Executlon) ( Sﬂffly Englneur]
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Bsr$ Rajdhani Power Limited

ssEb Bhawan, Nehry Place,

New Delhi - 110 019, Ingia,

CIN : U40109DL2001PLC111527

GST - 07AAGCS3187H223

Tel: 491 11 3009 9999 T
Fax: 491 11 3999 7888

www.bsesdelhi.com

To,
.07.2021
SHO, Date 13.07.2

Police Station, Paschim Vihar West,
District Outer, Delhi. 110063
Reference: Your letter No. 1049/SHO/PV West, Delhi dated 22/06/2021

Q
ub: Request for physical examination of building bearing No. J-5, Udyog Nagar, Delhi near Peeragarhi
Chowk for the investigation of Case FIR No A467/21 U/s 308/34 IPC P5 Paschim Vihar West Deini.

Dear Sir,

In reference to the your above referred letter in the subject matter, point wise reply to the information sought
Jy you is given below:
1) How many meters are installed in the premises i.e. J-5, Udyog Nagar, Delhi 41

Reply: Only One Meter/connection was installed at the said premises.

2) What is the sanctioned load of this factory situated at J-5, Udyog Nagar, Delhi 41
Reply: The sanctioned load of the connection installed in the premises was 125 KVA.

3) In what Name the connection was issued of the above given premises ?
Reply: That in the said premises, the connection was issued in the name of M/s Expo

Industries(REGD) eaing C.A No. 100001556. \

4)What was the maximum load at the time of the fire incident on dated 21.06.2021 at 8.00AM to 9.00

AM ?
Reply: As per the MRD (Meter Recorded Data) available, the Maximum demand of the above said period i.e.

on dated 21.06.2021 at 8.00AM to 9.00 AM was 6 KVA
5)Whether any notice/letter was given by BSES at the premises for extension of load or any irregularities

noticed by BSES department
Reply: No such notice was ever issued by BSES because as per the meter recorded data the maximum demanc

of the connection never exceeded 24KVA in past one year, whereas the sanctioned load for the said
connection was 125 KVA.. .

o P

6)Premises may be visited by expert engineers and report be submitted regarding the inspection of the

premises.
Reply: Joint site inspection by the expert team comprising officials from Safety, 0&M and KCC department was
conducted on dated 23.06.2021 and the report is attached herewith.

With Best Regards, : XY“}\ISL.Q‘,,t‘gT}{:&;ﬁE@Z,.

Parmod Kumar Gupta Q ’\‘

(DGM-Legal) ;b |(‘:Up

. Dy. no... :él
Enclosure: As above. Batgd.., 'Z.Q. ........
CC: Sh. Amit Mann, 10/Sub Inspector, Police Station, Paschim V:har West, Dlstrlct Outer, Delhi

1
e

Regidered Offce: BSES Rajdhanl Power Limited - BSES Bhawan, Nehru Place, New Delhi-110 019,
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North Dehi Munlcipal Corporation

FACTORY LICENSING DEPARTMENT
0 Floor, Di 5 Cwie Conter Jpwahm Lal Nehiru Marg
NEW DELHI . 1onng

Factory License Certificate

Deparimeni Faclory License Zone Rl 2
W Lona
R Eic Conforming (Indusirial) Area
i N '
R:r:;r:tm: g o P.m“‘": No ) NFLOS18103547 Non Transferable /
¢
|llllll\l\l\mllll\ll\lh st
Fee Non Relundable / £r argg

a6 gy
Date ol Generation 16-05.2018 . .
- AR Ss:ghcalu valid  31.03-2019

WEH ty
lssued VIS 4161417 D
M.C Act 1957

e s S oy % yratar st R
% umn L

This License Is granted In pursuance ta-the provisions of section 416/417 of the D ; 3 {
! elhl Munlclpal Corgoratlon:Ach; 1957 as-amandad
upto-date and.ds.valid only-lor tha persan-and panticulars specified horaln subject to condlons stalad herslindar. )
TE FTHHT XUAT AT, e 97 B 3w 1957 & ywau o wnr 4161417 & ST ¥ FEIA R AT

: by R shentim
zfog SRl = a0 Ul e ar g

Particulars:olLicence Premises

ShriJSmtJSarvashrl Mi DEV RSJ ANAND -
i1 1 shAfa P wEs
PanneriProprielorl Direclor/

Propnieler
Aulhorized Signatory '

wgrzn A | s | yirga wraeadt
Licenscd Premises (with slze)
AHE A W (FR ¥ E)

J-5. UDYOG NAGAR INDUSTRIAL AREA, ROHTAK ROAD, DEL, Ground Floor, Udyog Nagai,
Ronjok Road, Rohini Zone, Dell - 110041

Viaking Ares 138 (50 Mis)

Trade/industry with HP Aot pans  SNUNH P

ze 1 3 v LR

Any other remarks/information
¥ feraTvr | {E

Licence lee of Rs. 430.00

recelved vidw Recelpt No, 140391
HIGHH $TH &,

Dated 14.05-2018
wifte Telrg Wi gan

e

Cerlificate Generated Dale 2106.2021 Aulhorlsed Signutary

- Hagd wruh \-4{

Uil e Ly b |
Pnimn Cancul




ShrifSmtJ/Sarvashri
21 1 HAfa 1 |dsi

Partner/Proprieter/ Director/
Authorized Signatory

wgter 1 ¥l | fagus | wftga
EaTETdl
Licensed Premises (with size)

AsEH oiET (@ wiea)

Tradellndustry with-HP

&x 1 3uter v dLafa

Any other remarks/information
=4 faquor | gaAl

Licence fee of Rs. 850.00

AFEH 1 B,

Cenificate Generated Dale

fars

Fuclory License

This License-is granted in-pursuance lo i
_ : the provisions of section 416/4 ici i j
amended.upto-date and is valid only for the Teulars spaslisc areln bl o e s

Rmmmmmma,feﬁﬁmﬁvmmﬁww1957$-mﬁm41wa17tm#mﬁﬁ?m ' L |
3 “STATE OF Had steafra
[rfae 3R Rawort e 307 vai 4 ssaia gy tl =

Particulars of Licence Premises

— s lc

North Delhi Municipal Corporation

FACTORY LICENSING uem‘hmem
11 Floor, Dr.SPM Civic Cenlar, Juwahor Lol Nahru Marg
NEW DELHI - 110002

Factory License Certificate

Zone Rohint Zune s
- ub-leiling ol Lease Hola
famr g Plols/Shuds
Licence No. (in lieu of Prov.Lic No ) NFLD :
& ; bl 181
" e 518103545 Non Transferable /
Fea Non Refundable / ST araw,
Crag o
Date of Generalion 14.05-2018 ; .
= sy S;lnc:ﬁcate valid 31-03-2019
qEErE du \
Issued UIS 116417
D.M.C Act 1957
el 79 e s faw o
i F et Sl frn
N um gt

person and particulars specified herein subject'to conditions stated hereunder.

Mrs KULDIP KAUR

Parner

M/S. EXPO INDUSTRIES
J-5. ROHTAK ROAD UDYOG NAGAR INDUSTRIAL AREA.
Rohiak Road. Rohini Zone. Delhi - 110041 ’
Working Area 136 {Sq Mis)

Aulo pants / 12000 H.P

New  Ground Floor, Udyog Nagar

el

received vide Receipt No, 140389 Dated 14
iR ] -05-2018

Authorised Signatary

3t pranardt

21-06-2021
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subject:- The d'et-a.fl of the P, NQ. J-5, Udyog Nagar.'lndustrlal
area, Delhi, / _

A letter has been received through email from the Officer In-charge,

Rohini Zone vide No. AC/Rz/2021/D-155 dated 30.06.2021 to provide the

detalls of the premises no. Plot No. J-5, Udyog Nagar Industrial area, Delhl,
As per avallable record In Factory Licensing Department the detall

information is as under:- "
S.No. | License Description Proprietor Validity of
No. .+ . fLicense "’
1. | 0518103545 | M/s Expo Auto Industry | Smt. Kuldeep |.31.03.2019
Kaur
2. | 0518103547 | M/s Expo'Auto Industry | Mr. Dev RS) [ 31.03.2019
: Anand S

It is also stated that at the tlme fire incident in the premlses no. J- 5 |
| Udyog Nagar Industrial area, Delh., there was M/s Apeksha Enterpnses
proprietor Mr. Pankaj Garg running a shoe godown apd-onlme trading was

carried out. _ . z =
0\““’\“\'w e A < %FL’,\ a

N.D.M.C
155100 . / <
o C'qzr:‘mh- AdminiStrative Officer/FL \
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That Ifwe shall at all the times mahllaiq in good order the licensed

Jllw life or property or any nuisance, annoy
from the use of which the premises i pu
all terms & conditions imposed
from time to time,

premises 1o prevent danger
ance or Inconvenience to the neighborhood or public
Lto. | undertake 1 shall strictly adhere to and abide by
at the time of grant of trade/storage license and also imposed

22) That this license is purely on the basis
of the self declaration/undertaking
cancelled/revoked for all intents

of self declarallonlunderlaklng. Il any of the statements
are subsequently found otherwise, the License is liable to be
and purposes forthwith while lorfeiting the fee and such
d penal action for obtaining license fraudulently by making

license shall not amount to permission in any manper

whatsoever, for change of land use of the premises in question.

23) That at any point of time if an
2021 prohibits any trade
order/Directions from any

Y Law/Act/Govt. Order/Directions from any Court of Law /MPD-

activities to be camied out, |/We shall abide by such law/act/Govt.
Court of Law /MPD-2021and honour it.

That |/We undertake that I/we have not applied for the tradefare not running any trade which is
prohibited by any Act/Law/Gowt. orders/Directions from any Court of Law /MPD-2021.

Signature of Applicant

e P T A

e i
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Jos, 2010 and completely indemnify ye NO
: of the said license,

RTH DMC from any incident of fire due to the

grani

j0) That /We undertake that the liability for obtaining the Fire Safety Certificate, if required Delhi
pire Service Act, 2007 read with Del Fire Services rules, 2010 lies solely with me.

11) That at any pn.int of “'_“‘3 il any Law/Act/Government Order/Directions from Any Court of Law
Warrants special conditions/ obligations 1q be met by the establishment, it shall be abided by
and be honoured. I/we also understand and undertake that at any point of time due to

icense become void, the license so granted stand

12) That the License if granted by the Commissioner,
[storage in the present premises, shall be liable to
time by the Commissioner or any other offi

NORTH DMC for running the said trade
be suspended, revoked or cancelled at any

cer authorized by him without notice or without
assigning any reason thereof u/s 430 (3) of the DMC Act.

13) That my license is liable to be ancelled in case any of the declaration is proved to be otherwise
or any of the information submitted in the application form is found 1o be otherwise.

14) That I/we shall keep the license prominently displayed in my establishment at all times and on

demand by any officer/representative of NORTH DMC shall praduce the same for inspection at
any time without any advance notice,

15) Whenever the license premised will be vacated, Ifwe shall inform the concemed licensing
Officers of Competent Authority and Surrender the said ficense.

16) That I/we shall keep the premises clean and prevent accumulatian of filth or refuse.

17) That I/We undertake that the propased activity is permitted activity under the Master Plan
2021 of Delhi and related regulations or although the propased activity / trade is not in
conformity with the Master Plan norms / regulations applicable for the location currently the
said trade/ storage use is protected under the Delhi Special Provision Act, 2011/14 till the
applicability of the said Act. 1/we understand that the grant of the license does not abdicate our

responsibilities towards complying with any other provisions of the DMC ACT, 1957 (amended
in 1993) or any other law for the time being in force,

AL AL S P £ A o 2T 2 ) T 0% ¥ L35 B T ol e oo e e

18) That I/We undertake to ensure that no pollution will be caused by me by running the above said
Trade/ Starage at the above said premises and in case at any stage, it comes to the notice of
NORTH DMC or any Statutory. Authority that the unit / establishm

ent is causing any poliution,
I/we shali be liable for action under any provision of law,

19) That I/We undertake to ensure that there is no encroachment on public fand in the proposed
trade premises,

20) That I/We understand that the present ficense is granted without verification of the property
lax, conversion charge and parking charges records of the subject premises. In the event, any
dues are found to be payable against the subject pre

mises by the concerned department, not
only in the form of taxes but also penalties, fines, levies etc, the same shall be recoverable
from the licensee as per the provisions of the DMC Act, 1957.

Scanned by CamScanper
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ANNEXURE-1I

N
suF-DECLARATION/UNDERTAKING FROM i APPUCANT OF TRADE/STORAGE LICENSE

S/o, D/o, W/o sh.
|

2 borch prop./Partner/Director of
T PG Creby solemnly affirm ang declare and also undertake to abide by the
(atements made herein below:-

5

1) That the license is sought for the esta
trade/storage

situated in Colony/ Locality

blishment in the name of

for
in the premises No.

at floor

—_—  _of Mpl. Ward No.

2) That | am/we are
am/are the prop./partner/Director/Mana
and l/we amf/are fully empowered to a
Municipal Corporation (NORTH DMC).

R/O

ger/Authorised Signatory of the sald establishment
pply for Trade/Storage License to the North Delhi

3) That Ifwe agree that the Licence/Storage is being issued in the name of the establishment and

does not have any bearing on the ownership and cannot be used for settlement of ownership #

disputes. That | shall not claim any right/title in the property/ premised on the basis of the said
licence.

4) That the building is structurally safe and‘sound. That in case of any accident/ mis-happening,
I/we will be personally fiable for any claim /damages or legal liabilities from any quarter. Ifwe

shall maintain the structural stability during the continuation of trade.The construction of
building as per by laws as applicable.

5) That |/we further undertake not to caim being not entitled to regularize any unauthorised
construction and ownership or any other type of daim on the basis of the Trade/Storage
License.

6) That I/we will not hold the responsible or liable for any action against me by authority, arising
from or out of the grant of the said licence/storage and completely indemnify/ Keep harmless
of NORTH DMC of any action that may be taken or proposed to be taken by any of the
authorities of Government Department or any Court of Law.

7) That there is no court case on account of violation of any law is pending against the above
establishment with respect to grant of License/Storage and Ifwe completely indemnify North

DMC for any loss due to court case or any reason whatsoever with regard to dispute being
applied/sanctioned herewith.

8) That I/we shall at all the times maintain in good order the licensed premises to prevent danger

to life or property or any nuisance, annoyance or inconvenience to the neighborhood or public
from the use of which the premises is put to.

9) 1/we shall not permit in the licensed premises negligent act likely to cause fire_ or otherwise
endanger public safety. | have installed all the fire fighting equipments as per speci

fications of
Fire Safety Standards prescribed under Delhl Fire Service Act,

2007 read with Delhi Fire Services

T —
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Annexure- |
UNDERTAKING
| — — S/o, W/o, D/o e
do hereby * solemnly
affirm & declare as under:-
1. That | am the tenant of the property having address
2

. That | had commenced (Establishment date) my business in the above said
property on

3. That area of my shop (Establishment) is sq. mtrs.

4. That Mr. /Mrs. is owner of

5. That | am the tenant of the property having address

- That nothing has been concealed by me and the information given is
correct if anything in relation to tenancy document is found wrong North
DMC has every right to cancel my license and forfeit my license fees.

7. There is no court case pending in relation to the above mentioned property
in any court of law.

DEPONENT

Verified at Delhi on this day of lﬁpnth Year 20__ that
the above said information is correct and true to the best of my knowledge
& belief and nothing matarial has been concealed therein,

DEPONENT

Scanned by CamScanner
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cafclY Cerlificate:
e 2

This has approval of Commissioner / Noril, DMC

R XXA

Veditha Reddy, JAS

DC/CL&EC, North DMC
Capy to:

Dy. Commissioners of all 06 Zones
Dy. Commissioner/ Factory Licensing,
Asstt. Commissioner of all 06 Zones
AC/CL&EC North DMC

Addll. Dir. / IT - for necessary action for preparation of software applications.
Office Copy

Copv for kind information:-

Secy. to Commissioner/ North DMC — for kind perusal of the Commissioner / North DMC
Addl. Commissioner /CL&EC North DMC

PS to Hon’ble Mayor / North DMC

PS to Hon’ble Chairman Stg. Committee / North DMC

Chairman, Licensing Committee / North DMC

W
Veditha Reddy)JAS
DC/CL&EC, North DMC

: AT 50 e S
e B T R
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" lin“c': shall be displayed in the irade prcmises inently

) T HoEmee S neithe - cs prominently.

((c} The ficenses niw neither do. nor permit any negligent act which is likely to cause firc or G C/ y|C
aiherwise cndanger the public safety in the licenced premises.

@ The licensee shall install such adequate fire extinguishing measures as per specifications
of fire safety standards and completely indemnify the NORTH DMC for any incidence
of fire duc to the grant of the said license.

(c) \Whenever ‘_“C .IlCl:ﬂCﬂi premise is vacated, the licencee shall inform the concerned
officer and is liable to return/surrender the licence to North DMC. Failure to do so shall
:‘akc him incligible for issuc of licence in fture without gelling cleared all previous

ucs.

(f) The licensee shall keep the promises clean and will prevent accumulation of filth or
refuse.

(¢) The licence shall not be transferable from one premise to another nor from onc person 10
another (except in dealh cascs or transfer Lo their legal heirs) nor from one establishment
10 another.

(h) The licensee shall make scparate storage amangements for the articles which are
intended for human & animal consumption and which arc poisonous of likely to
contaminate other items within the premises.

(i) The licensee shall ensure that no act is being done in the licenced premises which shall
lead to danger to life or property, nuisance etc.

() The licensce shall not encroach upon public land in any manner.

(k) The licence does not have any bearing on ownersship and cannot be used for settlement
of ownership dispute.

(I) The Licence does not entitle for regularisation of any unauthorised construction.

(m) The license is subject to all terms and conditions imposed at the time of grant of General
Trade/Storage Licence and also imposed from time to time. If it is found that the activity
is not permissible then license shall stands revoked without any further communication
and NORTH DMC shall be kept harmless for the same.

(n) The license is lisble to be cancelled in any case if any of {he statement made in sell
declaration/ undertaking are subsequently found otherwise.

(0) The grant of the license does not abdicate the licensec from responsibilitics towards
complying with the provisions of the DMC ACT, 1957 (as amended in 1993 and from
fime 1o time) or any other law for the time being in force or as amended from
{ime to time.

(p) The licensee shall not be allowed to run any trade which is prohibited by any
Act/Law/Govt. orders/Directions from any Court of Law /MPD-2021.

(q) The licence is liable to be cancelled if the trade/ premises is found to be contrary to
provision of MPD-2021/ Delhi Special Provisions Act, 2011 (as amended in 2014 and
from time to time).

9. REVOCATION, SUSPENSION AND RESTORATION OF LICENCE:

If the licencee fails to comply with any of the conditions of the licence as detailed
sbove, the Dy. Com. respective Zone of any other authorized officer, afier giving reasonable
opportunity to the licencee of being heard in the matter, may revoke or suspend the licence.
The license is liable 10 be cancelled in case any of the statement in the Self
Declaration/Undertaking is proved to be otherwise or any of the information submitted in the
application form is found to be otherwise. The appeal for restoration of such
revoked/suspended licence will fie with the AddL Com. (Incharge), if the licencee has
removed the contraventions.
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penewal of Munici
Renewd
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r~“',‘ is temporary license wij| ),

4 -1i$5i0"
per”

Je will run license wil) any license
¢ or

G Crmissi
ol give gy sslon,

to do the trade, any person 3 fight for regul

anization. It is only 2

pal dec!Slnmp,c licences:-

Licenm Sll:l" I'lc Cnewpe

=y \ d pri ; A
fatest within 30 (thirty) days iy Prsr:r 10 1ts expiry (during the last month of its valid;
W the date of Fits validity) or

April to 30™ April and thereafle
i.e. equal to licence fee or o trapemlty @ 5%

Authority, shall be charged
at the time of anline submission of application for
ey

'S expiry without any penalty i.c. between 1*

per month and doub!

s per the e uble at the end of the year

lfl::ougl‘; :}':;?: of penalty fixed from timo to time by the Compej;cm
1€ system. The following documents will be required

wewal of GT/SL, by the licensee:-
S. Existing docume i
nt i
No. § required Revised Documents required
1. Latest G-8 Recei
pt R
5 e . emoved
py of Trade/Storage License Essential along with Photographs of
:mde premises and shop with Geo-
. ocation
3. ID Proof (with photograph) i.c. Aadhar Requircd
Card/Voter ID/ PAN Card/ Valid Indian
Passport/ Permanent driving license,
Bank pass book with photograph and
signature. '
Penalty:-

Even after easing of nomms if any traders/businessmen fail to obtain a trade/storage

licence up to 31* March 2020, they shall be prosecuted as per provisions faid down ws 417 of
the DMC Act, 1957 and as amended from time to time and will also be liable for action under

any other extant laws/ bye-laws/ rules/ regulations.

CHANGES PERMISSIBLE IN THE LICENSE:-

In the event of the death of the licencee, the licence can be transferred to the legal heirs
of the deceased on receipt of the request along with onlinc application, Registration and
Processing Fee of Rs. 1,000/~ (except Licence Fee which was paid earlier during the financial

year) and following documents:-

(a) Original Municipal Licence & old license fee receipt (G-8), if applicable.

b) Death Certificate of licensee.
= h his/their LD proof and proof of legal occupancy of the

(c) NOC from other legal heirs wit
applicants. ;
it by the applicant. . ;
B 41 tory authority for the trade, if any required.

ission from other statu ) ‘
© ]]:egﬁ of other than the legal heirs, fresh licence shall have to be applied.

licence shall be furthe .
be strictly adhered by the licence:-

The issue of
which are to

(a) The licensee shal
(consequent 10 iss8

imes and without notice during the tenure/ validity of licence.

r subject to the following terms and conditions

| permit the authorized officer to inspect the licensed premises
e of General Trade/Storage Licence) under question at all reasonable :

"l[C/

)
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¢ the policy and the provisions
’““mcrtiﬂl roads, mixed Tondy ya $ oF MPD-2021 the General Trade/Storge License is

o ¢ iesible in residential arens in sma\‘l‘;"ttl._;tnnn strect. Further, the 24 categorics of trade Q\(_/ q c\( C
;a'-‘;"“,m p.mnissihlc number of P OPs i n maximum area of 20 sgantr. each restricted
A

T i the following specified 2;: sill::‘ ':F l‘!ml of four numbers whichever is less trading or in
;ﬂu';fc;“d:d i the MPD-2021. ws/nctivities are allowed in ground floor which has also
pt

24 trades ave as follows:-

iy  Vegetables/fruits/llowers;

il Bakery items/ Confecti o .

;;:) Kirana/General m‘;t;tmnnr) Hems:

iv)  Dairy producy;

v)  Stationery/Books/Gifts/Book binding;

vi)  Photostal/Fax/STDIPCO; '

\'n) Cyber cafe/ Call phone booths;

:ll)l) i‘:g lé(;(::}:\;:gi,:ofﬁcdSl\ox\TOQtn without LPG eylinders;
X) MeatPoultry and Fish shop;

xi) Panshop;

xii) Barber shop/Hair dressing saloon/Beauty parlour;
xiii) Laundry/Dry cleaning/ironing;

xiv) Sweet shop/Tea stalls without sitting arrangement;
xv) Chemist shop/Clinic/Dispensary/Pathology lab;
xvi) Optical shop;

xvii) Tailonng shop;

xviii) Electrical/Electronic repair shop; and

xix) Photo studio;

xx) Cable TV/DTH Operation;

xxi) Hoisery/Readymade Garments/Cloth shop;

xxii) ATM; '

xxiit) Cycle Repair Shop and _

xxiv) Ration shop & Kerosene Shop and PDS

Any other item/activity that may be notified by the Central Govermment.

Under the jurisdiction of North DMC many areas are unauthorized colonies where the
commercial activities takes place but the Trade/Storage License could not be issued.

It is pertinent to mention here that whenever, these unauthorized colonies are regularized,
they will be notified as ‘Residential Colonies’ and the 24 categories of trades which are existing in
these unauthorized colonies will continue 1o exist even after their regularization,

24 Categories of trades permitted in residential areas under MPD-2021 can also be permitted
in these unauthorized colonies. The temporary license of trades of 24 categories in authorized colonies

will increase the revenue of the Corporation. Under the existing policy the General Trade/Storage

Licenses an applicant can apply for the license for 3 years. The temporary license for General -

Trade/Storage in unauthorized colonies shall also be issued for maximum period of 3 years only.

In view of above, it is proposed for issuing Temporary General Trade/Storage License to
the above mentioned 24 categorics of trades/activities for maximum 3 years as per the General
Trade/Storage Policy in unauthorized colanics on the following conditions.

1. This license is purely temporary and will be given for maximum . -
Govt. decision whichever is carlier. Bilp3 yewsioe dll 2

2. It can be revoked by North DMC at any time because of administrative reasons
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i application will reach conceryey 7one

. . i“ ¥
3 dtopoint out deficiencics, if ayy spector antomatically for document verification
’ :

. t verification re ;
This documen eport will be seny | tal
5 ghall approve the deficiency jf any nnd sh 0 Administrative Officer (AO) of the 7one. AO

o . all ask the I .
rents. For submitting . ¢ applicant to upload the deficienc
doc_l'“ > ! ng .lhc documents 15 days shall be allowed to 1l i il y
which application will be ejeeted by AQ 1c applicant, failing

5, Once documentation is approveg by AO, the

. i application will 1
Assistant Cumnussmner(:\t) ofthe Zone for “I‘l“t?\!-n | be aceepted and sent to

AC will have three options 10 take decision in respeet of the application:
i)
i)

iii)

Reject : In case AC abserves there are glaring errors in the application.

Refer Back to AO : In case further document deficicncics observed by AC.
Approve :Application is approved,
Once approved Applicant can submit the License fees online and download the License.

Complete activity of issuing License will be completed in 30 days period plus additional time
of 15 days allowed to applicant if document deficiencies are observed.

With the above on-line mechanism in place there will be no Site-inspection for issuing or

renewal of Licenses. However the system shall generate a list of 20% cases randomly for post
issue site verification by the ficld staff,

10. Login IDs shall be created at HQ level for monitoring and supervision the progress of
licenses issued/rejected.

MODES OF PAYMENT:

1. All payments shall be accepted in c-payment mode only i.e. by way of Net banking, Credit /

Debit Cards, Rupay, UP! etc. through Bill desk c-payment gateway mechanism.

2. 'No Cash / Cheque / Demand Draft payment shall be aliowed for payment of any kind of Fees
/ Charges,

3. Registration Fees:

The Registration and Processing fee is proposed as Rs. 1000/- payable through net banking/
credit card/ debit card/ Rupee Card/UPI by the Applicant at the time of submission of online

application before final submission of online application form for getting General Trade/Storage
License ws 417 of DMC Act, 1957 which is notn-refundable.

4. License Fees:

Annual License Fees to be levied for New / Renewal of License for Trade / R
under. The New License fees shall be applicable from Ist of April 2019 and arrears if any shall be
paid by the applicant at the time of next renewal.

No increase of rates of License Fee i.e. existing rates will prevail. License Fee I

i orareaic * .
1sqm to 20 sqm. Will be Rs. 500/- only instead of 1 squ to 10 sqm. & 10sqm 0 20 i o AT

o 4S[e
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5 Consent from DPCC & DES, |

lutine | fhe trade is
amumllll}‘ polluting in natre & Prone 1o fire \

s. Copy of receipts of payments made towands
conversion charges, if applicable.

9. Original license of the non-conforming site, (in
case, where allotment is in licu of the Non- ‘
confimming site)

10. Aﬂ'ida\'il_ reg. stopping the mifg, aclivily at the
non-confonning site,

(in casc. Where allotment in lien of the Non-
confirming site)

11. Prof of tenancy/lepal occupancy.

2. Flow=chart of On-line Application :

The online Application for all licenses shall wock on the following flowchart mechanism :

g ADAIRY
T

Hfs“&g\jiﬁi dr %E,m
‘:2" _.‘ F\s ‘p b ¢ !
ﬁ'éb:%““”

s

6%

YES N
. Favd

(et i e e L
',‘;:ﬂ,rfl\'réitﬂ'ﬂ"ﬂ”‘"*-f

rﬁfapﬁmﬁun "‘
1 Accepted l

T i Lt t;!:‘;.-
1;‘@1( CEODAIL
L) P .-:-y_

el i

Detailed Steps for the Online Application Process =

licant will create a Login after providing contact details such as e-mail, mobile numnber,
ntw : 5 e
‘:Ep'l":s login can be used for any online application on the MCD portal.
€lc,

i i 1 : -line form and upload the
i in ci will apply for the License through an on |
2 Wﬂhi:: ;:?u[:nzt:smnln the application the applicant clearly mentioned the floor of Ebe
rl'?ql;d ng and license <hall be issued on each floor (as admissible) separately as per the policy
vildi |
amended time to time. z
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gall o i North Delhi Municipal Corporation
[mz_i“mﬁmm’ T 9 Hi!imiii ) (Central Licensing & Enforcement Cell)
o 7. Lk 11" Floar, Dr. S.P. Mukherjee Civic Centre,
:;mrraﬁ Jee vt R —noo Jawahar lr.al' ;lchru Marg, Nﬁ Delhi 113032
Ph. 011-23226111
pcicLaEcRooD. 660 Dated : 25 Feb 2020

Subject: ~ Simplification of General Trade/Storage License Policy (Online) for
gl:ant of Licensc issued under Scction 417 of DMC Act, 1957 and revision of
License Fee. . .

In continuation with Corporation resolution no. 263 dated 26.082013. the
Corporation Committee passed the resolution no. 170 dated 16.12.2019 regarding
Simplification of General Trade/Storage License Policy (Online) for grant of License issu

under Section 417 of DMC Act, 1957 and revision of License Fee under the jurisdiction of

North DMC are as under :-

1. PROCEDURE FOR SUBMISSION OF APPLICATION:-

(a) Application for Registration for fresh/renewal of Trade/ Storage license is to be submitted

through Ouline system with requisitc documents.

ite documents required 10 be submitted by the applicant:-

(b Reguisi
EXISTING DOCUMENT ARE TO BE REVISED DOCUMENTS ARE TO BE
SUBMITTED FOR OBTAINING NEW SUBMITTED FOR OB fAINING NEW
TRADE/STORAGE LIC ENSE TRADE/STORAGE LICENSE ]

leaschold plots/frechold | 1. Proof of legal occupancy of the cstablishment
or allotment letter of Govt. agency/tenancy proof?
Electricity/Water connection bill/Landline
Telephone Bill/lease deed /sale deed/GPA/.Rent
Receipt with under 1aking of tenant.(Attached

Apnexure-1)

1. Proof of ownership for
plots/copy of lease deed/conveyance deed and in
case the lease & conveyance deed bave not been
executed, copy of auction ferter/aliotment
etter/possession letter/NOC

2. Two copies of sanctioned building plans &

sanction letter [in case of unauthorized regulart 2. ID Proof (with photograph) i.e. Aadhar

arcas-copy of regulasization Plans of existing Card/Voter 1D/ PAN Card/ Valid Indian Passport/
structures(s) in blue print]. Copy of shed/structuse Permanent driving license, Bank pass book with
allotted by DSIDC, DDA, DI or any other land photograph and signature.

owning authorities.
3. Photographs of establishment with Geo-location.

3. One copy of site 2\& key plan each in blue print.
4. Self-declaration/ undertaking, which shall be

4. Affidavit in prescribed language on Rs. 10/- inbuilt in the online application for th

stamps paper duly aitested by Notary Public, Trade/Storage License (Annexure- 2; General
mentioning therein that the building has been :
constructed as per sanctioned Plan/regularization

Plan & if at any stage, any kind of 5. Site Plan/Key Plan .

unauthori.zet'!furegularis:gblc structure. occupation uflhn}:’ 3Ppli:::lzx;:§:‘: a:‘fia unde‘r the

5. Constitution of firm, if any. features of the neighbour i th‘: mng salient
hood e.

) ( Seif Attesied)
6. Details of manually operated machines.

. B



"']:.-\'f

Report reqarding fire llnclllqm.MM

] gubject:”
Nagar Industeial arep, Rohini Zone,

11,9,&@21-

Having come lo know from TV nivis on 91,06.2021 regarding fire
incident In godown at -5, Udyog Nagar Industrial area. | reached the site
and it was noticed that In plot No. 3-5, Udyog Nagar Industris) grea there
was @ huge: fire. The building was having ground floor, first floor and
second floor and black smake was emitting out, fram the premises. Nearby

sople Including, Nre man, police nan were enquired and they informed
that 04 workers/labourer are missing and the building was In the name of

M/s Apeksha Enterprises and running a shae godown (owner of the firm 15

Mr, Pankaj Gorg).

e

24,06:2021,
The site was Inspected 0n 24.06,2021 2t 11:00 A and found thati-

. During Inspection Policemen, F!fé?’_ﬁri‘gg‘dgﬂaid‘f}gx__é;l_tn_,;_.ﬂr__en\an'were

stiff present. et RN O 5
s ) Smoke emitting oqt__fr,om”thé‘fl_’f‘ fioor of the bu\ld[ng,',l..J-‘Sj'.;Udyog'.
Naaar, Industrial.Area. 0 i o St
Sh, Chander Mani Dube, Secunty Guiard, -6 Udyog Nagar Industrial, -
-area adjacent to the site of incident was .contacted and he Infarmed that ©
there was 3 shoe_-'go_g_g_u;rn in thg"p.rémisésfl-s,.Udvogfr,\latja'f', Industrial Area i
-and online marketing for sale. of shoes ‘s carried out, There Was 0o
“machines / manufacturin of"goods T the bullding. During the Inspection

ears endoted, (PR IC-EC) Tl

the photographs taken are.enc
Further, CL&EC Deptt. has -checked 'the- anline - data of ‘General
Trade/Storage License In Tespect of M/s. Apeksha Enterprises, -3 Udyog "~

- Nagar, Industrial Area and no. iade license exlsts: CLAEC Deptt, deals with !
|the ‘policy matter of General Trade/Storage License "and other.activites are
_Init_iqt;ed_lb'y,tn'e___[‘co,ngern,ed zonal offices, (page 7/C) PR RER

submitted please,

: z."i—-.“"-'-’*\;: 5
[ AddliDy.C

i

i
W
v




Fad) Rree o fFan

Sub: Report reparding fire breakout in P.No.b-5, Uilhyor Napars

l

|

|

| lud. urea (Wurd No.50-N.
|

- Muy Kindly see the selerence received in this wifice vide-dinry No.
366 doted 20-06-2021 regarding. point No.2 i i e wnde Nigesie Was

taken them who is responsible Toe this lupse?
picipud Trade & Stirnge
Rohini Znne., Nor wiy -

As per available oficial recard, nis uny Mu
n received

n
icemsing Department.

i
11 License wits fasucd by the Licens
complaint of this premiscs repording illepa) SOFIEE T bee
10).

- Trom pubilic as well as Factary Licensing Departient, |
§ thie General

Roliinh Zone issuet
e & stotac

1L 1957 anly l‘nr_ﬁztl
15 in cesidentinl nren.

Further, the Licensing Diepartment,
Trade License wis 4177430 of the DMC Ac

| iy ) 2 ; .
\ of general ilems 1n commercinl shops! godows

L Sutunitted please.
o -. A AT

Licensing Inspector
Ward No,50-N

T o.lJ(:;}ufn'ncmnz 1@5" 5
| Acmqmnig,zﬁe Gﬁfy\ "
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. (4) When any such licence or written permission is suspended or revoked, or when the period for
which the same was granted has cxpl_n:d, the grantee shall, for all purposcs of this Act or any bye-law
made thereunder, be deemed to be without a licence or written permission until such time as the order

1-.-pcndiug or revoking the licence or wrilten permission is rescinded or until the licence or written
sue _
pcrmissinu is renewed.

(5) Every grantee of any licence or written permission granted under this Act shall at all r¢asonable
‘mes. while such licence or wrilten permission remains in foree, if so required by the Commissioner or
l;m ‘dlhoﬁ ty by whom it was granted, produce such licence or written permission.
e a

Entry and inspection

. - + PR ] 2 .. .
431. Powers of entry and inspection.—The Commissioner, “*** “*** or any municipal officer or
ther 111;|nicipal employee authorised in this behall by "[him] or empowered in this behalf, by or under
0“ provision of this Act, may ecnter into or upon any land or building with or without assistants and
o ‘l 18 b . . "
workmen—

{a) for the purpose of ascertaining whether there is or has been on or in connection with the land
or building any contravention of the provisions of this Act or any bye-law made thercunder;

(b) for the purpose of ascertaining whether or not circumstances exist which would authorise or
require the Commissioner, bex+ 24+ or any municipal officer or employee authorised or empowered
in this behalf to take any action or execute any work under this Act or any bye-law made thercunder;

(¢) for the purpose of taking any action or executing any work authorised or required by this Act
or any bye-law made thereunder:

(d) to make any inquiry, inspection, examination, measurcment, valuation or survey authorised or
required by or under this Act or necessary for the proper administration of this Act;

() generally for the purpose of efficient discharge of the functions by any of the municipal
authorised under this Act or any bye-law made thercunder.

432. Power to enter land adjoining land in relation to any work.—(1)*[The Commissioner or any
person authorised by him in this behalf] or empowered in this behalf by or under any provision of this
Act, may enter on any land within fifly yards of any work authorised by or under this Act, with or without
assistants and workmen for the purpose of depositing thereon any soil, gravel, stone or other materials or
for obtaining access to such work or for any other purposes connected with the execution of the same.

(2) The person so authorised shall, before entering on any such land, state the purpose thereof, and

shall, if so required by the owner or occupier thereof;: fence off so much of the Iand as may be required for
such purpose.

(3) The person so authorised shall, in exercising any power conferred by this section, do as little
damage as may be, and compensation shall be payable by the Corporation in accordance with bye-laws
made in this behalf to the owner or occupier of such land or to both for any such damage, whether
permanent or temporary.

433. Breaking into buildings—(/) It shall be lawful for®
authorised by him in this behalf] or empowered

[the Commissioner or any person
make any entry into any place, and (o open or

in this behalf by or, under any provision of this Act, to
cause to be opened any door, gate or other barrier—
(a) if he considers the opening thereof necessary for the purpose of such entry; and

(b) if the owner or occupier is absent or being present refuses to open such door, gate or barrier.

. The : General ici '
2 11.:\:”:::[:::;{:??0. the (.,:’MT B Electricity)” omitted by Act 67 of 1993, . 102 (w.c. 1-10-1993),
s sothedule (wed 1141971y, Mauair (Trmasport)” omitied by. Act 70 of 1971, 5. 7(b) and the Second
Y Su‘ . thzy Act 67 of 1993, 5. 102, for “any of the uforesaid municipal authorities™ (w.e.f. 1-10-1993).
» OUbs. by 5. 103, ibid., for centain words (w.e.f. 1-10-1993) o
5. Subs. by s, 104, ibid., for cenuin words (w.ef I-I(l-l')‘)])‘
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the scheme without modifications or with such modifications as it may consider neccssary
fove

¢ : .
| either uPPt cheme with directions to the Commissioner to have a fresh scheme framed according to
1¢ S

or reject

dimcunns. . - " : =
such \ent scheme approved by the Corporation under sub-section (1) shall be valid unless
n > 5 L

improve
(2) No 1mpr d by the Central Govermment.

: . sanctionc | | | |
it has bee ine scheme.—The Commissioner while framing an improvement schcmc' under this
428. llchnuslﬂ?' may also frame a scheme (hercafier in this Act referred lo as the rchousing scheme)
Sl fon ““ayi’“'ch"a““ and management of such and so many buildings as he lmy-conmder
b constmcllt?_l:;i“g accommodation for persons who are likely to be displaced by the execution of the
pecessary for provi
improvement scheme. ) |
imy nt scheme and rchousing scheme to comply with the masler' plan and zonal
429. Iml:fnl‘;mf_Nt; jmprovement scheme or rchousing scheme framed under this C!laplcr. after a
’ an. ' 8 : !
dev elupmc“r p Delhi or a zonal Jevelopment plan for any part thereof h:?s_b(_cn prepared in ﬂt;corda " ;i "
m-'l?k;f Plﬂ: I?rl}c valid unless such scheme is in conformuty with the provisions of the master plan or the
with law sha 5 .
zonal development plan.

CHAPTER XXII
POWERS. PROCEDURE. OFFENCES AND PENALTIES
Licences and written permissions

i itions, duration, sus psion, revocation, etc, of licences .an'd written
pcn:fs{:in:;.gf—a(t;;r\n‘\’hzzﬂer ilr;:,pmvidcd in lhisl:ct or any bye-law Qadc thercfun'der that a hce?nce ora
written permission may be granted for any purpose, such licence or written permission shall be signed by
the Commissioner or by the officer empowered to grant the same under this Act or the hy_e-laws made
thercunder or by any municipal officer authorised by the Commissioncr or such officer in t-hns bcha!f and
shall specify in addition to any other matter required to be specified under any other provision of this Act
or any provision of any bye-law made thereunder— :

(a) the date of the grant thereof;,

(b) the purpose and the period (if any) for which it is granted;

(c) restrictions or conditions, if any, subject to which it is granted;
(d) the name and address of the 'person to whom it is granted; and

(e) the fee, if any, paid for the licence or written permission.

(2) Except as u.tha-wise provided in this Act or any bye-law made thereunder, for every such licence
or writien permission a fee may be charged at such rate as may from time to time be fixed by the
Commissioner with the sanction of the Corporation and such fee shall be payable by the person to whom
the licence or written permission is granted. -

(3) Save as otherwise provided in this Act or any bye-law made thereunder any licence or ﬁttcn
i’:\‘:ﬂti;’;ﬂ granted umier this Act or any bye-law made thereunder may at any time be suspended or
4 czr = by $c Commissioner or by the officer by whom it was granted, if he is satisfied that it has been
i n:: OEE'MW“WP@ misrepresentation or fraud or if any of its restrictions or conditions has
of the vaiium e :{i the ydl;we. or if the grantee has been convicted for the contravention of any

or - s 3 .
o et his becs L'm“cd'any ye-law made l‘ln.n.undcr relating to any matter for which the licence

Provided that—

(a) before making any order of sus

accorded to the grantee of the [i pcnsiqn or rcvqcn!ion reasonable opportunity should be
suspended or revoked: ¢ licence or the written permission to show cause why it should not be

(b) every such order sha

; 1l ; i
of the Heeace or the watlte contain a brief statement of the

permission, reasons for the suspensmn_ or revocation

122
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“" (c) keeping horses, cattle or other qQuardruped animals or birds for transportation, sale or hire or
for sale of the produce thereof: or

() storing any of the articles specified in Part 11 of the
of any those article’s:

leventh Schedule except for domestic use
Provided that the Corporation may declare that premises in which the aggregate quantity of articles

stored for sale docs not exceed such Quantity as may be prescribed by bye-laws in respect of any such
;‘micics shall be exempted from the operation of clause (d).

(2) In prescribing the terms of a licence granted under this section for the use of premises as mills or
iron yards or for similar purposes the Commissioner may, when he thinks fit, require the licensee 10
provide a space or passage within the premises for carts for loading and unloading purposes.

(3) The Corporation

shall fix a scale of fees to be paid in respect of premises licensed under sub-
section (!):

Provided that no such fee shall exceed five hundred rupees.

418. Seizure of certain animals.—(7) If any horses, cattle or other quadruped animals or birds are
kept on any premises in contravention of the provisions of scction 417, or are found abandoned and -

Provided that anyone claiming such animal or bird may, within seven days of the Lf.cizure get lh.em
released on his paying all expenses incurred by the Commissioner in scizing, impounding or removing

and in feeding and watering such animal or bird, and on his producing a licence for keeping these animals
and birds issued under the pmﬁsion; of section 417.

immediately stopped, the Commissioner may order the owner or the occupier of the premises to slop such
nuisance within such time as may be specified in the order and in the event of the failure of the owner or

occupier to comply with such order, the Commissioner may himself or by an officer subordinate to him
cause such user to be stopped.

(3) Without prejudice to the foregoing provisions of this section any person by whom or at whose

instance any horses, cattle or other quadruped animals or binds are so kept, abandoned or tethered, shall
also be punishable under this Act.

419. Power of Commissioner to prevent use of premises in particular area

referred to in section 417.—(I) The Commissioner may give public notice of his int
that in any area specified in the notice no person shall i

in sub-section (J) of section 417, which may be specified in such notice,

publication of the notice:

(3) The Commissioner shall consider ajj objections recejy
affected by the notice an Opportunity of being heard during s
A declaration in accordance with the notice published under
any, as he may think fit but not S0 as to extend its application.

() Every such declaration shal] be published in the

Commissioner may determine, and shall take effect
Gazette,

ed within the said period, giving any person
uch consideration, ang may thereupon make

sub-section (1), with such modifications, if

Official Gazette and in g

uch other manner as the
from the date of its pu

blication ip the Official
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the right to expose articles for sale in a municipal market;
4 o r =
(if) fo

- ‘}I i l“l“‘ l - . ~1S ™ i d]l)’ ""I"ici]lu "mrkLl: an
r S, W 4 3 1) . l - 1 tl
‘ * USe i ..... 'Cigh 5, SLIIILh ﬂn(l measurces p!'{l\-’ldl.(] ﬁ]r m

[“

: > feed of such
ici ¢ : se, and for the feed o
the right to slaughter animals in any municipal slaughter house,
. 'hr b
(”|; before they are ready for slaughter; or
minm

i such
‘ i ortion thercofl for su
(b) farm the stallages, rents and fees chargeable as aforesaid or any p
] < : .
period as he may think fit; or

ivileg ing or using any
ut up to public auction or dispose of by private salt::. }hc pnvli‘?il,crl;]fol:f;“![:]);ls&ch et snd
n(ﬂh‘:)p stand, shed or pen in a municipal markel or municipal slaughte
slall, S " X B LR o
::n such conditions as he may think fit.

. + of stallages, rents and fees, if any,
Stallages, rents, ete., to be published.—A copy of the table urFl;:Ld%Lz_lr;:r: made under this
4l3i31 e in any 'nmnicipal market or municipal slaughter house, and o ‘ rir):lcd e Ianeuae of
ik uL purpose of regulating the use of such market or slaughter house pi
Act tor the S

1 ace | arket or
in same ¢ ous place in the mi
s as the ission ay irect, shall be affixed in same conspicu p
languages ¢
slaughter house.

sha Teve t ll c 1 ere er [« § T l"}]“ ]l ros n wll{"“

3 t dr (o) ‘Ui“} sells or exposcs iol Sillc.
il Ci CNCe T IT y b ". p
1 5 an dﬁngc‘ﬂ)lls dlSC‘ﬂS »

]hcn" e W A 1] H » 5 i i 1 S SL‘d ror Sﬂle lllLlLi";
10 any i 'y ' : Ay

i : shie ithout or otherwise
415. Butcher’s, fish-monger’s and poulter’s licence.—(/) No [)LrSC:;]‘ ::1;1{: ;T:tchgr‘ s
than it;‘confonnily with a licence from the Commissioner carry on the trade of ¢ fish-mong
a C

: » sale of flesh, fish or
poulterer or importer of flesh intended for human food or use any place for the sale
poultry intended for human food:

> si storage for sale of
Provided that no licence shall be requiréd for any place used for llhn, sale or storage
preserved flesh or fish contained in airtight or hermetically sealed receptacles.

{..: I c on

sas scorded, to grant the:
be thinks fit to impose grant a licence or may by order refuse for reasons to be recorded, to g
ds ne RS
same.

(3) Every such licence shall expire at the end of the year 1'"0r which it is granted or at such earlier date
as the Commissioner may, for special reasons, specify in the licence.

(4) 1f any place is used for the sale of flesh, fish or poultry in contravention o_f the provisions of this
section, the Commissioner may stop the use thereof by suchi means as he may consider necessary.

Trades and Occupations

416. Factory, etc., not to be established withuql pennissinh-of_me Commls.sio?er.—-—( 1) NO. person
shall, without the previous permission in writing of the Cornm;ssmner,—v csla.bhsh In any premises, or
materially alter, enlarge or extend, any factory, workshop or trade premuses m which it is intended to
employ steam, electricity, water or other mechanical power.

(2) The Commissioner ma
establishment, alteration, enlarg
proposed position would be obj
thereof, or would be a nuisan

y refuse to give such permission, if he is of the opinion that the
ement or extension of such factory, workshop or trade premises, in the
cctionable by reason of the density of the population in the neighbourhood
¢ to the inhabitants of the neighbourhood.

be used for cert
premises for any o
terms of a licence granted by th

417. Premises not to
permit to be used any

ain purposes without licence.—(/) No person shall use or
with the

f'the following purposes without or otherwise thay
¢ Commissioner in this behalf, namely:—
. : !
(a) any of the Purposes specified in Pant | of the Eleventh Schedule;
(b) any purpose which is,
or likely to create 4 nuisance;

1in conformity
in the opinion of the Commissioner dangerous to life, health or property
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C—"
OFFICE OF THE DISTRICT MAGISTRATE (WEST) \ (
< GOVT. OF NCT OF DELHI: PLOT NO.3, SHIVAJI PLACE,
/ RAJA GARDEN : NEW DELHI-110027.
/. pA/DM(W)/2021/ 107 S~ Dated: 6. 0%. 2021
" MEETING NOTICE

I am directed to convey that a meeting regarding Original Application No. 171/2021 of
NGT is scheduled for 04.08.2021 (Wednesday) at 11:30 AM in Conference Hall, Room No.
301, 3 Floor, O/o DM (West), Plot No. 3, Shivaji Place, Raja Garden, New Delhi-110027. The
following officers are requested to make it convenient to attend the meeting and submit the

relevant documents or records, if any.

Sh. Parvinder Singh, DCP Outer Distt., Delhi.

Sh. Dharmendra Kumar, ADM(West)

Ms. Gurpreet Singh, SDM (Punjabi Bagh).

Sh. Pravir Jain, SDM (DDMA)

Sh. Atul Garg, Director, Delhi Fire Service Department (Mob. No. 9810705870)
Sh. Y.N. Mishra, Scientist ‘C’ CPCB (Mob. No. 9810065441).

Sh. Shyam Sunder, Scientist ‘C* DPCC (Mob. No. 9717593531).

Sh. S.P. Rana, Dy. Director, Industrial Safety and Health (Mob. No. 9717295551).

Sh. Kaushik Sadhukhan, Asstt. Director Industrial Safety and Health (Mob. No.
8860195384).

Sh. UK. Sinha, Dy. Labour Commissioner-Cum Commissioner Compensation Distt.
West (Mob. No. 9871250773)

11. Sh. RK. Sharma, EE, MCD Rohini Zone, (Mob. No. 9717787812)
12. Sh. Nitin Nandwani, EE (Civil), DSIIDC (Mob. No. 9873532024)
13. Sh. Vimal Kumar, JE, MCD (Maint.), Rohini Zone (Mob. No. 8732016854)

00N AW N

10.

B

o J-l ‘g\ M’
(AZRUDDIN)

PA TO DM (WEST)
To

1. All concerned officers



~ NORTH DELHI MUNICIPAL CORPORATION

OFFICE OF THE ASSISTANT COMMISSIONER
ROHINI ZONE, SECTOR-V, DELHI-85

No.AC/RZ/2021/ D-264.- Dated: 06|04 204 .

To,

The PA10 DM (West)
plot No 3, Shivaji Place
Raja Garden, New Delhi 110027.

Sub: -  In the matter of Original Application No. 171/2021 of NGT
Sir/Madam,

In the aforesaid West) on 04/08/2021. The said OA was filed in

malter, @ meeting was called by DM (

ncident occurred at Property NO J- 5, Udyog Nagar, Delhi on 21.06.2021. A unit was run

connection with the fire 1
by M/s Apeksha International.

In the meeting, it was directed to file a written submission on the issue of grant of License by General

building was used as «Warehouse”. It was desired to

hini Zone. It was reported that a portion of the
General Branch of Rohini Zone to the property in

Branch, Ro

confirm whether any license for warehouse was issued by
question.

In this regard, I have been directed to brin

1. In accordance with the guidelines, the General Branc

/ Storage License for specified trade (neither industry nor warehouse) in con

Master Plan 2021. The General Trade / Storage License are issued under Section 417 /

g the following fact into kind notice: -
h deals with the issue of granting General Trade
firming areas or the areas

covered under
430 of DMC Act 1957. (P-13/c to 17/c) for sale & storage of general items in commercial shops /

godowns in residential areas.

2. The property in question was situated in confirmed “Industrial Area” and was not under the
jurisdiction of General Branch for issue of any “Trade License”. The license in Industrial Areas is
issued by Factory License Department of North DM(; under Section 416 / 417.

3. The General Trade / Storage License are issued in accordance with the guidelines frame by the
Department.  The procedure and list of documents required for grant of General Trade License is
annexed at Page 1/c to 11/c.

4. No general trade / storage license was issued at this property by General Branch of Rohini Zone

The above submission is submitted for kind perusal please.

Yours faith Kajty

7

Asstt. Comm.
RohinZone
06.08.2021

a(c



Inthe matter of OA NO 17122021 of NGT

In the ntoresaid matter, n meeting wos ealled by DM (West) on 01082021, The

aaid OA was filed in connection with the five Incident oceurred at Property NO J- 5 Udyog

Nagar, Delhi on 20062021, A unit was run by M/a Apeksha International.
As per the ditections of AC, RZ, the meeting was atiended by under signed alonyg

with LI of wand SO Sh. 11 S Rathi. o the mecting, it was directed by DM 1o file n writien

submission on the issue of grant of License by Genernl Branch, Rohinl Zone. 1t was

reported that a portion of the building was used as “Warchouse", [t was desired by DM

(West) to confirm whether any license for warchouse was issued by General Biranch of

Rohini Zone to the property in question.
In this regand, the following points are to be brought into kind notice: -

ra

(%]

In accordance with the guidelines, the General Branch deals with the issue of
granting General Trade / Storage License for specified trade (neither
industry nor warchouse) in confirming arcas or the arcas covered under
Master Plan 2021, The General Trade / Storage License are issued under
Section 417 7 430 of DMC Act 1957. (P-13/c to 17/c) for sale & storage of
general items in commercial shops / godowns in residential areas.

The property in question was situated in confirmed “Industrial Area™ and
was not under the jurisdiction of General Branch for issue of any “Trade
License™. The license in Industrial Arcas is issued by Factory License
Department of North DMC under Section 416 /417.

The General Trade / Storage License arc issued in accordance with the
guidelines frame by the Department. The procedure and list of documents

required for grant of General Trade License is annexed at Page 1/c to 11/c.
No general trade / storage license was issued at this property by General

Branch of Rohini Zone.

The above submission is submitted for kind perusal and approval for onward

forwarding before the office of DM (West).

g S0

De /RZ

b\

ol
vebired

- Juw-S°
%LIRA{"“'

L o
e

N

Q

AO/RZ
05.08.2021
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NORTH DELHI MUNICIPAL CORPORATION
OFFICE OF THE ASSISTANT COMMISSIONER
ROHINI ZONE, SECTOR-V, DELHI-85
(ACIRZ 12021/ D_,R_Biq_ Dated: o 0€ ~20U

To,
The PA to DM (West)
plot No 3, Shivaji Place

Raja Garden, New Delhi 110027,

Sub: -
Sir/Madam,

In the matter of Original Application No, 171/2021 of NGT

In the aforesaid matter, a meeting was called by DM (West) on 04/08/2021. The said OA was filed in
connection with the fire incident occurred at Property NO J- 5, Udyog Nagar, Dclhi on 21.06.2021. A unit was run
by M/s Apeksha International.

In the meeting, it was directed to file a written submission on the issue of grant of License by General
Branch, Rohini Zone. It was reported that a portion of the building was used as “Warehouse”. [t was desired to
confirm whether any license for warchouse was issued by General Branch of Rohini Zone to the property in
question,

In this regard, 1 have been dirccted to bring the following fact into kind notice: -

1. Inaccordance with the guidelines, the General Branch deals with the issue of granting General Trade
/ Storage License for specified trade (neither industry nor warchouse) in confirming areas or the areas
covered under Master Plan 2021. The General Trade / Storage License are issued under Section 417 /
430 of DMC Act 1957. (P-13/c to 17/¢) for sale & storage of general items in commercial shops /
godowns in residential areas.
The property in question was situated in confirmed “Industrial Area” and was not under the
junsdicliun of General Branch for issue of any “Trade License”. The license in Industrial Arcas is

issued by Factory License Department of North DMC under Section 416 / 417.

The General Trade / Storage License are issued in accordance with the guidelines frame by the

Department.  The procedure and list of documents required for grant of General Trade License is
j annexed at Page 1/c to 11/c.

4. No general trade / storage license was issued at this property by General Branch of Rohini Zone.

\/ " The above submission is submitted for kind perusal please.

e

Yours faith fully
%’DM d;UFb' t.U,.L &
/ /ﬁ/ﬁ; ,?\‘l @9
; & ‘ 9;1.’ = i

AT / = . Asstt. Comm.
%’\ i - \.”"“ < 0/o 12 SDy RohiMZone
S g T AN 06.08.2021

%, ,31%(’2%\

atc



NORTH DELHI MUNICIPAL CORPORATION
OFFICE OF THE EXECUTIVE ENGINEER (Bldg.)-11

ROHINI ZONE, SECTOR-V, ROHINI, p

ROHINI ZOt

ELHI- 110 ogs

. (B)-1/RZ-1/2021/ 433 e
Kindly refer to the Minutes of the Meeting d

held in the Conference HaH. of _Distri.ct Magistrate (West) regarding QA
N0.171/2021 of NGT titled "Six Killed in factory fire : Owner held, raids

on the nab second accused” and the same were circulateg vide File
No.114/DDMA(W)/ Matters of Incident calls (EQC

: )/2020/149 dated 4.8.2071
and No.111/DDMA(W)Matters regarding Building in Danger/2019/154 jaies
5.8.2021 respectively.

ated 30.7.2021 & 4.8.2021

The reply of points in respect of PNo.J-5, Udyog Nagar Indl. Area, Delhij
pertaining to Building Division-II, Rohini Zone, North DMC is as under &=

After delimitation of Wards, the building activities of Udyog Nagar area
were transferred under the jurisdiction of Building Division-II, Rohini Zone in
September 2017 where the impugned Property falls. Thereafter, neither any
construction activity noticed by the feild staff nor any complaint received for
unauthorized construction in respect of property under reference in this
Division. However, from the year 2017 to till date action against other 18
properties have been initiated u/s 343/344 of the DMC Act, against
unauthorized construction in Udyog Nagar Industrial Area, Delhi, where the
ongoing unauthorized construction was noticed by the area JE(B) during his
routine inspections or receipt of complaints.

Further, the building plan of impugned property was sanctioned on
19.12.1985 by the Building Department (HQ), MCD vide file
N0.273/HQ/85/395/AE(B)HQ-II admeasuring approx. 800 $q.m. and abutting
on 45' ROW Road. As per local enquiry and visual inspection it was also
revealed that the buildin

s g is very old and appeared to be constructed about
-25 years back,

Whereas, the construction existed nrior to 7.2 2007 is
protected under Delhi Laws (Special) Provision Act, 2011.

e J

AE(B)-11/RZ
Arst ®)
The SDM(HQ/DDMA North Deity Municipal Corporation
GNCTD, Plot No.3, M Zons, D
Shivaji Place, Raja Garden,
Delhi-
elhi-110027 5o lo the SD;>
gk. W

10
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NORTH DELHI MUNICIPAL CORPORATION , {
OFFICE OF THE EXECUTIVE ENGINEER (M)-11/RZ
F-2, BLOCK, MANGOLPURI, OUTER RING ROAD, @ @
NEW DELHI-110083

TF T WO A1 3
Email ID: eemiiirz@gmail.com

No. EE (M)-11/R2/2021-22/194

Dated: 09.08.2021
/—-—_

Subject:- Report Regarding points raised in the matter OA No:- 171/2021/PB.

In this case, major fire took place in J-5 Udyog Nagar, Delhi and various cracks had
been developed in walls, beams and column of the building. Further reinforcement of slab,
beams and columns has exposed at several places. Hence the building was declared
dangerous by Maintenance Department/ Rohini Zone, North DMC and a notice was issued
to owner, either to demolish the building or to repair the same.

On behalf of owner, Association of the Industrial Area, Udyog Nagar, has demolished
the building in phases as per the instructions of Forensic Team. However, any obstruction /
malba fallen on the road was cleared by Maintenance Department/ Rohini Zone, North

DMC for smooth vehicular movement.

No article/ item was seized by Maintenance Department/ Rohini Zone, before and

after the demolition.

b

EE (Mil]/RZ
SDM (11Q)/ DDMA \ffj/ N
District West Te

Plot No. 3, Shivaji Place, ﬂ/r;.
Raja Garden, Delhi-110027

WAL
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North Delhi Municipal Corporation

FACTORY LICENSING DEPARTMENT
110 Floor, Dr SPM Civie Centar. Jawahar Lal Mehey Marg
NEW DELHI - 110002

Factory License Certificate

Department Factary Linense Zone Rotum Zone
v = Conlorming (Indusinal) Area
Lin:nce No {in Ieu of Prov Lic No | NFLO518103547 Non Transterable /

w Al

YN LA STt

Fee Non Refundable / &YF ama®
ah orh
Date of Generation 14.05-2018 Cerlilicate valid 31-03-2019
sTh v f1 fafy upto
Elig a1

Issued WIS 4164417 D.M.C Act 1957

Tt 7o oy wfufae ¥ yeaaa Fh e

U T

This License is granted In pursuance to the provisions of section 416/417 of the Delhi Municipal Corporatlon Act, 1957 as amended
upto-date and is valid only for the person and particulars specified herein subject to conditions stated hereunder.

o ATEAR wuwa i, R A T sffaas 1957 & 3vEi Y um 4160417 & serarer A wfrga B Smar @ oy e v sfafea
zafwg 3T faayon et AT At & deamia gu k)

Particulars of Licence Premises

ShriJSmtSSarvashri Mr DEV RSJ ANAND -
aft 1 sfrefy o wdsh
Panner/Proprieter! Director/ Proprieler

Authorized Signatory
areTn | warF | frtue ) yfga prerd
Licensed Premises (with size)

. -5, UDYOG NAGAR INDUSTRIAL AREA, ROHTAK ROAD. DEL, Ground Fiuor. Udyog Nagar,
wgwrw afta (@R #iEd) Rohtak Road, Rahini Zone, Deltn - 110041 R

Yarkng Atea 138 (Sq Mis)
Tradellndustry with HP At pans / 5000 H P
g2/ 3utm vuh wfEA

Any other remarksfinformation

I farater [ {uA

Licence fee of Rs,  120.00 recelved vide Recelpl No. 140391 Dated 14-05.2018
AgEH W E, wiita v o gam feAre

Cenrificate Generated Date 21:06-2021 Authorised Signatory ~

frar® it wranerh W&

7P rilire

T T]

Comblemte Lipy S |

Prim Cancul




Md‘ﬁncd

Department

Date of Generation
s F= A B

14-05-2018

Issued UIS
e 7o s affeew
A um

415417

North Delhi Municipal Corporation

FACTORY LICENSING DEPARTMENT

11h Floor, D SPM Civie Contar, Jowahar Lol Mehtu Mirg)

NEW DELHI - 110007

Factory License Certificate

Factory License Zone Rohint Zang
R E1n
Licence No. (in hev of Prov Lic No ) NFLD51B103545
FTOEE A

Centificale valid
uplo

asEw du

31-03-2019

D.M.C Act
& ywara Frh forar
rat

1957

Lrhis License is granted in pursuance to the provisions of section 416/417 of the Delhi Municipal Corporation Act, 1957 as
mended upto-date and is valid only for the person and particulars specified herein subject to conditions stated hereunder.

< ST e wiit, Reelt e frem srffaras 1957 & swaw 1 ur 4161417 & sreqeter @ wfipa Rt e € oy daw sas sheatia

f=fra 3 Ravod fer 3R oSt & sefa du )

Particulars of Licence Premises

Shri/SmttSarvashri

1 sifa 1 w@oh
Partner/Proprieter! Director/
Authorized Signatory

FrgEn / w= | e  yftga
rrad

Licensed Premises (with size)

arserw ot (e wfea)

Trade/industry with HP
&z | 3t va d wfra

Any other remarkslinformation
¥+ famwor 1 g

Licence fee of Rs,
aTEE AEF,

85000

Centificate Generated Dale
farw

Mrs KULDIP KAUR

Pariner

MIS. EXPQO INDUSTRIES
J-5, ROHTAK ROAD UDYQG NA

Rohtak Road. Rohini Zone, Delh; - 110041
YWorking Ariza * 118 (Sq Mis)

Aulo pans/12000H P

recelved vide Receipt No, 140389
ofed whe wam gam
21-06-2021 Authorised Slgnglmy
FEaeef

GAR INDUSTRIAL AR

Sub-letting of Lease Hald
Plnts'Shetls

Non Transferable /

o

¥Eadana
Feo Non Refundable / & aTaH

rtr @

EA New  Groung Flggr Udvug Nagar

Dated 14.95.70,
<0g
s

»,

ol

lel.ﬁ‘ug. Coo, Mol
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NORTH DELHI MUNICIPAL CORPORATION

Office of the Factory Licensing Department LN,
E-1, Block 11"Floor, Dr. SPM Civic Centre,

J.L. Nehru Marg, New Delhi-110002

No.D/4 7 /AO/FL/NDMC/2020-21 Dated: | 5! o?z 2070

To,

The District Magistrate (West)
Plot No. 3, Shivaji Place,

Raja Garden, New Delhi-110027.

Subject:- Report regarding fire incident in Godown at 3-5, Udyog Nagar
Industrial Area, Rohini Zone.
Reference:-

Meeting notice no. PA/DM(W)/2021/1165 dated 12.08.2021.

Udyog Nagar Industrial area is a conforming industrial area and on dated 21.06.2021

fire incident took place at J-5, Udyog Nagar. As per available record Factory Licensing
Department issued factory license as detailed below:-

) S.No. | License No. Description Proprietor Validity of
License
% 0518103545 M/s Expo Auto Industry Smt. Kuldeep Kaur 31.03.2019
2. 0518103547 M/s Expo Auto Industry Mr. Dev RSJ Anand 31.03.2019
(Copies of Factory License enclosed).

Further, it is stated that at the time of fire incident in the premises no ]
: : : -0, U
Nagar Industrial area, Delhi, M/s Apeksha Enterprises proprietor Mr. Pankaj Gér d:’og
running a shoe godown and online trading was carried out. o s
It is pertinent to mention t
for manufacturing activities in in

general trade and storage license

Cti]l.?stt:fil:r It;acto.ry Iicenzing department issues factory licenses
rémises and no license js j
ey IS Issued for godown and

This issues with the approval of Competent Authority,

O@\W&\%’”&

Ministrative Off

. ICer
censing Department

Ad
Factory Li



 NORTH DELHI MUNICIPAL CORPORATION | 1
" OFFICE OF THE EXECUTIVE ENGINEER (M)-11/RZ
F-2, BLOCK, MANGOLPURI, OUTER RING ROAD, |
! NEW DELHI-110083 B
Emall 1D: eemilirz@gmall.com B

| |
|
N
!

o, EE (M)-11/R2/2021-22/ 2| 2.

D?l#eﬁ: / 7 /03/92/

s —

W\
]

the matter OA No:- 171/2021/

~ubject:- R!,:]M’l_liﬁjg points raised in
{

1

In this Ease, major fire took place in ]-5 Udyog Nagar, Delhi and varlouI

_ 1 ‘
een (Sevelbpeh in walls, beams and column of the buildin

heams and columns has exposed at several places. Hence the bulldmg was

dngel ous by Mamtenancc Department/ Rohini Zone,

HI L . l.

.0 OWher, . citlier to damohsh the building or to repair the same.

L1

MCD has not demolished the building, However,
the road. was deared by Maintenance Department/ Rohini Zone , Nort

vehicular movement( whlch is 1ymg in the MCD store ward No.50).

No art1cle/ 11(-,m was recover ed/seize

SIM ;ﬂgn( MA
DISLI[ L!!gsh ! §
1__1![ No 3, Sljiga“ E[ag

]
:'b

1
l

I ;
| |
N |

e 1 .__:,".._._.

cracks had

. B
B

North DMC and a‘%notlcgeI was issued
t il |4

g. Further remforcement of slab

de_c]lar_e_d o

[ L
i

any obstructlon / malba fal'len'on
I

IjMC for smooth

d by Maintenance Department/ Rohlr i Zlone'.'
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NORTH DELHI MUNICIPAL CORPORATION

Office of the Factory Licensing Department [ ;
E-1, Block 11"Floor, Dr. SPM Civic Centre,

J.L. Nehru Marg, New Delhi-110002

No.D/_18 /AO/FL/NDMC/2020-21 Daxcd:_\ﬂéjf"")

Tol

The ADM (West)
Plot No. 3, Shivaji Place,
Raja Garden, New Delhi-110027.

Subject:- The reply to the minutes of meeting held on 10,08.2021 at 11:30 AM (Point No.5).

Reference:-  111/DDMA(W)/Matters regarding Building in Danger/2019/167 dated 13.08.2021.

182. The details of license at I-5 Udyog Nagar Industrial Area.
S.No. | License No. Description Applicant validity of
License
1. 0518103545 M/s Expo Auto Industry Smt. Kuldeep Kaur (Partner) 31.03.2019
. 0518103547 M/s Expo Auto Industry Mr. Dev RSJ Anand 31.03.2019
(Proprietor)

The Factory Licensing Department issues Factory License under Section 416, 417 of DMC Act. ?95?.
The above Factory License was in the name of M/s Expo Auto Industry at J-5, Udyog Nagar as per available
record, where manufacturing of Auto Parts was carried out. The Factory Licenses were valid upto 31.03.2019.

Further, it is stated that at the time of fire incident in the premises no. J-5, Udyog Nagar Industrial
area, Delhi, M/s Apeksha Enterprises proprietor Mr. Pankaj Garg was running a shoe godown and online

trading was carried out. The Factory License Department does not issue license for godown, general trade and
storage purposes.

3, The present guidelines for renewal/ issue of factory license is as under:-
Number of Documents Timeline/MNo. of Days
5.No. Existing Revised (North DMC) Existing Revised (North DMC)
1 Total No. of 6 Documents Total No. of 4 Document revised | Immediate provisional | Immediate

provisional
license is generated and | license and time of scrutiny
1 | Ownership/in Case of tenant | 1 | Ownership/in case of tenant | If not rejected after | is revised to be reduced to

tenancy agreement. tanancy agreement, | scrutiny of documents | 30 days
* In case of relocation | within 45 days then it is

Industrial area (Bawana, | deemed to be approved

Narela and Badll etc.) only finally,

allottee  can apply for

Municipal Factory License.

2 | Fire fighting equipment | 2 | Fire lighting equipment
receipt or Fire NOC from receipt or Fire NOC from OF5
DFS where applicable, where applicable.

3 | NOC from DPCC. 3 | NOC from DPCC,

4 | Affidavi. 4 | Affidavit and Undertaking

can be dispensed and self
declaratlon Is sufficlent,

5 | Undertaking.

& | Approved Bullding plan,

Renewal of Issued |icense:-

Instant renewal on uploading of

NOC from DPCC and fire lighting

equipment bill or NOC from DFS Ho o

where  applicable  and  on
payment of renewal fee,

—— |
O
Administrative Officer
Factory Licensing De Partment
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SATFIRE SAFETVz:

, Jﬁ!
v Manufacturars of ¢ 14574
3 All kinds of Aael™= EJ MARK FIRE EXTINGUISHERS & FIRE FIGHTING EQUIPMENTS
-
" Offico :

LGRSy

——

U-38, VijJay Nagar, Bohind Polico Statlon, Narala, Dolhl-40
WORKS ! (DEVIKA ENTERPRIS ES) PLOT NO, 2728, 1 BLOCK DEHIND ITI HARELA INDS. AREA; DELHI-40

; o-mall : rsfireonglnoers@yahoo.com
s 18 F@CTORY : (CHIRAG INDUSTRIES) PLCT NO. 62,53, 64 SGS, HSIIDC, MURTHAL
Book No.

SONIPAT, HARYANA (INDIA)

Involce .NOJD? Da!od....j ‘1\;5),0\%—

Lo LLLIE bt ) "““"""‘““ ‘"nu l“ unu-o (1T a LTI ) L L L T R P R T LT L)
..................... F{rﬁc‘\. eﬁa .-il., 'Sn\-uq\\w =5
S.No.| DESCRIPTION OF GOODS Qry, |Unitedesef AMOUNT

| e Tuiee Sl | 871 ISS]T oot
capalel b S ICDH |/

[2=T) |
G.Total —

i _ ’}Um)
Driver Narma..... ....... ARSI c(...:.................... Vaohlical No-

uuuo|n-uuulunuunu-ll"-’mu-‘-_.o-::ou-
...nu-u..-uu--unn.unu..-.--......Transport..........-..--

LT R T T Lt

LTI
A i

L e L R L L R R T

GRILR N0-....--.--..-...--.--.- rer
Order No-a e

L S L R T T

L T T TR T T T TR LT ulunu:unuuuulu DatO.. L T T oooo LLIT]

—= :
1. Our rasponclbliity coagos after tho goods leave our godown to tho carrlors, ’éAFETY
2. 10% Interest will bo chargod, Il payment Is not mado within 15 days,

3. All disputes aro subject to Dalhl Jurisdiction only,
4. Goods once sold will not bo takon back.

Auth. Signaturo

e —————
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i Aty P W Ny Ho 429
o ey S g e 5 0
i W p el VAN Qe ala 15061041
,d‘ o s Authaonily MCD DUILDING DEPT,
g Al
.;:;dr the nformation
Dy 300 vl i tard toc ot 30100
ot T voilntiln tand Tor laathing, .
r uitlantiog) of land nodd vehicle
i pinking
1| pupinios ”""':" "'"""' N Willi rnspioct o Dolhl Masine - No
|| qutimd of whvIRlAW P i s siln comas o thie
| vt e Ty wl - heee in th
AN ny whinte s lhin
T ronmtriction of 1he rond going
o bk plinen 7
| y Tl o No
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Namn of thn rada

Sanction Np 24857
Datn 23.07-2010
Valig Uplo 16-05-2020

Detalls of Flre Equipment

MFG. OF AUTO PARTS

| HAVE INSTALLED FIRE FIGHTING
EQUIPMENT IN TE UNIT

Storage

vala e e avadabde 1o B0

) LI TR TT R T
ekt Ol e ey wha ok

e et space i availabile
e reguosion 1o S10004 goods

| ang] oo whicty Moy
| s =

100

Floor No Basemen!

Floor No. Basement

S

Renewal Documenis

Renewal Applied on 13-05-2018

SHo Dorumont Description DOalo of Document Upload View Document
1 Latest Lopy of Gt Reconn 13-05-2018 View
{ Cupy o Faclony Litense 13-05-2018 View
Copry o DPCC i requoca 13-05-2018 View
i KNOC o e Depotment 13-05.2018 View
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Onlinn Faclory Licanao - Inapactor

welcC

North Dollil Municipal Corporation

FACTORY LICENBING DEPARTMENT

Appllcant Detalls
License Detalls
L cerse Number NFLDS1010354% Liconsa Ragatetnd Data
| ereae trsoed Date 14-05-2018 Liconsa Enprry Datn
I
industral Area and Type
Intgstml Rroa Udyng Nagnr, Rohiak Road

rdustnal Type Aule pans
| personal Details

| | same of the Busness'Factory

13057018
31:03-2019

MS EXPO INDUSTRIES
:ll,\';\mr of the Appicant

Wirs KULDIP KAUR Hame of Apphicants Father i Mr § KULWANT SINGH
| Husband name
G
Rewdorbal AZgress GF-J-5, ROKTAK ROAD, UDYOG Official Address J-5, ROHTAK ROAD, uovor:n NAGAR
NAGAR INDUSTRIAL AREA Now Delhi INDUSTRIAL AREA Mew Del |
H 10041 10041 \
Tetegmone No 0000000000 Mobile No 000000000
LETR,
Pl Aomess ol 'ne laciory e Door No 3-S5, ROHTAK ROAD, UDYOG
NAGAR INDUSTRIAL AREA New
| Floor . Ground Floot
Zone  Rohinl Zone
i 110041
l- ] Sururs of e Company Pannership Firm
boshatraesrug o appbe an! with Pannor
| | Taoory -
Trade Details
| Trade tor whon boense s Aulg pans
l[ | 1egured
| 1p 120.00 Tolal Required Power 50.00
Wallage
I Date un whuch business 18 gong  NA Date on which business 17.07.1987
\ Y
to stan slarted, il it 13 alteady runming
Dile from ehech sie was 01-07-1687
rerued by appheant
1i Factory Detalls
{f bk nmateyn el parba leonoe I8 s0mo olher fattory running
welgte oy nsame hudding il yas
wovide detaly
|| Vot bt of smphagens 15 Totul and usod with respect 138
\ \ 10 master plan
Vs tactary o pan of lactony 15
| | e daqtn o ward ang? ey
[#Uvde delsly
List of machinery
| sno Maching Nams
No. of Machings HP of sach Maching - THALD
Manulacturing Detalls
Main Process MFG. OF AUTO PART
: § WITHouT .
INJECTION MOULDING m;;g'ijc By-moductimsculaneus  NIL
PARTS
Detaly about waste producs NO
T e o ety e Indicale wheather ihe |
a1y and measures 1o conygl  side hy by, bk Ul-‘h:lr:"\r NO
| Wasim adjacenl 1g bunlqmg‘ which 1s
Abaut tdank uad for resdental purpose
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Onlino Faclory Licenso « Inspeclor

et o s accepied i yos give
Detnls

Authonly . MCD BUILDING DEPT,

ws(e

provide the information

i
o] 1

& Lk |

No and date of Sanction letter from Delhi Pollution Conlrol Committee for
carmyng oul frace

Has equipped with Frre Fighting  Yes

free space lefuin the premizses 3000 Avnilabla land for laading, 30.00
unloading of load and vehicla
parking

wheathes $io Comes xndier No Will tospect to Dolhi Master  No

Section 4 o wastelang Plan if (hls sila comas on the

AENAGEIEN Ot UnCeL TR aVe) way, where is lhe

ol shims 2 consiruclion of the road going
lo Inke place 7

It your are consirclng a new No

bulding for the factory is the

| plan anpprewved by competent
auhonly T il yes give details
‘ Is key plan included in the map  Yes

Name of the lrade. MFG. OF AUTO PARTS

Sanction No 32239
Daln 25.06-2013
Valid Upta : 13-03-2023

ine requesiot 1or stonng goods
i and on which flogr 7

Delails of Fire Equipment | HAVE INSTALLED FIRE FIGHTING
Equipment EQUIPMENT IN THE UNIT.
Storage
] How much space 1s available 1o 100 Flaar Na Basemenl
iNe requesior lor slonng raw
malenal ane on which Flogr 7
boa much space s avadable o 50 Floor No Basemenl

Renewal Documents

L A

Document Description

L Mest ety of GoF Receipe
Copy of Faclory License
Copy of DPCC f required
NOC from Fre Depanment

Renewal Applied on 13-05-2018
S No.

Date of Document Uplead

View Documaent
13-05-2018

View
13-05-2018 View
13-05-2018 View
13-05-2018

View
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Online Mactory Liconsn « Inspoclor

e ————
e ——————
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gmall, Pravir Jain

‘e

pwd: Documer]ts submitted by the applicant for the Factory License at J-5, Udyog
/  Nagar Industrial Area, Delhi:-

From : Kriti Garg <dcwest@nic.in> Tue, Aug 17, 2021 01:01 PM
subject : Fwd: Documents submitted by the applicant for the »4 attachments
Factory License at J-5, Udyog Nagar Industrial Area,
Delhi:-

To : Pravir Jain <pravir.jain@gov.in>,
ddmawestd@gmail.com

From: dcfactorylicensingndmc@gmail.com

To: ddmawestd@gmail.com, "Kriti Garg" <dcwest@nic.in>

Sent: Tuesday, August 17, 2021 11:27:09 AM

Subject: Fwd: Documents submitted by the applicant for the Factory License at J-5,
Udyog Nagar Industrial Area, Delhi:-

Subject: Documents submitted by the applicant for the Factory License at J-5, Udyog
Nagar Industrial Area, Delhi:-

Documents submitted by the applicant for the Factory License at J-5, Udyog Nagar

Industrial Area, Delhi :-
1. License No. 0518103545 in the name of Ms/ Expo Industries Mrs. Kuldeep Kaur.

2. License No. 0518103547 in the name of Mr. Dev RSJ Anand

Regards,
Dy. Commissioner/FL/NDMC

.- § '. ih:'_ F\"P‘W i ',|:. ’ ;nf
{ b e (‘j’ HATIONA

- A
»* ANTHIIA

{0
P / 1 Az "l‘-l E:"“‘"_
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— license 2.pdf
347 KB

— license 1.pdf
308 KB

= documents 1.pdf

https:/femail.gov.infh/printmessage?id=C:-11582&\z=Asia/Kolkata&xim=1



“Nature of Business:

u Xporter and Manufacturer
Additional Business: Exporter .

Company CEO: Pankaj Garg
Total Number of Employees: 51 to 100 People
Year of Establishment: 2006

Legal Status of Firm: Individual -

Proprietor
Annual Turmover: Rs. 50 Lakh - :

1 Crore”

8. However, the Committee may collect facts independently. The

report may be furnished within one month by e-mail at judicial-

ngti@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF. This order will not affect the pending

criminal proceedings.

A copy of this order be forwarded to CPCB, DPCC, District

Magistrate, West Delhi, Director, Industrial Safety and Health and DCP,

Outer Delhi by e-mail for compliance.

List for further consideration on 07.09.2021.

-_—

v

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

M. Sathyanarayanan, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM
July 22, 2021

Original Application No. 171/2021
DV
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6. We are of the view that in view of prima facie violation of
environmental laws, victims are required to be compensated under
section 15 of the NGT Act, However, before passing a final order in the
matter, it is necessary to have authentic information about the factual
position of the nature of activity and nature of violation of law. It is also

necessary to require compliance of safety norms to avoid such incidents

in future.

7. Accordingly, we direct a joint Committee of CPCB, DPCC, District
Magistrate, West Delhi, Director, Industrial Safety and Health and DCP,
Outer Delhi to ascertain the cause of the incident, the status of@

—
compliance of the provisions of Water Act, Air Act and the Environment

(Protection) Act, 1986 or any other relevant laws on the subject and

= —— —

e

remedial measures for compensating the victims and steps to prevent @

.

such incident in future. The Committee may particularly ascertain

whether any hazardous inflammable material was stored in the premises.

CPCB and DPCC will be the nodal agency for coordination and

compliance. First meeting of the Committee may be held within one week.

The Committee may visit the site and interact with the stakeholders,
including the owner of the unit. Except for site visit, the Committee will
be free to conduct proceedings online. It may take assistance of any other
individual or institution for collecting all relevant Information. It may also

-_-_-__--_'-*
consider the information on internet but verify the same. Information

—

may also be taken from concerned authorities to whom the unit may have
applied for any license/registration, including the trademark authorities,
from the owner as well as the workers who were rescued. Following

information is available on the internet with regard to the unit? in

question:




Jollow the laid down norm i
s, which need to b
statutory regulators. .. icn d to be overseen by the

,::;1 vrcwloffrequcnt accidents resulting in deaths and injuries,
¢ Chief Secretaries of all the States/UTs may evolve a
;nechamsm to ensure that the companies dealing with
lazardous substance must forthwith pay compensation for
deaths and injuries to the victims at least as per Workmen
Compcrllsafton Act, 1923 wherever applicable or the principle
of restitution laid down in Sarla Verma (supra), National
Insurance Company Ltd. v. Pranay Sethi, (2017) 16 SCC 680
to the victims either directly or through the District Magistrate.

Conduct of safety audits of all establishments having potential
for such accidents may be ensured. All States/UTs may also
ensure availability of healthcare facilities in the vicinity of such
establishments. PCB and DM must assess cost of restoration
of environment which should be recovered from company and
spent on such restoration. The States and UTs in accordance
with 1989 and 1996 Rules need to step up vigilance,
surveillance and monitoring to avert such accidents.
Preparedness to meet such eventualities be ensured. Regular
mock drills may be ensured in respect of onsite and offsite
emergency plans. We may also refer to the directions issued
by this Tribunal to the MoEF&CC and all the States/UTs on
the subject of strengthening regulatory and oversight
measures, vide order dated 01.02.2021 in OA 837/2018,

Sandeep Mittal vs. Ministry of Environment, Forests & Climate
Change & Ors.”

Xx XX

14. Further, there is need for review at highest level in the State.

We direct the Chief Secretary, Tamilnadu to hold a meeting with all

the concerned stake holders, as identified by the Committee in the

table in the report quoted above, titled ‘Remedial Measures to

Prevent Accidents’, within one month. After necessary
deliberations, appropriate remedial measures be identified to

avoid recurrence of such incidents in future. The same may be
implemented through the District Magistrate or any other
appropriate authority as per law, which may be overseen by
the Chief Secretary. The State PCB may incorporate
appropriate conditions in consents including prohibiting use
of banned chemicals, compliance of 1989 and 1996 Rules.
Further, mechanism to ensure taking of insurance policies
covering risk to life and health of all workers and others
likely to be affected by fire or other accidents. Mechanism
may provide monitoring of compliance and stopping activities
of units not following laid down sops and regulations.
Substance of this order and regulatory measures may be
published in local area in vernacular language for

information of local inhabitants to facilitate information and
compliance.”

ey ¢



Principle of absolute liability

8. _It is established law since MC Mchta (1987) 1 SCC 395 and
later judgements that liability of the person undertaking hazardous
activities for commercial gains for any accident and loss is absolute.

Quantum of compensation

9. From the report, it is clear that 27 persons have died and 26

injured on account of fire incidents which were result of unscientific

handling of hazardous chemicals in violation of law. We also find

that scale of compensation based on restitution principle needs to be

awarded. Procedure of this Tribunal is summary and akin to public

law remedy. Compensation can be assessed on reasonable basis

guided by restitution principle atleast at floor level, leaving other

remedies of the victims open. Thus, broadly agreeing with the

Committee, we direct that the scale of compensation should be Rs.20
lakhs in respect of each of the deceased victims and Rs.15 lakhs to
persons who have bums in excess of 50% and Rs.10 lakhs for
persons who have burns from 25 to 50% and Rs.5 lakhs for persons
who have injuries between § to 25%. Victims who were treated as
outpatients and who had but minor degree of burns or other forms of
simple injuries shall be paid Rs.2 lakhs.

10. Accordingly, we hold that the compensation assessed has
to be paid by the State of Tamilnadu through the District
Magistrate, Virudhunagar. Compliance will be responsibility
of the Chief Secretary. Payment be ensured within one month
from today. Ex gratia amount already paid may be deducted.
We request the TN State Legal Services authority to provide
legal aid to ensure that payment is made to genuine heirs of
the deceased and to the injured without undue hassle.

Remedial Measures

11. Apart from requirement of compensating the victims, the issue
remains how such incidents are to be prevented and if such incident
happens what steps are to be taken to prevent loss of lives and
health. There is need for review of the matter at highest level in the
State to consider the remedial steps. Hazardous activities need to
regulated in terms of quantity of material to be used in the process of
hazardous activities, number of persons to be allowed to work and
safeguards to be followed and monitoring compliance of such
safeguards.

In.a recent order dated 3.2.2021 in OA 85/2020, Aryavrat
Foundation vs. Yashyashvi Rasayan Put Ltd, the Tribunal observed

“We note that in the recent past the Tribunal ha
the number of incidents of leakage of gases ansdcflr;l:d?iims:f
hazardous chemicals. On investigation, this Tribunal ghas
founc? that most of the accidents are result of non-complia
of laid down safety norms under the 1989 Rules aI:ld ?:;316
ghemwal Accidents (Emergency Planning, Preparedness an::gl
thesponse).Rules, 1996 [1 _996 Rules|. There is, thus, need

e establishments handling hazardous cherr;icals ’to strig:?;;

VA



ifebg‘%};iJfU;;Lf;ifO??fral and absolute. As found by the Committee
Director Industrin Son o safety norms. Under MSIHC Rules 1989,
overson afety and District Magistrate have crucial role to
_ _Sfl_fety norms. In schedule V to the Rules, their
;‘t:gt;c:s::g;tﬁs :;1:‘ clfc':riy Zafd. down. State PCB has resppnsfbi!ft.y to
Water aro w_t;is r;a activity have pqtentzai for pollution of air or
Fcldets s o ithout consent to estabhsfh_ and consent to operate.
; quent but the State authorities have failed to perform
the.'fr_regufatory obligations for safety in operation of hazardous
actwities. We note that GO dated 23.12.2010 has been issued by the
State to declare that the firecracker activities are covered by the
Factories Act but the High Court has granted stay on 30.11.2011.
How_ever, this could not prevent either the State PCB or the District
Magistrate or the Director Industrial Safety to discharge their
s{fatutory responsibility for ensuring safety of the workers and other
citizens. Thus, the State cannot avoid responsibility to pay
compensation to the victims in these circumstances. The victims need
immediate relief and it is not possible for the victims to chase the
violators who are scattered and whose means are not known. It is
the State who have by its failure permitted illegal hazardous
activities being carried out which has resulted in deaths and injuries.
Public trust doctrine applies in the circumstances. The State is at
liberty to recover from the violators or the erring officers. We have
taken this view recently while dealing with another similar incident in
Gujrat where hazardous activity was found to be operated illegally
resulting in deaths and injuries and the violator did not appear to
have known sources for payment of compensation. Vide order dated
23.03.2021 in O.A. No. 258/2020, In Re: News item published in the
“Indian Express” dated 04.11.2020 titled “Ahmedabad: Nine killed
as godown collapses after factory blast” this Tribunal held that the
State will be liable to pay compensation to the victims except the
victims who was responsible for the incident with liberty to recover
from erring persons. Relevant extract from the order is as follows:-

Lo For death of all other persons and injured, the
State will be liable to pay compensation, without
prejudice to its right to recover the same Jrom the
violators of law or erring officers, Jollowing due process
of law. The responsibility for compliance will be of the
Chief Secretary, Gujarat, through the District
Magistrate, Ahmedabad. In the light of directions already
issued for preventive action by way of compliance of laid down
safety norms, the State of Gujrat needs to take remedial
measures to ensure that such incidents do not occur and hold
accountable persons responsible for failure of the oversight.
We also direct a joint Committee of Director, Industrial Safety
ar?d Health (DISH), Gujarat, and State PCB in coordination
w:th- respective  Municipal Corporations and  District
Magistrates to conduct Survey of the entire State to ascertain if
any o!.‘her sych activities are going on, and if so to take
remedial action by way of closing such illegal activities. The
State .PCB will be the nodal agency for coordination and
compliance. The said Committee may give its report to the

Chief Secretary, Gujarat within th
remedial action.” ree months Jor further

\7,5!6



principle of absolute liability ang awarded compensation to the heirs of

the victims. Vide order dated 11.06.202] iy OA No. 44/2021, In re: News

item published in The News Indian Express dated 12.02.2021 titled “At

least 19 dead in Virudhunagar Sfirecracker Jactory blast, more than

30 injured” compensation was held to be payable at a flat rate of Rs. 20

lakhs by the State on the principle of State’s liability for failure to perform

regulatory functions. It was observed:

“Persons responsible - Liability of the State for its Jailure

7 The persons who had taken licences had further rented out the
premises. Some private persons have been identified. It is also clear
that incidents are frequent. Activities are highly dangerous but are
not being regulated by the State PCB, Labour Department and the
District Magistrate. The State has failed to put in appearance or give
any explanation for its failure to protect lives of citizens by enforcing
the law. The reason may be negligence of the concerned officers or
incompetence. In such circumstances, the victims have to be
compensated by the State and the State can recover the amount from
erring parties. Primary liability is of the occupiers of the premises
where actvities were carried out leading to the incidents and the
operators of the hazardous activity. It is the occupier who allowed the
activities and the operators obviously were directly involved. The

Xix

i Order dated 16.06.2021 in relation to Incident of fire in a

News dated 23.02.2021 titled “Karnataka: Six killed in quarry blast in Hirenagavalli,
Chikkaballapur”)

Order dated 11.06.2021 in relation to accident of fire at UPL plant, Jhagadia, District
Bharuch, Gujarat (O.A. No. 60/2021, In re: News item published in The Hindu dated
23.02.2021 titled “Two dead, S missing in fire at UPL Plant”)

Order dated 02.03.2021 in relation to accident of massive fire broke out at an illegal
factory at Pratap Nagar, North Delhi (O.A. No. 65/2021, In re: News item published in
The Times of India dated 28.02.2021 titled “Delhi: Man charred to death as illegal factory
catches fire”)

Order dated 16.03.2021 in relation to Incident of explosion of 3,000 kg reactor at the
production wing of Tyche Industries Limited, on the outskirts of Kakinada, Andhra
Pradesh (AP) on March 11, 2021 (O.A. No. 79/2021, In re; News item published in The
Hindu dated 14.03.2021 titled “Safety lapses led to reactor blast at pharma unit”
Order dated 23.03.2021 in relation to Incident of blast in chemical boiler factory at
Pirana-Piplaj road in Ahmedabad, Gujarat (OA No. 258/2020, In Re: News item
published in the “Indian Express” dated 04.11.2020 titled “Ahmedabad; Nine killed as
godown collapses after factory blast”)

chemical unit- sys Aqua
Technologies, at Village Urawade, District Pune, Maharashtra (OA 130/2021, In re:
News item published in The Times of India dated 08.06.2021 titled “18, mostly women
killed in fire at Pune chemical unit"), !
Order dated 17.06.2021 in relation to Inciden
GIDC Sachin, Pandesara, Tal: Churasi, Dis
(WZ), Rakesh Suresh Chandra Kapadia v, Guj
Order dated 25.06.2021 in relation to ]
Maharashtra's Palghar on 17.06,2020 at
published in The Hindustan Times
Maharashtra’s Palghar, at least

t of Incident of fire in Ambika Industrles,
trict Surat-394221, Gujarat (OA 31/2021
arat Pollution Control Board & Ors.)
ncident of blast in firecracker unit

in
i 171({)};3250;;11 (0cA 134/2021, [n re: News item
ate .06. i # i it i
vkt » titled “Blast in firecracker unit in



explosion and deaths, some inflammable hazardous substance may have

been stored. The report of the DPCC merely shows that there is huge

stock of footwears and packaging material in the premises.

5. The Tribunal has recently decalt with 20 cases of industrial

accidents! involving failure of industrial safety norms and invoking the

iv.

viii.

xiii.

Order dated 01.06.2020, relating to incident of gas leak dated 07.05.2020 in LG Polymers
India Pvt, Limited at Vishakhapatnam, resulting in death of 11 persons and injuries to
more than 100, apart from other damage (OA No. 73/2020, In re: Gas Leak at LG
Polymers Chemical Plant in RR Venkatapuram Village Visakhapatnam in Andhra
Pradesh);

Order dated 03.02.2021, relating to incident dated 03.06.2020 in a chemical factory,
Yashyashvi Rasayan Pvt. Ltd. at Dahej, District Bharuch, Gujarat resulting in deaths
and injuries and other damage (OA No. 85/2020) (Earlier OA 22/2020) (WZ), Aryavart
Foundation through its President vs. Yashyashvi Rasayan Pvt. Ltd. & Anr.);

Order dated 19.02.2021, in relation to incident of oil well blow out on 27.05.2020 at
Baghjan in the Tinsukia District of Assam resulting in deaths, injuries and damage to
the environment (OA No, 43/2020(EZ), Bonani Kakkar vs. Oil India Limited & Ors.).
Orders dated 06.07.2020 and 22.12.2020, relating to incident dated 30.06.2020 on
account of gas leakage at Sainor Life Sciences factory at Parawada in industrial area on
the outskirts of Vishakhapatnam (OA No. 106/2020, News item published in the local
daily “Economic Times” dated 30.06.2020 titled “Another Gas Leakage at Vizag Factory
kills two, critically injures four...”);

Orders dated 08.07.2020 and 22.12.2020, dealing with the incident dated 01.07.2020
resulting in death of 6 person and injury to 17 due to blast of boiler in M/s Neyvell
Thermal Power Station (NLCIL), Cuddalore (OA No. 108/2020, News item published in
the “Indian Express” dated 01.07.2020 titled “Tamil Nadu Neyveli boiler blast: 6 dead, 17
injured”) and;

Orders dated 23.07.2020 and 22.12.2020, in relation to incident of fire engulfed the
chemical plant of Visakha Solvents Ltd, Vizag on 13.07.2020 at Ramky CETP Solvents
building in Pharma City resulting in injuries (OA No. 134/2020, News item published on
13.07.2020 in the local daily named “India Today” titled “Massive fire engulf Vizag
chemical plant, explosions heard, injuries reported”).

Order dated 18.12.2020, in relation to incident of explosion in a plastic recycling
factory at Sujapur in Malda on 1.12.2020 resulting in death of six persons, including
two minors and serious injuries to four persons (OA No. 272/2020, News item published
in the “Times of India” dated 20.11.2020 entitled “Six killed as blast tears through Malda
Plastic recycling factory”).

Order dated 18.12,2020, in relation to incident of methane gas leak in a sugar factory
called Lokenete Bapurao Patil Agro Industries Ltd. in Mohol Taluka of Solapur District,
Maharashtra on 21.11,2020 resulting in deaths and injuries and other damage (OA No.
274/2020, News item published in the “Indian Express” dated 23.11.2020 entitled
“Maharashtra: Two Killed, eight injured in methane gas leak in sugar factory”).

Order dated 08.01.2021, in relation to Gas Leak in Agro Company (O.A No. 107/2020
In RE: News item published in the local daily “Indian Express  Sunday Express” date(i
28.06.2020 titled “Gas Leak in Agro Company Claims life of one”)

Order dated 04.06.2021, in relation to News item published in Navbharat Ti d
24.12.2020 titled “Gas leaks in IFFCO Plant, 2 Officers dead” (O.A No. 04,’213;&13 Ir?t::;l'

News item published in Navbharat Times dated 24.12.2020 ti “ i )
s pe itled “Gas leaks in IFFCO

Order dated 11.02.2021, in relation to accident of toxic
e ' gas leak in Rourkela Steel
Plant in Orissa” (O.A. No. 09/2021, In re: News item published in The Indian Expr::s

dated 07.01.2021 titled “Four workers dead due to toxic i
. _ gas leak in R N
Order dated 11.06.2021, in relation to accident of Virudhunan i o e

blast (O.A. No. 44/2021, In re: News it i i - ﬂr.ecracket sastory
chpr il item published in The News Indian Express dated

“At least 1 in Vi
30 infured” 9 dead in Virudhunagar firecracker factory blast, more than

Order dated 11.06.2021 in relation to acci
; cident of
Chikkaballapu, Karnataka (O.A. No. 59/2021, In re: N

)

quarry blast in Hirenagavalli,
ews item published in Times Now
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Control Board (CPCB), District Magistrate, West Delhi, Directorate of
Industrial Safety and Health, Delhi and M/s Apeksha International, J-5,
Ground Floor, Udyog Nagar, Rohtak Road, Delhi. Only DPCC has filed its
response. The District Magistrate has appeared in person. Response of
DPCC is that incident took Place on 21.06.2021 but no inspection could
be done in absence of permission of the Fire Department. No consents
under the Water (Prevention and Control of Pollution) Act, 1974 (Water
Act) and the Air (Prevention and Control of Pollution) Act, 1981 (Air Act)

have been given by the DPCC. As per version of nearby industrial units,

no industrial activity was being carried on.

3. It is a matter of regret that though six persons have died in a
gruesome incident, the administration has not shown sensitivity to collect
meaningful information nor taken steps to compensate the heirs of the
victims. It is also surprising that despite death of six persons, offence
registered is for ‘attempt to cause homicide’. Learned DM has informed
that ex-gratia compensation of only Rs. 50,000/- per deceased has been
announced but not paid. These startling facts show utter lack of concern
for the loss of human lives by the concerned authorities. It is further
surprising that inspite of notice, Director Industrial Safety and the unit in
question have not even cared to put in appearance. DPCC has merely
paid lip service by showing inability to provide any information on the

subject.

4. The Tribunal has initiated proceedings in view of media information
that shoe and garment manufacturing activity was being carried on
which prima facie requires compliance of Water, Air and Environment

(Protection) Acts and safety protocols which are normally part of consent
en

conditions or conditions of re| i
evant licence issuin
& by statutory

\asl €



Item No. 01 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing;

Original Application No. 171/2021
Inre:  News item published in The Indian Express dated 12.07.2021
titled “Six killed in factory fire: Owner held, raids on to nab
second accused”

Date of hearing: 22.07.2021

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Mr. Narender Pal Singh, Advocate for DPCC
Ms. Kriti Garg, DM West Delhi

ORDER

1. The matter was taken up on the basis of madia report appearing in
Indian Express dated 12.07.2021 titled “Six killed in factory fire: Owner
held, raids on to nab second accused”. The report is to the effect that
shoe and garment manufacturing unit was being run in West Delhi at
Udyog Nagar and as a result of massive fire inside the factory six workers

died. In all 12 workers were trapped out of whom six were rescued. 33

fire tenders were sent to the spot and around 140 firefighters took more

than six hours to control the huge fire. DCP, Outer Delhi, said that

Forensic Science Lab team found charred remains but the victims are yet

to be identified. Missing workers have been identified as Shamshad

Vikram, Abhishek, Neeraj, Raju and Ajay. Owner of the factory has been

arrested under Section 308 |pC (attempt to commit culpable homicide)

2. On 14.07.2021, advance notice of today’s hearing was given by the

office to Delhj Pollution Contro] Committee (DPCC), Centra] Pollution

129/c
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; : t out small
jv)  Delhi Fire Service will provide fire tenders and extinguish the lef < tor
iv . ill 2 ana

: fire points while execution of search operation. They will also manag

; i tinue in the
search light in case of search/demolition operation remains con
night.

(Action by DFS)
(V) Delhi Police will make arrangement for providing of FSL team to pick up the

intai and
part of the body for further assessment of DNA and to maintain law
order position during the search /demolition operation.

(SHO, Paschim Vihar (West))
(vi)  DSIIDC will also depute a team with tools so that drain and road may be

cleared as and when required and also provide logistics as per requirement
of the affected site.

(Action by DSIIDC)

Meeting ended with vote of thanks to the chair.

To

M
All Concerned Departments for timely compliance MV
Y AR

(SHALESH KUMAR)
INCIDENT COMMANDER (DDMA)/SDM (PB)

No.F.1(13)/SDM/PB/2021/

Dated : 24.06.2021
Copy for information to:

i.
I
1. ADM (West), Plot No. 3, Shivaji Place, Ra

ja Garden, Delhi-1 10027,
2. PAto DM (West) for kind inform

atlon of DM (West), \))—/ 3
Nl
1AR)

(SHALESH Ky
INCIDENT com

DER (DDMA) /sDM (PB)
o ."\
¥,
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| MCD. The representatives of MCD has apprised that they have already declared the
puilding dangerous and may collapse at any time due to large cracks in
peams/colunm/RCC slabs and further suggested that step wise demolition is
required to carry out the search operation intensively. They further suggested that

building will be demolished gradually and debris will be lifted from the site
simultancously.

2. NDRF. The representative from NDRF stated that rescue operation is not possible
at this stage as any type of vibration in the building may lead to total collapse of the
building resulting possibility of casualty of the search operation team. They further
suggested that search operation can be conducted only after step-wise demolition of
the building and simultaneously searching the body of missing labour.

3. Delhi Fire Service. The

representative from DFS suggested that before
demolition, the services of Dog Squad as well as Forensic Department may be taken
to ascertain the possibility of surviving of missing persons /dead bodies.

Industrial Area Association, Udyog Nagar. The President of the Association, Sh.
Ashok has assured that irrespective of regular/temporary status of the deceased
employee, all facility/benefits/compensation as application to the regular labourers,
will be provided by the association to the Next of Kin of the deceased.

After detailed deliberation among the representatives / office bearers of the
different departments, the following decisions were taken :-

(1) A joint team comprising with NDRF, Delhi Fire Service, MCD, DSIIDC, Delhi
Police, Labour Department under the supervision of the undersigned may be
constituted who will present at the affected site on 25.06.2021 at 10.00 A.M.

to take urgent necessary measures to carry out the search operation and
other related issues.

(Action by all Deptts.)
(i) NDRF team will lead the search operation and also co-ordinate with other
departments involved in this operation. They will also provide the services

of Dog Squad to ascertain the possibility of surviving persons/dead bodies.

(Action by NDRF)

(iii)  MCD will provide logistics such as cranes, JCB, Tippers alongwith required

number of labour force to remove the malba/debris and their expenditure of
these work will be recovered from the owner of the factory

(Action by MCD)
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., ABI BAGH
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE: PUNJ
GOVERNMENT OF N.C.T. OF DELHI on
MAIN ROHTAK ROAD, NANGLOI, DELHI-11
| Dated : 24.06.2021
\o.E1 (13)/SDM/PB/2021/ 95’5:;/

ACTORY AT
1INUTES OF THE MEETING FIRE INCIDENT IN A FA

= DYOG NAGAR INDUSTRIAL AREA

; ce hall of O/o SDM
A meeting was held on 24.06.2021 at 3.30 P.M m. the clortlzjf‘ig search the missing
(Punjabi Bagh) to discuss/examine further course of action re 35 Udyog Nagar Industrial
workers in fire incident occurred on 21.06.2021 in a factory at |-5, tsywere oresent in s
Area. The The following representatives from different Departmen
meeting:-

Sh. M.K. Chattopadhyay, Divisional Officer, DFS, Delhi.

Sh. Rahul Singh, NDRF. 8th Battalion, Ghaziabad
Sh. RK. Sharma, EE (Bldg), Rohini Zone.

Sh. Nitin Nandwani, EE, DSIIDC.
Sh.

Sh. Zora Singh, Inspector, Labour Deptt. Karampura, Delhi.
Sh.

H.K. Tiwari, Labour Inspector, Labour Deptt,, Karampura, Delhi.
Sh. Sarabjeet Singh, Asstt. Divisional Officer, DFS, Moti Nagar, Delhi
‘ Sh. Manoj Bhatia, Inspector, PS - Paschim Vihar (West).

10. Sh. Mohit Sharma, DPO, DDMA (West), Delhi.
1l. Sh. Vimal Kumar, JE, MCD (Maint), Rohini Zone.
12, Sh. Nitin Malik, JE, DSIIDC,

13.

Sh. Ashok Kumar, President, Udyog Nagar Industri

Dharmendra Kumar, AE, DSIIDC.

0N Uk W

al Association,
At the outset, the Convenor of t

bearers who were present in the me
introductory session, explained the s
located at J-5, Udyog Nagar Industrial

he meeting welcomed al] the representatives/officer
eting. Incidental Commander/SbMm (PB) after a brief
ituations arose

after the outbreal of fire in a factory
Area,
The convenor emphasized to search out the missing labo\urers/wurkers urgent| 1
relief may be provided to the Next of Kins in cage of death ol
Suggestions from concerned departm

SDM (PB) further s
ents especially NDRF, De ) sought the
Delhi Police regarding extraction of

Ihi Fire Service, MCD, DSIIDC

1eir identity,
Accordingly, following Suggestions / updates wero. g
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OFFICE OF THE DISTRICT MAGISTRATE

DISTRICT DISASTER
MAN (WES
; GOVERNMENT OF NoT On pea T
f’
' \ _ PLOT No. 3, SHIVAJI PLACE, RAJA GARDEN-110027

file No: 114/DDMA (W)/Matters of Incident calls (EOC)/2020/141

Minutes of Meeting

A meeting was held on 30/07/2021 at 11:30 AM in the Conlcrence hall

of District Magistrate (West) regarding Original Application No.171/2021 of NGT
titled “Six lkilled in factory fire: Owner held, raids on to nab sccond accused”.
The following representatives from different Departments were present in the
meeting:-

1. Ms. Kriti Garg, District Magistrate (West)

2. Mr. Parvinder Singh, DCP Outer District.

3. Sh. Dharmendra Kumar, Additional District Magistrate, District West.

4. Sh. Ashish Kumar, ACP, Paschim Vihar.

5. Sh. Pravir Jain, SDM HQ/DDMA

6. Ms. Gurpreet Singh SDM Punjabi Bagh.

7. Sh. Y.N. Mishra, Scientist - C, CPCB.

8. Sh. Shyam Sunder, Environment Engineer ,DPCC.

9. Sh. S.P. Rana, Deputy Director, Industrial Safety & Health,

10. Sh. Kaushik Sadhukhan, Assistant Director, Industrial Safety &
Health.

11. Sh. Nitin Nandwani, Executive Engineer, DSIIDC.

12. Sh. R.K. Sharma, EE (North DMC, Rohini Zone).

13. Sh. Vimal Kumar, JE, North DMC (Maint.), Rohini Zone

14. Sh. Mohit Sharma, DPO, DDMA West

15. Sh. Nishant Bodhwani, PC, DDMA West

At the outset ADM (West) briefed about the fire incident which was

happened on 21/06/2021 in which six persons were killed. Thereafter, the
operative part of the order is OA No 171/2021 was read out.

Following issues were discussed in the meeting:

1. After discussion regarding the compensation matter with all the Committee

members, District Magistrate (West) directed SDM (Punjabi Bagh) to
process the file regarding release of initial amount i.e. Rs.1,00,000/-(One
Lakh rupees only) until the verification process is completed in compliance
of order no F.1 (87)/Relief/Building Collapse 2010/2663 dated 05.03.2020

(Action : SDM Punjabi Bagh)

It was directed by District Magistrate (West) that final report of the fire

incident must be provided by fire department so that cause of the incident
can be ascertained. It was also discussed that Director, Delhi Fire Services
should be invited in next meeting,

(Action: Delhi Fire Service)

. During the meeting it was informed that the J.E of Building Department of

North MCD regularly visits the area & then makes entry in the register kept
in the MCD office for any illegal construction noticed. P

Accordingly, District Magistrate (West) directed that Nor -
Zone should share the records of illegal construction actﬂ}itilg:qc lzc:ih:m
Nagar Industrial Area since 2017 till date in the next meetin at - Yﬁg
w.r.t. the property J-5, Apcksha International, Udyog Na arg[Sch‘ g o

already got the trade license/general license and how many are running

—

S
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) informed that the matter| has been taken up
mit their report or priority. |It was decided that
continue to be in contact with FSL Deptt for early
terim report also be given to afficc of DM (W) for
for initial rcleasc of compensation as per DDMA

(Action: Delhi Police)

8. CPCB required information whether DPCC had issued NOC for
installation of DG set with in the premiscs or on the road. DPCC
informed that'as per OM of 2017 of DPCC, no NOC issued for use of DG
set by warchouse, residences etc. DM (West) directed that DPCC officials
shall submit report with relevant documents. |

- (Action: DPCC)

7. Addl. DCP (Outer Delhj
with FSL deptt. {0 sub
Delhi Police shall
report. Also an in
initiating proposal
orders.

9. Next Meeting to be held on 10.08.2021. Timc‘ will be intimated
subsequently, &

(PRAVIR JAIN)
SDM (HQ/DDMA)
DISTRICT WEST

To

1. All concerned officers.

Copy for information to:-

1. PA to DM (West). |

2. PS to Spl CEO DDMA (HQ), 5 Shamnath Marg Delhi.
3. PA to ADM (West). '

~

(PRAVIR JAIN)
SDM (HQ/DDMa)
DISTRICT WEST
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DIST(}):; g?rchOF THE DISTRICT MAGISTRATE
G?)AVS:I'ER MANAGEMENT AUTHORITY (WEST)
S— ERNMENT OF NCT OF DELHI
+ 3, SHIVAJI PLACE, RAJA GARDEN-110027.

\3516

: 111/DDN
File No: 111/DDMA(W)/Matters regarding Bullding in Danger/20 19/)51(  Date: 55}08}2?)/

Minutes of Mceting

A meeting was held on 04/08/2021 at 11: i

a | :30 AM in the Conference
hall of. DI.SU:‘lCt Magistrate (West) regarding Original Application No.171/2021 of
NGT titled “Six killed in factory fire: Owner held, raids on to nab second

uccused_". The following representatives from different Departments were
present in the meeting;:-

Ms. Kriti Garg, District Magistrate (West)

Sh. Sudhanshu Dhama, Addl. DCP-I, Outer District

\Syh- Dharmendra Kumar, Additional District Magistrate, District
est.

4, Sh. Ashish Kumar, ACP, Paschim Vihar.

5. Sh. A.K Biruly, Deputy Labour Commissioner (West)

6. Ms. Gurpreet Singh SDM Punjabi Bagh '

7. Sh. Pravir Jain, SDM HQ/DDMA

8

9

1

o ool

. Sh. Shyam Sunder, Environment Engineer, DPCC.
. Sh. S.P. Rana, Deputy Director, Industrial Safety :&, Health.
0. Sh. Kaushik Sadhukhan, Assistant Director, Industrial Safety &
Health. |
11. Sh. M.X Chattopadhyay, Divisional Officer (West), DFS
12. Sh. Y.N. Mishra, Scientist - C, CPCB.
13. Sh. Nitin Nandwani, Executive Engineer, DSIIDC.
14. Sh. R.K. Sharma, EE North DMC, Rohini Zone.
15. Sh. Mahipal Singh, AE, North DMC, Rohini Zone.
16. Sh. L.K. Gupta, Licensing Inspector, North DMC, Rohini Zone
17. Sh. Baljeet Singh, Licensing Inspector, North DMC, Rohini Zone
18. Sh. Sunil Kumar, Insp. PS Paschim Vihar West
19. Sh. Gaurav Saini, JE, North DMC (M-1I), Rohini Zone
20. Sh. Mohit Sharma, DPO, DDMA West '

21. Sh. Nishant Bodhwani, PC, DDMA West
|
At the outset DM (West) briefed about the fire incident which happened

at J5 Udyog Nagar Incident on 21 /06/2021 in which sm: persons were Kkilled.
DM (West) has also recapitulated the previous meeting which was held on the
same issue on dated 30/07/2021and also briefed about the agenda of the
meeting i.e. Cause of Fire Incident, Compensation matter for victims,
Recommendations to stop such kind of incident in future.

Following issues were discussed in the meeting:

1. District Magistrate (West) discussed about the cause of fire in the J5
Udyog Nagar with the fire department officials. DFS officials informed
that it does not come in their mandate. It is the invésﬁgaucm matter and

u"a/l\o q\ww



mpensation matter di

d not proceed till now as he
details of a]] 4

. eceased and survivors of J-5, Udylog
Nagar, Fire Incident. 1, this regard, Inquiry Officer (1.0.), Delhi Police

official provideq the required details to the JLC (West). Further ADM
(West) directed Ji,g

est) to proceed in the matter on priority basis
as the report is tq be submitteq by 20th August, 2021 to NGT.

(Action: Joint Labour Commissioner)
7. Next Meeting to be held on 16.08.2021 at 04:00 PM in the Office of
the District Magistrate (West),

(PRAVIR JAIN)

SDM (HQ/ DDMA)
DISTRICT WEST
To
1. All concerned officers,
Copy for information to:-
1. PA to DM (West),
2. PS to Spl. CEO DDMA (HQ), 5 Shamnath Marg Delhi.
3. PA to ADM (West),
12| 08|20
(PRAVIR JAIN)
SDM (HQ/DDMa)

DISTRICT WEST
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1. ADM (West) asked Police officials regarding the status report of FSL

;Uel;};aéo‘;&?lgfl;sgtion. can be given to the survivors. In this regard
to FSL and re 'C‘_als informed that they have written priority letters
Attgaist port of the same shall be submitted by the end of the

(Action: Delhi Police)

2. ADM (West) asked BSES officials about the purpose of the sanctioned

1\;J.ad ;ﬁ- 125 KVA giving to the said premises. In this regards, Addl.
ice President of BSES said that initial load of the Premises was 250
KVA and later on it has been reduced to 125 KVA in 2014. In this
regard, ADM West directed that officials to submit the inspection
rcport_ of the said premises when 250 KVA load was sanctioned &
when it was reduced to 125 KVA.

(Action: BSES)

3. ADM (West) asked from North DMC officials about the list of items

re:covered during Building demolition. In this regard MCD Officials
did not produce any list of items to committee. In this regard, ADM
(West) said that as per Disaster Management Act there is a specific
role of each Emergency Support Functionaries (ESFs) and also
directed that MCD will have to take the responsibilities of building
demolition and debris clearance during and after the disaster as
there is a mandate of MCD as per Disaster Management Act. Further
ADM (West) directed SDM (PB) to share the necessary
orders/circular/letters of the State Disaster Management Authority,
Delhi about the role and responsibilities of each ESFs as MCD
officials were not clear about the same.

(Action: MCD Department)

4. ADM (West) directed Delhi Police to investigate the matter of DG set

installed in the factory where DG set was kept after the building
demolition.

(Action: Delhi Police)

5. ADM (West) discussed the Report received from Asst. Commissioner

Rohini Zone, North DMC in which it has been informed that the
property in question was situated in confirmed “Industrial Area”
and was not under the jurisdiction of General Banch for issue of any
“rrade Licence.” The licence in Industrial areas is issued by Factory
Licence Department of North DMC under Section 416/417. In this
regard, ADM (West) directed that Factory Licence Department of
North DMC shall be submit the report on the following points:-

1) How these firms were running without any licence?
2) How many challans & notice were issued to these firms?
3) Exact guidelines/norms for issuing the licence,

(Action: Factory License Department of North DMC)

" o¥] v



o\, GOVERNMENT OF NCT OF DELHI
PLOT NO.-3, SHIVAJ] PLAC

File No:

Minutes of Meetin
—-=2€5 of Meeting

agistrate in the Conference hall of Dis‘fri'ct
al Application No0.171/2021 of NGT titled Six
Owner held, raids on to nab second accused”, The

es from different Departments were present in the

Magistrate (West) regarding Origin
killed in factory fire:

following representatiy
meeting:-

Sh. Ashish Kumar, ACP, Paschim Vihar,

Sh. A.K Biruly, Deputy Labour Commissioner (West),
Ms. Gurpreet Singh SDM Punjabi Bagh,
Sh. Pravir Jain, SDM HQ/DDMA.

Sh. S.P. Rana, Deputy Director, Industrial Safety & Health.
Sh. Kaushik Sadhukhan, Assistant Director, Industrial Safety &

QU h LN

0 ~

+ Sh. Anand Tripathi, Assistant Vice President, BSES,

- Sh. Sanjay Arora, Assistant Vice President, BSES.
9. Sh. Ramendra Jha, G

. eneral Manager, BRPL.
10. Sh. Rupesh Sharma, General Manager, BRpL,
11. Sh. Ankur Arora, Ma

nager, BRPL.
12, sh. Y.N. Mishra, Scientist ~-C, CPCB.
13. Sh. Shyam Sunder, i

Environment Engineer, DPCcC,
14. Sh. Nitin Nandwanij i

15. Sh. R.K, Sharma
16. Sh. Mahipal Sin
17. 8h. sunil Kumar,
18. Sh. Mohit Sharma,
19, Sh, Nishant Bodhwani, ;

20. Sh. Gauray Saini, J.E, (M-I1), North DMC, Rohinj Zone,
21. Sh. Vima] Kumar, J.E, (Civil), North DMé, Rohinj g::e.

District Magistrate (West) briefeq
about t
ident which happcned. at J-5, Udyog Nagar Incident on 21/ 06/ 28; lﬁFe
wh;c}_l SIX persons were killed. AD)M (West) has also Fecapitulateq € prevj -
tarnf: 1SSUe on dateq 04/08/2 o
Ing je,

111/DDMA(W)/Matters regarding Building in Danger/2019 /¢ Date: {30824
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nt/employer have not submit

; . tion Act, 1923.
And whereas, manageme nsation
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nad whereas M - [ih

(I P u d.
and . . L

il Kumar, 1.0
; i d by Sh. Sunil
And whereas, on 09.08.2021, an interim report ]St'm::jng )t’he oarB BT ke
v e ’ e o : .
lealing ::r:lh the case from P.S. Paschim Vihar (West) menti
dealing as
suspected deceased and 06 rescued person.

im Vi West), the owner/

Keeping in view of the interim report of P.S. Pasfé:;:]rill av:;]eat;jl[ed sta]tementgiVing

employer/management is once again hereby directed to Sud th of 06 employees (identity

the circumstances leading to injury of 06 employees and zeazl A v gl ML

hot yet clear) by making personal appearance on %mation o
mentioning whether you as an employer is liable to deposit injury

e attendance and
the injured workmen/suspected deceased. Respondent shall also produce a
wages record of al| employees working under him.

M\ A o
Given under my hand and seal on day of ,» 2021. 8}‘ \Qqa
i 4
Commi\ssiuner
EMPLOYEE’S COMPENATION ACT, 1923
WEST DISTRICT

To; \

ing with case to assist this office
in service of this Summon to deceased family or
The Station House Officer

Police Station, Paschim Vihar, at Udyog Nagar address an
West, New Delhi- 110063

urance V/s Puran Lal”, In
Case area does not fall under your jurisdiction the

) same may be transferred tq concerned police
™N

station under intimation to our office,

b) With the direction to assj i
. Summon to S, Pankaj G
The  Station House | Officer, file service Téport on or before N.D.Q.
Pitampura, New Delhi- 12.00 Noon In case area
110034

jurisdiction the same may b
police statjg

\
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BEFORE SIL UL K. SINHA, AUTHORITY/COMMISSIONER"

(UNDER THE EMPLOYEE'S COMPENATION ACT, 1923)  ~
WEST DISTRICT,

JARQUR WELFARE CENTRE. ¥ - RLOCK. KARAMPURA. NEW.DELHT = 110015
m‘ia'"“/“‘n/“/ Yovv -~ 09

Dated: H/f,’} vZi
SUMMON '

‘T\ .-[r'f_':"' 11

N atand

In the matier ol

—

. Sh. Shamshed S/o Sh. Sirajuddin
R/0 C-144, Bhim Nagar, Delhi-110041

rJ

Sh. Sonu §/0 sh. Ramesh Chand
R/0 B-19, Nihal Vihar, New Delhi-110041

3. Sh.Vikram S/o Sh. Ramesh Chand
R/0 B-19, Nihal Vihar, New Delhi-110041

4. Sh. Abhishek S/o Sh. Brij Kishore
R/o Nihal Vihar, New Delhi-110041

5. Sh. Ajay Shukla S/o Late Sh. Santosh Shukla
R/o F-230, Karampura, New Delhi-110015

6. Sh.NeerajS/o Sh. Subhash Chand
R/o K-337, Prem Nagar-2,

Kirari, Nangloi, New Delhi-110041 ... suspected to be deceased

VERSUS

M/s Apeksha International

Through its owner Sh. Pankaj Garg

J-5, Udyog Nagar, Peeragarhi

New Delhi-110063 ... Employer
Sh. Pankaj Garg S/o Sh. Vinod Garg

R/o 88, Rajdhani Enclave, Picampura

New Delhi-110034

Whereas, an FIR No. 0467 dated 21.06.2021 has been registered in the PS Paschim
Vihar (West) against Sh. Pankaj Garg, owner of M/s Apeksha International, accordingly 06 ;
persons named Sh. Shamshad, Sh. Sonu, Sh. Vikram, Sh. Abhishek, Sh. Ajay and Sh. Neeraj )
were found missing and/or trapped inside the building in the fire, however, there is no -
certainty about the death of the same person which is further subject to forensic study.

if
Other 06 persons namely Sh. Sumit, Sh. Vishal, Sh. Sanjay, Sh. Rahul, Sh. Saurav and Sh.
Mohan were rescued with injury/non injury.

t And whereas, a PGMS complaint dated 01.07.2021 is received from various labours
“ \of Udyog Nagar demanding punishment of owners M/s Apeksha International for fire
compensation of deceased family @ Rs.50,00,000/- who died in the fire accident o;;
21.06.2021 and ensure salety provisions in various factory of Udyog Nagar.

And whereas, the office of the DM (West) and Hon’ble NGT has taken cognizance of
the incidence of death due to the carelessness of the employer of M/s Apeksh
sha

International,
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’
And whereas management /emplayer have 10t submiteeg mny report in this regard,
i "y, [ R A ; i
' o's Compens; 4 A0
wo provided wnder section 10 A1) of the pmploye pensation Act, 1923,

anae . "
And whereas, notice was fssuo] to the management for appear

ance on 02.06.2021
and 2082021 divectly and also through concerned Pollee Station hut

neappeared,

And whereas, on 09002021, 4 Interim report s file
dealing with the case from 'S, Paschim Vibar (We
suspected deceased and 0o rescued pegson,

U by Sh. Sunil Kumar, 1.0
SU mentioning the name of 06 person

Keeping in view of the interim teport of P.S. Paschim Vihar (West), the owner/
employer/management is onee again hereby directe

d to submit a detailed statement giving
the circumstances leading to injury of 06 employees and death of 06 employees (identity
not yet clear) by making personal appearance on . and alsg
mentioning whether you as an employer is liable to deposit injury/death compensation to
the injured workmen/suspected deceased. Respondent shall also produce attendance and
‘ages record of all employees working under him

Gi\'ep under my hand and seg| on | :}j&ay of l\-a/. 2021, =/

Commissioner
EMPLOYEE’S COMPENATION ACT, 1923

. WEST DISTRICT

|
To, With the advice to assist this office in service of this
summon to the employer Sh, Pankaj Garg S/o Sh.

The Superintendent Central Vinod Garg who s confined in Jail/judicia] custody
Jail No2, Tihar, Nev:-.r Delhj- in FIR No.0467 dateq 21.06.2021 has been
110064

registered in the ps Paschim Vihar (West). Since

the summon is not delivered through SHO at his
residence address and his factory N

\}% AN

! Commissioner
EMPLOYEE'S COMPENATION ACT, 1923




By hand/speed post

BEFORE SI1. U. K. SINHA, AUT}jRITY/COMMISSIONER
(UNDER THE EMPLOYEE’S CompgENATION ACT, 1923)

WEST DISTRICT,

LABOUR WELFARE CENTRE-E<JBLOCK, KARAMPURA, NEW DELHI - 110015

~No.CEC/D/43-48/WD/2/ S0 5 3=

SUMMoON

In the matter of:

1. Sh. Shamshed S/o Sh. Sirajuddin
R/o C-144, Bhim Nagar, Delhi-110041

Sh. Sonu S/o0 sh. Ramesh Chand
R/o B-19, Nihal Vihar, New Delhi-110041

o

3. Sh. Vikram S/o Sh. Ramesh Chand

R/o B-19, Nihal Vihar, New Delhi-110041 YA &-
4. Sh. Abhishek /o Sh. Brij Kishore ( &
R/o Nihal Vihar, New Delhi-110041 ol N\ 2Zh
5. Sh. Ajay Shukla S/o Late Sh. Santosh Shukla ..:J ' a
R/o F-230, Karampura, New Delhi-110015 72 ,
6. Sh.Neeraj S/o Sh. Subhash Chand b
R/o K-337, Prem Nagar-2, N Areoet®
Kirari, Nangloi, New Delhi-110041 ... suspected to be deceased
VERSUS
M/s Apeksha International
Through its owner Sh. Pankaj Garg
J-5, Udyog Nagar, Peeragarhi
... Employer

New Delhi-110063
Sh. Pankaj Garg S/o Sh. Vinod Garg
R/o 88, Rajdhani Enclave, Pitampura
New Delhi-110034

Whereas, an FIR No. 0467 dated 21.06.2021 has been registered in the PS Paschi
Vihar (West) against Sh. Pankaj Garg, owner of M/s Apcksha International, accordi m
persons named Sh. Shamshad, Sh. Senu, Sh. Vikram, Sh. Abhishek, Sh Al * ‘1 ; ; ingly 06
were found missing and/or trapped inside the building in the fire, hu'.\;:vl "‘ h: Nf:em;
certainty about the death of the same person which is further SUl;ject t ok fllgre RO
Other 06 persons namely Sh. Sumit, Sh, Vishal, Sh, Sanjay, Sh. Ral 0 furenstc study.
Mohan were rescued with Injury/non injury, + >t Rahul, Sh. Saurav and sh,

And whereas, a PGMS compl;

A plaint dated 01.07.2021 i

- va is recei
:um ::?iﬂ agar demanding punishment of owners M/s Apek IW“l Y
e 022021 undo! deceased family @ Rs.50,00,000/- who di Tm o

MO, a 5

nd ensure safety provisjons in varluusrul-tolyow::; llthhe fi
0g Nagar,

And
whereas, the office of the DM (West) and Hon'p)e NGT |
1as

the incidence
of death et
Intersistiginal. \ due to the carelessness of tho employ
€ of

arious labours
tional for fire
'¢ accident on

Dated: |3~ )Jof /2°Z

\«UIC/
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